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LOK SABHA

Tuesday, September 21, 1965/Bhadra
30, 1887 (Saka)

The Lok Sabha met at Ten of the
Clock.

[MRr. SPrEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Bupply of Rice and Wheat

+

Shri Subodh Hansda:

Dr. P. N. Khan:

Shri 8. C. Samanta:

Shri M. L, Dwivedi:

Shri Indrajit Gapta:
Shrimati Renn Chakravartty:

Will the Minister of Food and Agri-
eulture b pleased to gtate:

(a) whether there is already a short
supply of rice and wheat in the Eastern
States of India;

(b) whether this has pushed up the
prices of foodgrains in the recent
months in these areas;

(c) whether State Governments are
also facing the difficulty to check the
rising tendencies; and

(d) if so, whether the request of
the States for larger supply of wheat
and rice will be gcceded to with a view
to checking the rising prices of food-
grainst

4.

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (d), All the
Eastern States are mainly rice pro-
ducing and rice consuming States.
This is the fag end of the rice crop
season end the supply position in the
open market is not wery satisfactory
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in the deficit States like Bihar and
West Bengal.

As regards wheat, Bihar ls the only
State producing any significant quan-
tity of wheat. All the States are sup-
plied with imported wheat including
Bihar. The supply of imported wheat
as also of rice from Central reserve
to all the Eastern States is being
maintained at a level compatible with
the overall availability and the
requirements of all the States in the
country.

(b) and (c). Prices of rice in all
the Eastern States, except Bihar, are
statutorily controlled and no open
market quotations are available, In
Bihar, the prices of rice have gone
up recently with the approach of the
lean season. Open market prices of
wheat in Bihar have also gone up in
sympathy. However, there is large
scale distribution of imported wheat
at reasonable prices through fair
price shops. The fair price shops in
almost all the Eastern States have
been increased comsiderably to avoid
hardship to the poorer sections of the
population.

Shrl Suobodh Hansda: As the
Minister has conceded short sup-
ply of foodgrains to the eastern States,
I would like to know whether the
policy of fixing prices of foodfrains
in the country is also responsible for
non-nvallability of foodgrains in the
eastern States and whether this
policy has helped In creating a black-
market?

Shri D. R Chavan: As T have ex-
plained in the reply, practically rice
prices in all the eastern States have
been controlled. 1 have stated that
open market quotstions are not avall-
gble.
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Bhri Bubodh Hansda: Is it a fact
that the modified rationing system,
particularly in West Bengal, did not
work satisfactorily, due to which the
prices of foodgrains have shot up?

Shri D. B. Chavan: No, the modi-
filed rationing and also statutory
rationing in the industrial area of
Calcutta city are working very satis-
factorily.

Shri 8. C. Samanta: Has the Chiet
Minister of West Bengal informed the
Union Government that unless 30,000
tonnes are supplied by the 30th Sep-
tember, they will not be able to carry
on the rationing that is in operation
there?

The Minister of Food and Agricul-
ture (Shrl C. Subramanlam): That is
nol correct. As a matter of fact, in
order to meet this emergency, and to
carry stocks as long as possible, we
have appeale@ to all State Govern-
ments to cut down the rations from
12 ounces to 10 ounces. It is in pur-
sguance of that that this action is being
taken in West Bengal, not because
we have not gupplied stocks.

oft wo wyo fyddy : &% ag s
STRe § fo g ave & wt o wemr
ofreft ¥me wog # A A Wit F
w0 gOFL ag i & oar oy

feagi awa & €1 e FT T e dy -

a1 e faedt ¥ oft S aga e
& Fyaeg ag) & faar der smaw ¥

wow Wt ot fed R
Harafi g

Shri C. Subramanlam: Not only in
West Bengal but in all States, this
action will have to be taken to cut
down the ration because import is
still uncertain and the khariff crop
is not as promising as it would have
been with a normal monsocn. There-
fore, this action is beinyg taken not
merely in West Bengal, but through-
out the country.

Shri Kapar Singh: As T have under-
stood from what the hon Minister
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bhas stated, the question which has
been really put has not been ans-
wered. The question that has been
put is whether there are short sup-
plies and whether the prices have
shot up, and the reply given is that
the supplies are being made in accor-
dance with availability and that the
prices are reasonably controlled
These are not replies to the questions
that have been really put. I want to
know whether all the demand of the
people to eat is being met, and
secondly whether the prices have
gone up suddenly after this omer-
gency?

Shrj C. Subramaniam: The demands
of the people are being met to the ex-
tent possible. We cannot produce
grains overnight. 5o, whatever we
have with the Central Government
we are distributing to the varlous
States. 1 may also say that because
of the emergency particularly re-
cently, the people have responded,
the traders have responded every-
where, and the price is on the down-
ward trend rather than on the up-
ward trend.

Shri Eapur SBlngh: They do not give
a strajght answer to any question.

Shri 5. M. Banerjee: The hon. Min-
ister stated that because of the emer-
gency and uncertainty in the matter
of imports of rice, a 2 oz. cut has
been suggested in the quota of rice in
West Bengal and other places in the
eastern sector. I would like to know
whether this cut is actually due to
non-availability of more imported
rice or lack of supply or inadequate
supply from the Centre which the
Chief Minister has pointed out.

Shri €. Subramaniam: We have
agreed to supply 3 lakh tons to West
Bengal during this year., That 38
lakhs would be supplied, but we
have suggested to the States that
there are likely to be difficultics later
on, particularly if the emergency
continues, and therefore we should
stretch as far as possible with the
available stocks. That js why the
ration is being cut
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Shri Bhagwat Jha Arad: Is it not &
fact that with the passing of every
day i* is not only the common pecple
or thy Members of Parliament but
even experts like Dr. Raj Krishen, a
former member of the Agricultural
Prices Commission, are of the opl-
nion that ome of the effective ways
to check the imbalance in the high
prices of foodgraing in the country
is to remove the food zones. Lf so,
may ] know what stands in the way
of Government removing them and
not sticking to them?

Shri C. Subramaniam: As against
Mr. Raj Krishen's opinion, there are
other weighty opinions of other eco-
nomists that in the present . . . .

Shri Ranga: What about the poor
peasants? They do not count, is it?

Shri C. Subramanlam: Kindly wait,
I am answering. In the present con-
text of ghortages, it wil] be danger=
ous to open the zones., What is the
implication of opening the zones?
Particularly those who plead for
opening the zones want free trade to
function, movement on the basis of
traders moving from one State to an-
other, We have had experience,
particularly when there are shortages,
how the trade behaves. That is why
it has become necessary particularly
to make inter-State movements on a
Btate-to-State basis. We are assess-
ing the surpluses available In cach
State and procuring them and making
them available to the deficit States,

Shri B. K. Das: I understand that
ration in Calcutta and the industrial
area has been cut down. May I know
whether it hag also been cut in the
M. R. shops?

Shri C. Subramaniam: Yes, in the
M. R. shops also.

Shri Rangs: In view of the fact
that all the big cities are going to be
placed on rations, in every place
fair price shops are belng provided
and all the industrial centres are also
being assured of their rations, what
dangerous or risks are thers to be
run by the Government or by the
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people it these zones are removed,
what particular or special purpose i3
the Government serving, cspectlally
when State Governments like Maha-
rashira want these instructions 1o
go? They are mnot irresponsible
people.

Shri C. Subramaniam: There are
equally responsible people pleading
for the retention of the zones. The
point for consideration is this. If we
have to meet the ration requirements
of all cities with one lakh and above
of population, this will bave to be
procured within the country, and
procurement cannot take place if
there is free movement without con=
trol, with traders taking them away
from one place to another without
control. That is why it has become
necessary to have the Stote zonal
restrictions also for the purpose of
procurement.

ot w1 T o e R o
H Ta¥ gu O g & ot g ¥,
gt AT Y wEe Aure adt § ot T
wrk ot arérrT At 8 foredr fr wae ot

Tag geft, g ff g g
fears Wt aag £v, wOeTT Sw A
wlarft & art § wrf faw wriang
wT O § 1w e oft | o owm?

Bhri C. BSubramaniam: We are
aware of the situation. As a matter
of fact we are trying to get even
mechanical harvesters and thrashers
so that it can be quickly harvestad
and the Government would be pre-
pared to purchase the avallable
quantity, which is offered to Gov-
ernment,

Shri P. Venkatssubbalah: Before
supplying foodgrains to eastern States
may I know whether the Government
has got any statistics before it >f the
interna]l procurement in those States
and how far they were able to reach
the targets so that they need not
always depend upon the Centrer

Bhri C. Bubramaniam: I have the
figures with regard to targety of pro-
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curement, Except two States of
Orissa and Andhra Pradesh, all the
other States have almost reached the
targots.

Shri P. R. Chakravertl: In consi-
deration of the important role that
is likely to be played by the States of
Bihar and West Bengal in this period
of emergency, has the Government
taken into account the seriousness of
the situation if foodgrains are not
made available to Bihar which has
got most of the industrial plants?

Shri C. SBubramanlam: We have
taken that into account and we shall
ensure that there js no breakdown.

8hri K. N. Tiwary: The hon. Min-
istor statcd that the market prices
have fallen. May I know whether
any study has been made of the rea-
sons for that? Is it due to more
arrival in the market or other rea-
sons?

Shri C. Subramaniam: It 1s due to
more arrivals in the market. But be-
cause of the situation those who have
been holding on to the stocks have
patriotically come forward to unload
them in the market.

ft serem : ot sy 71 A frnat

T AF AT AITT T AT W OATE H

T3 fam & 1 wa s @ oo

o iy w1 wETT § & g oA g

fie faw 91 & 7 qonrT am faw g

T FHI ST TN MG L T F o THE

qAHE FaT WA

Shri C. Subramasiam: We have
fixed the prires and there is no ques-
tion of profitecring. Of course they
have to be paid the storage and trans-
port charges and various other inci-
dentals.

ot wriw fog fegrelt : o orafe
gw afard ¥ awrzr ag A AT 2 &
A 3% afrardd w1 94T 23 § AT
a7 I AT &7 FATE qwr v
1 gET 3 snwi@l & fawg
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ey 1 wvay difw s wrtarg
woft ?
Bhri C. Subramaniam: My amv::r

was that, on the other hand,
price line has been held to a certain
extent and that people and traders
have co-operated.

Elections in Kerala

.+.
[ Bhri 8. M. Banerjee:
| Bhri Mohammed Koya:
Shri Warior:
8L } Shrl Vasudevan Nair:
Shri Prabhat Kar:
Dr. L. M. Singhvi:

Will the Minister of Law be pleas-
ed to state:

(a) whether a final declsion has
been tal:en to hold elections in
Keralo; and

{b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao):
(a) and (b). No, Sir. Nrcessary activn
will be takem at the appropriate
time.

Shri Kapur Singh: Part (b) of the
question has not been answered; the
reasons have not heecn given.

Mr. Speaker: Port (b) says ‘if not,
the reasons therefor’; the answer
reads ‘Necessary action will be taken
at the appropriate time’,

Shri Jaganatha Rao: The Fruclama-
tion was upproved by both Huuscs of
Parliament. The Rajya Sabha
approved it on the 11th of May, 1865
under article 356(4). Six months'
period will expire only on 11th Nov-
ember, 1965. It is too early tu cecide
about future clections now.

Shri 8. M. Banerjee: He said that
clections become due in November
1865. I would like to know whether
clections are going to take place
after the lapse of six monlhs’ period
ar it will be delayed further for
political considerations?
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The Minister of Law and Social
Security (Skrl A. K. Sen): There is
little likelihood of electiong taking
place even after November,

Shri 8§, M. Banerjee: 1 would like
to know the reasons.

Shri A, K. Sen: The reasons are
obvious. Onme election has given no
results and we cannot indulge in such
luxuries when the couatry is facing
an emMergency.

Shri 8. M. Banerjee: Should I take
it that there will be no elections in
Kerala?

Mr, Speaker: Order, order.
‘Warior.

Shrl Warior: If that is the case,
may I know from the Minister
whether elections will be held only
after the Government js assured that
the Congress will have a majority in
Kerala?

Shri A. K. Sen: That is entirely

Shri

irrelevant, The Government hag
never been prompted by ary such
motive in the past and we will not

be prompted by any such motive in
the future. The only consideratjon
was that we had two clections before
1962, before their  terms  expired,
and the two elections produced very
little results. The last general elec-
tion again proved that the stalemate
‘Wwas lo continue and uniess the Guov-
ernment is assured that there is a
likelihood of some stable guvernment
coming into power, during ihe emer-
gency the Government docs not pro.
Pose to enter into any such luxurious
adventure.

Shri Kapur Slagh: Does “stable
government” mean Congress Govern-
ment?

Mr. Speaker: Order, order.
questions can be asked now;
arguments,

Shrl Vasudevan Nalr: May I know
whether the Governmeat has  taken
any steps to know the mind: of the
various pe'itical partics in the State
about the future election and also

Only
not

BHADRA 30, 188T (SAKA)
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whether the Government is only de-
pending on its own channels of in-
formation to come to a decision?

Shrj A. K. Sen: Government has to
depend upon its own channe] of in-
formation, and the Chlef Election
Commijssioner also depends upon his
own judgement in the matter.

Dr. L. M, Binghvi: The approach
of the Government is quite under-
standable in the context of this emer-
gency, but I would like to know
whether the Government or the Elec-
tlon Commission has formulated an
approach uniformly to be applied in
respect of elections which fall due
including by-elections? Whether in
Kerala or elsewhere they are gowng
to adopt a uniform policy?

Bhri A. E. Sen: There is no final
decision taken yet, lut the line of
thinking appears to be that so long
ns we are faced with this emergency,
and the attacks from two fronts, it
will be difficult to hold direct elec-
tions. About indirect eiections, the
matter will be a ljttle different, but
80 far as direct elections are concern-
ed, it secms to be the consensus in
the country that we should not go
into elections now,

oft armft: T oR 7Y o wafe
qreer sfea & ameE a7 o ra o
fe T w7 = 71 var & fam Az aw
1 A7 B, wrA qIET wAA T
o= Taa & wgr & w7 ow 1w W
sfrn & arwn varn i fam on aer
T HTH H AT TR 97 fawe gl ¢
Shri A. K. Sen: [ think this Parlia-
ment and every legiglature in  the
country have given ample proof of
the strength of our democratic institu-
tions.
it qerarw feg: w7y @t oAw g
& ¥ & Wt mdT arr M a2y
ot o 77 W § fx ww A% Tenfy o
WA A7 TEM A% AF Ay awi vy
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it " oT FrRT g W @
arr qa T @

Shri A K. Sen: I have no know-
ledge about this,

qw "reHie wee : ag TR0 a4
g

were WEYET 1 WX W KT T
o & A R qon WY ' aE @ R

Shri Buta Singh: I want to know
whetber the Government have con-
sulted all the political parties in
Kerala in the matter of holding these
elections or not.

Shri A, K. Sen: Which elections?
Mr. Speaker: The Kerala elections.

Shri A, K. Sem: No political par-
ties have been consulted, but they
will be consulted when it ls consj-
dered that the climate is proper for
holding a general election.

Shri D, C. Sharma: We understand
the anxiety of the Government—a
justifiable anxiety—that there should
be a stable government in that State.
May I know how the Government is
going to gauge public opinion when
there will be a stable government,
through a gallup poll or some such
methods which are applied in  the
western countries, in the western de-
mocracies?

Bhri A. K Sen: If conditions are
normal, we might have possibly taken
the risk of another election just now
to find out whether a stable gov-
ernment could be formed or not, but
the conditions are such that such
luxuries, I am sure, would not be
supported by anyone in the country.

Chase by Pak. Fighter of Indian
Skymaster

+
Bhri P. R, Chakravertl:
Shri P. C. Borooah:
Shrimatli Tarkeshwari Sinha:
Bhri Hukam Chand

*152 { Eachhavalya:

SEPTEMBER 11, 1965

Oral Answers 6606

Bhri Bade:

Shri Brij Raj Singh:
Shri Ravindra Varma:
Shri P. Venkatasubbalah®
Shri Yashpal Singh:
LShri A. V¥V, Raghavan:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether an Indian Airlines'
Skymaster returning from Gauhati to
Calcutta on its scheduled flight on
4th June, 1965 was chased by a Pak-
istani fighter;

(b) whether the Skymaster had
informed Dacca about its destination
when it took off from Gauhati to
Calcutta;

(¢) whether in terms of the bilate-
ral agreement, Indian and Pakistani
ajr gervices are permitted to overty
each other’s territory without any
hindrance; and

(d) whether Government had asked
the Pakistan Government to enguire
into the matter and if go, with what
response?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) Repeated attempts were made
by the aircraft to contact Dacca but
without success.

(¢) Under the Internationa] Con-
vention to which both India and
Pakistan are parties scheduled alr
services can overfly another country.
But intimation of such overflights and
flight plan has to be given by the
overflying aircraft before entering
the air space of the other country.

(d) The Pakistan authorities have
pointed out that the interception was
carried out merely for the purpose of
identification as no flight plan deper-
ture message was received at Dacca
In respect of the movement of the
alrcraft,

Shri P. B. Chakravertl: Is It a fach
that in spite of specified routes
foreign planes are allowed to overfly
another mountry, and why is it so,
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and may I know whether they should
pot indicate the exact time of de-
parture or the route flown because of
the provisions of the International
law?

SBhri Raj Bahadur: They are gov-
erned by certain conventions, When
they enter any flight information
region of a particular station, they
have to indicate that they have enter-
ed it and so also, when they leave,
that they are leaving. These times
are recorded also for navigational and
safety purposes and other allled mat-
ters.

Shri P. R, Chakravertl; May I know
whether there has been any occasion
on the part of India to chase any such
plane of Pakistan flying over our
territory?

Shri Raj Bahadur: o this particular
case, the Pakistan authorities told us
that Dacea  could not be contacted.
Our aircraft also bore out that the
Dacca airport could not be contacted
because of faulty communication
links, There were some atmospheric
disturbances also. Naturally, there-
fore, they did not know about the de-
parture. But [ would only say that
how far they were justified to in-
tercept it by a fighter is a matter
which is obvious

8hri P. C. Borooah: Since the com-
mencement of hostilities between the
two countries, the IAC services had
to be diverted by a longer route. May
I know what is the length by which
it is longer and whether there is any
chance of suspending these air ser-
vices in the near future?

Shri Raj Bahadur: It is true that
flights across Pakistan terri have
been stopped so far as IAC is con-
cerned.  Similarly reciprocal action
has been taken in respect of Pakistani
flights. They cannot overfly across
our territory. The other routs is de-
finitely longer, by how many miles I
cannot say.

wht e v ; (o at-
ATET &) 9T ST gra A S femy
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T a1 At 3% feadt 3T aw Qg7 M

o THY wT aradE qifwer € S

Fd?

oft orw wgrye : TifweTT & W
€T T W7 T WY IEE §B  qwrer
fipa o1 ff 317 wow Y o ) EE
T A7 W TR I W AR gETa
farsra ot g a7 we far )

Shri P. Venkatasubbalah: In order
to provide security to the civillan
passengers who travel by our aircraft,
may I know whether the government
propose to give any protection, because
it has unfortunately happened  that
the plane by which the Gujarat Chief
Minister was travelling has been shot
down?

Mr. Speaker: That would be a diffe-
rent thing; it is being investigated.

Shri P. Venkatasubbalah: Is any
protection given to our civil planes?

Shri Raj Bahadur: Necessary safety
measures have been taken so far as
IAC flights are concerned.

oW wpw s g fag |
oft o fg : R W mT

753 9T qaTH qB &1 ®hwT faray g o
eaw wEhew @ oy amaer & O
w e 7

Removal of Dalries in the Capital

*758. SBhri Bagri: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether It 13 a fact that all the
private dairies are being removed from
Delhi and New Delhi to a far distant
place;

(b) whether it Is a fact that the
majority of the people get their milk
supplies from these dalrles;

(e) whether it is also a fact that the
Delhi Milk Scheme is not in a position
to supply milk to a large section of
the pecple; and
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(d) if so, the alternate arrangements
being made to supply milk to the
majority of the people who get their
supplies from the private dairies?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Kbhan): (a) The question
of removal of private dairies from the
city areas to the periphery is being
looked into by a Committee set up by
the Ministry of Works and Housing.
The Committee has not yet completed
its work. There is no likelThood of
removal of private dairies from the
city areas in the immediate future,

(b) and (c).
(d) 1f and when private dairies are
shifted from the city, Delhi Milk
Bcheme will have to undertake milk
supply to the entire city.
sft wrrft : wm ARl AR AR
TAETA WY g w41 fw feesft wew o
WA 0 WEAT uw meEt #1 fraar
gy Trgrar ogar § 7

oW WENRT : oT SrEAs frew
¥ira ®1 IT w1 ¥ a7 Frmw ) faser
fuer =1 o at ® 41 3 T g oA
aFar ¢ 7

Yes, Sir,

st amft :oga w0 T E A feanw
Ao Y R W g T 2w N
i A7 @ cF & fuedll W oTw aw g
1 T T g Y

oft srgewTw Wt wemEr onman
m 2 W A w (A s A R AT 2

st ammdht : fgrgema & 1 oA A
e § ay gfam & sar oy A w
qETEH T AL A AT QU AT @@
grFA T e ¢ w7

oM AERY AT g7 7 ag Al
i s oA Err g 7

oft Wyt ;o d ga F dInA T
Fam & s g g ¢
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o TEverwt ;& fos g @
T aw g fe g & a=d s
o 3 iy e figem § § AR
It dararT gfay F waw W Y

W AR ;A qw & A
® AT F T A g afew A7 §@
®Y &eq W FEww v g §

st sy wt : 2w ¥ $ W
LALSR R LAt 4

o gew o wow : fredT I
7g ez ¥a0 ard o fs g ¥ gw
AT gl feedft Hadwy & s &
Forgitr q@ & T oo o &= g1 3799 Y
w3 7T A I w1 wTHr At
&7 dfew fgm mur ar o7 dw A
WOy qr #fa ag faedt g g
oY wwET § IWE IO AE AN G H LY
o T@F T 7 feamae 7% d
AT &, AT AT W AV AT & v
IAE A AT B TAR FER
et mrfaurc sy ?

oft sz et : feeeT faer A
A guaeard woeft B i 0w el
foew g 2 fanrn e are ordt
faga$ ar weaa Zram &, 2i¢ fasw &
oA Errdt aFET FeE & W IEE I
T A a1 zaw ziz faew W oy
gy Famars gt 8 1 az fedt & forft
gEam A R Az U AATGE AT

weam wWENw : 17 wEr ) i e
AT A art faey & and ¥ A
#¥ 3 wOA--faeeft faew woAri ¥
qTHY ?

ot gew W wwwTT : FIT oA
QAT qU | TAGTETS FAC AL WA

weIW WEWE : ag 9T $§ 77
= avg 87
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st gww wx www AT Wh
T A Y e # g AR ¥ S A
et fed M ol TR 78
a1 Afe ag feeelt faew aeam groen
T ot gu ¥ 2w WY waw 2w 4 -
TE Gt At § 37 9 w7 Sy Tl ferar
STt § AT QAT ST FTAT Wi o I
g7 o wm A ¥ aT W@ @
®% faer quamm ?

The Mindster of Food and Agricul-
tore (Shri C. Subramaniam): There
is the processing of milk in the
hygienic way. After all, it is done
everywhere in the world. It is not
as if only pure milk is drinkable. It
is hygienically processed milk which
is drinkable, Unfortunately, in the
private dajries the doodhwalar add
all sorts of things which makes {t
injurious to health. That is the real
difficulty.

WS WEW : WTAA §TE ®T
wr & 6w faew oo wiw A
T gut FadY A qw § fremae v
& ar wrf g 7Y T wnfew

st argrew ot (w7 T R fE
foedr foeg AT a1 A1 Ef A
TAq Ziz % fammaz #v § oy
@ g w7 4 owr qg arefafa-
w1 Gy fuew A1 F o e
¥ foma 7 2z 39 70 F TIA0 T T
¥ safe 77 argdz a0 41 qu F avdr
T o®YT A A I AT AT AT
faaraz w77 & ot 39 [a=madl 34
w1 gEA T F IEI T ITT

ot qerarw fag : #oE, & v A
T wrgAt § oo A i a1 oy
s ¢ & g1 w1 A afgam
A A WA o Ay e
w7 § Af%T Zarhy qIiFz w1 TS
frae &1 3@ ® yerETR AT
WEAaTT an #1 &9 vwn ow TE
¥ geET o gurr daw @ o
ar § A # ATET A Im ¥ fAm
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|X0ft fie g w7 w7 Y w70 q¥ftaT Aax
w1 far am W T e gemw
wTEAATY ot w1 §ie fiear o ?

Shri U. M. Trivedi; In view of the
answer that has been given, it has
become difficult for us to follow
whether water is added to milk for
maoking it toned milk or whether
there is a particular standard pres-
cribed by the Indian Standards Insti-
tution, as fixed under the Prevention
of Food Adulteration Order, accord-
ing to which this toned milk is pre-
pared?

Shri C. Subramaniam: Yes, Sir;
there arc standards prescribed  for
toned milk and standard milk. It is
according to those standards that
these are prepared.

M wgmatin :  wfew g
T &1 Y afe & & e amw 2
fe gu T ar@ quwi ¥ T quTen O
W w1 saew frar mar ¢ 7

sft nrgrerw Wt : @ wwET W@
t afeT & wed mTem AT AT
g § & 38 fag aga & o m@
ar 7z 2 1 fet & At av gifem
ifex BT 7 3red caw fom g fa
TMIE

st fafa fm : ooft meat 0 3
wara {20 fe amT 7 g9 76 A9
ardf 7 ¥19 TT F1 T AT ¥ g
agt i @ f& a7 & wha oroh
ATEHAT T FT AT o7 fawdA & Ay A
IAET T /LT AT E A 9
g fe &a moere oy o iy g Frw AT
w1 1 f§ awr7 3 7w i foema an
T FTAT & IAT aT7 a7 qry ard
F At T 77wt § A A% FAooar
TR AT A A AT g Y

oft wrgverre Wt : A AT ¥ T
qT qE mar ¢ afew 7w AT Mg A ®
TR IAE TIOEA R 9 wIEA ¥ oA
ITE QI QA TR W A ET E
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o fgfe fam o a7 & gfaar s
AT A1 aTaT2 § ATEfFAT 9§90 AT
qgt T9T & I Tt 7T T §, TR
T ¥ elRFEH A AIWAE Y
o @ilew amal &Y o1 Onft w mdy §
IJAH T & fag goere 7 wwowrd
vaam fear § o1 o 1€ wer 9aw
fam g ?

SR RN ¢ A A AT e I
# fean fe qw ot mia & 9% AT O
AT qu wd @7 § o T aw ot
IAFT T AT § IAH Ig W FH FC
qx o

Shri P. R. Patel: Most of the dairies
in our country have buying and selling
agents of milk and they are doing it
under some process. Without breed-
ing cattle in that dairy, how are you
going to improve the yield of milk
and how are you going to see that it
is a dairy in the real sense of the
word?

Shri C. Subramaniam: We are devot-
ing attention to this aspect and are
taking up large intensive cattle breed-
ing schemes in these areas so that
there may be sufficient supplies partl-
cularly to these dairy projects.

oft wa fagrdt Agdwr 1w =D
WY gg T Y g w6 s agt
(feseY %) war 2w faes WX vaw 2w
faew ) frew Trawt & aamar o § 7

sfY angerer wt ot gt | ag firew
qrIR< & Wt a awar § | feeex faes w1
N qrIeT g, TEH ¥y Sl o i
fredt s faen w1 A fies W)
www g s e 2 &1

*754. Shrl Yashpal Singh: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that thers
has been a steep rise in divorce cases
recently;
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(b) if g0, the flgures for the lasi
three years for Delhi; and

(¢) whether any efforts have beem
made to find out the causes therefor?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganmatha Rao):
(a) and (b) No, Sir. The total num-
ber of divorce cases in 1864 was 123
while it was 136 in 1962,

(c) Does not arise.

wTaW  WEREY : T ATEA B a
X\ A g v gy g7

it Fo Ho fdwd 1 T & g g
Ty i § o

oft g fag : g% aT% ot aTRC
Agafen # g€ 6 § G gEd T
wg fog ot & zww ¥ § 1 g At
ot wrdY g o §, v T e
AT #Y AT g Ay oo g ) frag
fredz #1 7g FoTEY 9w gane AT &
g agr s § | & ag ar e g
fe mar aoere dgafen w1 feea
¥ fam €1 F179 §1 @ w3700
wvTw WERT : A Ot O arfearie
w1 qmw femn gur w1 & 0 fafreex
HTER TEE ATL A AT o R e & ?
oft qwrqre feg : & ag AT AT
# s szt #1 oo & fert et g
oT 7Et #Y aTs ¥ fed g

Bhri Jaganatha Rao: T have not gol
the details of all these cases.

WETR WEAT ;. " g3er R
qar § fF o o oow ¥ ferd
e g o mel s @ fred
g0 1 af 7 oft q& w6 § f A
ot A Frrdt ages F0g |

oft qarqre fag 1 o ooy B, oY
1} 3o § I W g

quw w1 st g O
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S8hri Hem Barua: Supposing, an
overworked policeman in Delhi, who
has his family away from him, occa-
Bionally takes a girl to a restaurant
in Connaught Place, would Govern-
ment consider that to be a fit subject
for divorce proceedings?

Mr. Speaker; Order, order. Dr.
Singhvi

Dr. L. M. Singhvi: May I know
whether Government have consider-
ed the feasibility and the desirability
of studying the sociclogy of our social
legislation and the actual working of
our social legislation? If not, why
not?

Oral Answers

The Mimister of Law and BSoclal
Security (Shri A. K. S8en): The work-
ing of the social legislation passed is
being studied.

st wrtw fay feghft 1 W o
oy meg AdY & fe o ofs et oY
i oy-fawr & wiv A1 GEN wTaRe
# w7 w7y §, T * ¥ Frara-faemz
ME?

Shri A. K. Ben: That is beyond my
knowledge.

Shri U. M. Trivedl: Will it be possi-
ble for the Government io state as to
what are the total number of cases
pending in Delhi courts up-to-date of
divorce and of these cases how many
have been pending for the last two
years?

Shri Jaganatha Rao: 1 want notice; I
have not got the information.

Eradicaillon of Beggary

*755. Dr. L. M. Singhvi: Wil the
Minister of Soclal Becurity be pleas-
ed to state:

(a) whether it Is proposed to make
a large scale nation-wide effort to
eradicate beggary;

(b) if so. whether a detailed plan
thas been fermulated for the purpose;
and
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(c) whether Government are in a
position to give the indication of the
date on which and the methods through
which beggary would be completely
eradicated?

The Depuly Minister in the Minis-
try of Law (Shri Jagamatha Rao):
(a) Control of beggary is primarily
the responsibllity of lﬁe State Gov-
ernments. During the Fourth Plan,
subject to the avallability of adequate
allocation, it is proposed lo eraaicate
beggary at selected points viz. places
of pilgrimage, tourist centres, big
cities ete.

(b) Plans are under discussion with
the Planning Commission.

(¢) In the present State of so.lo-
economic development in the eountry,
it is difficult to prescribe or forecast
a tight schedule for eradi-ation of
deep-rooted social evils. An indica-
tion of the methnds proposed to be
adopted will be available as soon as
the fourth plan schemes are finalised.

Dr. L. M. Binghvi: May 1 know
whether the Government have taken
any initiative in formulating and
implementing an all-India policy for
the eradication of beggary? If so,
what are those steps to achieve such
a formulation and itg uniform imple-
mentation?

The Minisier of Law and Social
Becurity (Shri A. K. Sen): This if
what is proposeq 1o be done, namely,
an all-India scheme starting first of
all with the banning of beggary in
these specified places and then gradu-
ally extending it to othe- areas. Tt Is
imnossible to eradicate it all over the
country straightway.

Dr. L. M. Binghvi: Does not the
hon. Minister of Social Security con-
sider that the cradication of beggary
should be one of the most important
planks of any programme of social
security in the country and that the
allocation for the purpose at present
is entirely unsatisfactory and inade-
quate, I1f so, what steps are being
taken to increase the allocation?
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Bhri A. K. Ben: It is quite true
that to tackle this gigantic problem
we have to employ much greater re-
sources.

Shri Shinkre: Are the Govern-
ment aware that sadhus, sanyasis,
mahants, swamis and fakirs do noth-
ing else but begging under various
sophisticated formg in the name of
wvarlous religions in the country....

Mr. Speaker: How does he say that
they do not do anything else? We
have a Swaml here as a Member of
Parliament,

Shri Shinkre: That is an exception.
If the Government are gware of that,
may I know what steps the Govern-
ment propose to take to stop this
kind of beggary?

Bhri A, K. Sen: If any of these per-
sons come within the mischief of the
legislation that we intend to promul-
gate for eradicating beggary then
they will be affected.

Shri Shree Nafayan Das: May 1
know whether the Government is
aware of the efforts made by the
various States for attracling beggars
to come to the poor homes and to
work?

Shri Jaganathy Rao: We have no
information.

Shri D. N. Tiwary: May I know
whether beggery at railway platforms
has been taken care of and whether
any steps have been taken to elimi-
nate beggary from railway plaiforms?

Shrl A K, Sen: It is proposed to
bring railway platforms in the first
category for the purpose of eradicat-
ing beggery.

8hri D. C. Bharma: The beggary is
confined to four sections of the people,
the old people, the young people, the
women ang the children, May I know
if the Government has any proposal
to stop beggary at least among child-
ren and women, in Delhi at least if
not in any other part of India?
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Bhri A. K. 8en: I have already said
about the programme of the Govern-
ment and the plans which have been
discussed. These will not be confined
only to Delhi but extended to other
areas also.

Dr. M. B. Aney: What are the main
railway stations on which the Gov-
ernment is going to make an experi-
ment for the eradication of beggary?

Shri A. K. Sen: The industrial
areas and the urban areas would un-
doubtedly be the @rst areas to be
brought under control. That {5 the
proposal. The railway stations with-
in these areas will nmturally come
under the control also,

Shri S8ham Lal Baraf: For tackling
this question of beggary as a whole,
may 1 know if attempts are afout to
categorise these beggars and to go
into the causes of beggary end then
to take gteps to eradicate ity

Shri A. E. Sen: The causes are
various and they are well-known. We
have received the committee reports
on this uspect. There are economic,
social and various other causes. But
the causes are not so important un-
less we try to eradicate them com-
pletely. We are trying to tackle the
problem area-wise first and to gradu-
ally extend the scope of the ban.

sft wifercemm 0wt : & ag Arw
wrzan § fs et oy W oww oA A
AT & Wi @I W '\
forg w1 @3t W TATET AT

Shri A K. Sen: That question should
be addressed to the Prime Minister.

st fow Aremw ;& a® AT
T fo T EORTT R O At § an
acd s § fr feay dmd § o o
a% Ty wrAww fow @ o% amew «Y
L g
Shri A. K. Sen: That will be a very

difficult task and it will not be fruit-
ful either,
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oft gr wx wwam : & o aen
wrga § fr xw aww ot Fveg v it
g, = femi w1 dogma g g o
fwerai &1 Waredwm wft gur & W fvw
ST # et fove) qrg 9T g

Shri A, K. Sen: The preparation of
statistics may be a good academic ex-
ercise but from the point of view of
practical stepg being taken, they are
hardly of any use. Secondly, the
statistics are the things which could
rarely be applied to such classes of
persons.

oft gew ww wem : few o #
waren ey & 7

owy ApEm ;94 I 9
efrfezan g1 adf &, a1 ag #7 «@v
awd & e frm sfeew o § 7

Shri Kapur Singh: Are the Govern-
ment aware that there is a funda-
mental religious obligation in Hindu-
ism for certain categories of persons
to subsist exclusively on beggary....

Some hom, Members: No, no.

Shri Kapur Singh:...... and, if so,
whether the Goverrment propose to
eradicate this form of beggary also?

Shri A K. Sen: 1 think it is an
incorrect reading of philosophy and
of our rcligious obligations. It s
true that some types of beggars try
to exploit the religious sentiments of
the Hindus but that js hardly based
on proper Hinduism,

Shri Hem Barua: May I know
whether Government are aware of the
fact that often children are kidnap-
ped and then crippled and it is in
this way that beggdry is perpetuated
in this country? In that context, may
1 also know what stepa Government
bave tuken to protect the children
from being kidnapped by beggars?

Shri A. K. Sen: It iz true that a
wvery rigorous law was passed when
the late Shri Govind Ballabh Pant
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was the Home Minister; the Parlia-
ment passed a legislation imposing
very strict penalty on such kidnap-
pers. Such crimes are investigated in
the same way as is done with regard
to the other crimes and the mis-
creants punished,

Shri P, R. Patel: In view of the
fact that beggary is on the increase
and that the beggars produce much
more children, may 1 know whether
it would be within the jurisdiction of
the Central Government to order
sterilisation of beggars?

Shri A, K Sen: That is something
which will not appeal to any civilis-
ed Government.

Credit to Agriculturists

*756. Shri Heda: Will the Minister
of Community Development and Co-
operation be pleased to state:

(a) the percentage of agricultural
credit met during the last year;

(b) whether any representations
have becn received by Government
for making radical changes in the
eredit system; and

(e) if so, Government's
thereto?

The Parliamentary Secrelary to the
Minister of C Ity Develop t
ang Co-operation (Shri Shinde): (s)
The total quanium of credit raised
only for agricultural purpeses mnot
being known it is not possible to g3y
what percentage of the samme has been
covered by the cooperatives. Accord-
ing to the All-India Rural Debt and
Investment Survey conducted by the
Reserve Bank of India in 1961-62, the
cooperatives met about 24 per cent of
the total credit ralsed by agricultural
households for all purposes.

(b) No, Sir,
{c) Dwoes not arise.

reaction

Shri Heda: May 1 know whether
Government have received represen-
tations fromp various farmers’ assoria-
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tions suggesting a number of measures
to be taken in this regard and, if so,
whether these representations have
been given any consideration and any
decision taken thereon?

Shri Shinde: I have already stated
in part (b) of my reply that no re-
presentations have been received by
the Ministry of Community Develop-
‘ment and Co-operation.

Shri Heda: May I know whether
Government are aware that one of
the big lacunae in the system of giv-
ing credit to the farmers is that it
reacheg them after the need is over
«und therefore, any steps to be taken
toward: the decentralisation at the
lower level, so that the decision is
taken at the lower level and the far-
merg get the credit in time,

Shri Shinde: I think this problem
has been looked into and action prog-
ramme which has been chalked out
is being implemented in wvarious
States,

St ATTE WY AT A TORTORT
Tz arrm § o o el & gt
w1 T3 wrer s § weifer dw
& gTQ 41 W FIEAWH AT & QI
qu faear nar § & fiee s s an
¥ a¥ IOW w) wrEAE w7 & fo
T o yoxfergT wIgAw ST
wify deqrd eqrfor # At § o i
af wfa % g § Wt powl w1 orfew
wgmar 2 & fAg oft sToirwew
qOETC AT T 7

Shri Shinde: As far as some of the
States, especially in the eastern part,
are concerned, the hon. Member's
contention might be correct to a
certain extent. This problem was
examined by an Informal Group of
the HRecerve Bank recently. ‘This
Group examined the institutional
arrangements for providing wgricul-
tural credit keeping in view the level
of advance in the different States.
"This Group has stated in categorical
terms that there is no alternative to
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accepting the co-operative gg the only
institutional agency for provision of
ugricultural credit in the long run
However, there are certain States like
Assam, West Bengal, Bihar, Orissa
Rajasthan where the co-operative
credit gtructure cannot immediately
undertake the entire responsibility.
This Group has recommended that in
each of the States a credit corporation
at the State level ghould be formed
for provision of agricultural credit.
It has already been clearly empha-
sized by the Group that these corpo-
rations will function in areas where
the co-operatives are not strong. As
and when the co-operatives gather
strength in such areas, the corpora-
tions will withdraw. ‘The recom-
mendations are being considered by
the Government of India.

ot Ferer feg ot Tt ¥
w1 A T 91 fF ATe 39T WY Ay &
frg a3 ¥ Gefgam sod & 1@
9T FUT G @ FrdT et ®
AT T Gy e W A R AT &
AT 1T § fir 37 wvaforat € aoeTe
w1 wEw At 9 T #fez 97 v o
femary &1 wavg frar amon 7

Shri Shinde: The hon. Member's
question does not arise out of the
main question.

ot qyire fog : 607 & OF T T
o] 41T Og g wrar § o feee
WM AT ¥, IEF AW IAWAT 6T
FTHAT AT qvaT &) 38T faman o
formam § wwT qwere wfama o § ag
oF THTT & Teed & w2 {F aew
AT § | YR TR § IO AT
fear man & W< Gan s g fa ag
At wHET § qg WORTC & wrHA FE
FoeaT £ A § 1 W T AT AT T
W A1 IAWT AT T §, TERT G-
w A fawr ¥ sOR T §9 A
arafry?
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Bhri Shinde: 1 think that on the
whole. ...

werw wEa WUl ATE 7 58
WeT WP Wed ¥ & | WA A &
afadz & aorded w& mmd v
sfam aff 3

srggete fag : ey Qw7

WTqW WE.AU : FIGIT GT9A g
L

Bhrl Firodia: May I know the pre-
cise rale of interest at which credit
is given to the weaker pections, and
also the definition of the term ‘weaker
section' according to the Central Gov-
ernment? May I ale know the
quantum of crodit that is supplied to
the weaker s::lions?

Shri Shinde: As far as the defini-
tion of the term ‘weaker sections' is
concerned, it is well known that the
Scheduled Tribes, the Scheduled
Castes and landless labourerg and per-
sons owning one-ninth of the maxi-
mum limit laid down under the ceil-
ing legislation are categorised as
coming under the definition of weaker
sections. As is well known, at pre-
sent, the quantum of credit that ls
being supplied to the weaker sections
is very much |imited. and Gowvern-
ment are anxious to see that it Is
increased to a substantial extent,

Shri Malalchami: May I know
whether there is any proposal with
Government to resirict co-operative
credit to rural areas, in view of the
fact that there are too many agen-
cies to cater 1o the needs of wurban
credity

Shri Shinde: There are not multiple

agencies at present in rural areas
which are giving credit.
Bhrl Buta Singh: What special

credit facilities are being provided In
the Fourth Plan for the rural areas?

Shri Shinde: In the Fourth Plan,
we are trying to see that short-term,
medium-term and long-term loans are

1428(Ai) LSD—2.
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provided on a large scale, The Fourth
Plan target has been fixed at Rs. 850
crores. The credit siructure is being
revitalised in order to cope up with
the increased activities.

Shri Sivamorthl Swamy: May 1
know what steps Government are
taking to red:ce the interest rate?
Wherecag the Reserve Bank are giv-
ing at 2 per cent rate of interest, the
agriculturisty are getting it at neerly
9-1/2 per cent. May I know what steps
Government are taking to reduce the
rate of interest?

Shri Shinde: This question is being
frequently referred to on the floor of
this House. I 'may inform the hom.
Member that recently the Reserve
Bank itsclf has raised the rate of In-
terest, and there is very little scope
at present to reduce the interest. But
it has beecn stated on behalf of the
Government of India that our efforls
are not to have a wide gap between
the rate at which the Reserve Bank
advances the loan and the rate &t
which it is made available to the
agriculturist,

Ratloning

L Ranen Sen:
‘1. 8bri Dinen Bhatiacharya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have gto-
died the food sltuation obtaining in
those places where full rationing has
been introduced; and

(b) I so, the result of the study?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. K.
Chavan): (a) Yes, Sir.

(b) Ratloning has benefited the
people particularly those belonging to
the lower income groups. They are
getting regular supply of foodgrains
nn a fixed scale at figed prices
throughout the year. -
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Dr. Ranen Ben: As is already
known, in the near future, all the

cities having a population of over one
lakh will be under raticning. May 1
know what steps Government have
taken to see that the Staie Govern-
ments will go on procuring adequate
supply of foodgrains so that rationing
does not fall down later on?

Shri D. R. Chavan: When all the
cilies with a population of over gne
lakh will be under statutory ration-
ing, all steps would be taken to pro-
cure whatever quantities are avail-
able in the country to the maximum
extent under a national levy system,

Dr. Ranen Sen: Part (a) of my
question relates to a study of the food
situation. As far as it ig understood
in the country, the food situation in
the near future will not be very
bright. In view of the difficult food
situation that is facing the country,
what actual study has been made to
meet the future situation?

The Minister of Food and Agricul-
tare (Shri C. Sabramaniam): Now
there is statutory rationing as such
obtaining in Greater Calcutta imdus-
trinl and urban areas. During the
last one year, we find there has been
a good deal of satisfaction amongst
the Calcutta people that foodgrains are
being made available at controlled
prices and there has been no difficulty
particularly for the poorer gections to
get these things. It has also created
unemployment amongst professional
agiators in Calcutla now because of
the introduction of food rationing.
Therefore, from all these points of
view, statutory rationing has confer-
red benefits particularly on  the
poorer sections. That is why we are
trying to extend it to other areas,

Shrl A. P. Sharma: In view of
Government's decision tp introduce
statutory rationing in cities with a
population of more than one lakh,
what arrangements are they going to
make for those indusirial areas con-
nected with the railway and others
where the population may be less
than one lakh and are dependent on
outside supplies?
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Shri C. Subramanlam: The ration-
ed areas would include highly indus-
trialised urban areas cven though
the population may not reach the one
lakh mark.

Shri Sinhasan Simgh: Has Gov-
ernment's attention been drawn to a
press report to the effect that the
U.P. Government has decided not to
take imported wheat but to depend
upon its own production in the stale?
Is there any truth in that report?

Shri C. Subramaniam:
scen that pres; report.
be too glad it it is true.

Shrl Nath Pal: Are Government
aware that so far their efforts are
direcied to satisfying and mollifying
the articulate population living in
the cily areas. What is Govern-
ment's plan with regard to the vast
rural population where reany BCAr-
city of foodgrains ig being felt inten-
sely by the people?

Shrl C. Sabramanilam: The inten-
sity is felt in the rural areas because
the high purchasing power pockets
draw away the foodstuffs from the
rural areas. When we have statutory
rationing in these areas and they are
cordoned off, 1o that extent availabi-
lity will improve m rural areas.

Shri 5. M. Banerjee: The hon.
Minister is aware that the worklng
clasg in this country, whether in the
public or the private sector, have
assured their full-throateq coopera-
tion to the Prime Minister in meet-
ing the challenge posed both by
China and Pakistan. What steps
have Government taken to gee that
these industria] units are provided
adequate foodgrains to meet their re-
quirements  through the fairprice
shops.

Shri C. Subramaniam: That is why
1 said in addition to these cities with
one lakh and above population,
industrial urban area; also will be
brought under statutory ratiening so
that supply will be assured.

I have also
I will only

Shri S. M. Banerjee: My question
is not that. You remember an Indus-
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trial truce resolution was adopted In
which it was stated that all industrial
units having more than 300 emplo-
yees will have fair price shops. Un-
fortunately that has not been imple-
mented either by the private sector
or by the public sector. What steps
do Government contemplate to sup-
ply adequate rice and other things to
these units through fair price shops?

Shri C. Sobramaniam: This ques-
tion should be addressed to my col-
league, the Labour Minister.

Shri Hem Barua: In view of the
present hostilities with our nelgh-
bours, China ang Pakistan, and since
our imports of foodgrains from
abroad might suffer a setback, what
specific steps have Government taken
or propose to take 1g sustain statu-
tory rationing in the cities and pro-
vide food to our rural ares;?

Shri C. Subramaniam; I thought 1
had answered that. It is for that
purpose that 1 have convened =
meeting with Opposition leaders to
discuss the plan tomorrow. I hope
after that, I would get greater assis-
tance and co-operation from them.

Shri Hem Barua: Does it mean
that we have to wait til] tomorrow?

Mr. Speaker: He is convening a
meeting.

Shri Shivajirao §. Deshmukh: In
view of the decision to have ration-
ing in places with population of one
lakh and above, what is Govern-
ment's thinking on the question of
monopoly procurement with compul-
sory levy and remunerative prices?

Shri C. Subramanlam: We have
written to the State Governments
that they should have a phased gra-
duated levy according to the holding
of the farmers. That is under their
consideration.

Shri Shivajirac S Deshmuokh: |

asked about monopely procure-
ment . . . .
Shrl Priya Gupta; In reply to 2

question to the hon. Minister of Rail-
ways Shri Patil, it was revealed that
they are prepared to meet the differ-
ence of cost of rice and atta and to
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give them to railwaymen al subsi-
dised rates provided the Ministry of
Food assured the availability of food-
stuffs likely rice and atta. Hag this
matier come to the Food Ministry,
and if so, has any attempt been made
tp take steps in that direction?

Shrli C. Sobramaniam: 1 do not
know whether this has been speci-
fically put to my Ministry. 1 shall
loock into it and answer,

ot Ne We fllt : #f g fafaee
¥ ag e wrgar g e o s 50 g
T 40 gATT WY & § W ogr 9
TTHT A ¥ w1 I I O T "I
A T e s, farer  w
JEl 9T wgl & ¥ww gl qr fi
w7 § 5 gt & adrd o ad | W
# &1 37% fad ag w1 Sow W ol
k7
Shri C. Subramaniam: The declsion
is that in all the other urban areas
with a population between one lakh
and flve thousand, there should be
informal ratloning. But that would

depend wupon the stocks avallable
with us.

Shri Prabhat Kar; May [ know
whether since rat.oning was intro-
duced in Calcutta, the prices of food-
grains in ration shops have increas-
ed? 1f gso, what is the reason for
that?

Shri C. Subramaniam: Because we
are irying to give an increased price
to the producer. You cannot have it
both ways—remunerative price to the
producer and cheap price to the
urban consumer.

o} geN W WA ;. TX KUY
& sfrd goere vfvfar & seeq
w AT Y § N A oW A A W
sarr oo mar § fe wff stat 7 s
%o w g fomerr § WO wff aT 60
§o o ferdl § | A AFAT WwTEAT E
o wTT WA 1 gEE F W AT |
RTMGYY A1 W7 GTRTC AT 0 g
& fery Aarr grfr
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Shri C. Subra naniam; There arc
disparities now, but when we have
ralioning, in those rationed areas it
will be sold at controlled prices.

il A8 WAl WEIRA A Wl oF
wva & Fa ¥ ey fe o dgrat § @y
Ay i A I wew &Y freea
asT gt & 1 F e wgar f e ag W
AT RETT ATAT WY A 37 W
w17 & fordy aOwrT A way WvaT § 0

Shri C. Subramaniam; That is why
I explained that the rural people suf-
fer because now the urban people
take uwwny a major porlion of the
crop as they have a higher purchas-
ing powor. When we cordon off and
limit consumpiion in the urban arcas,
nulomatically the situation in the
rural arcas is bound to improve,

Oral Answers

A/t Aand - BO 9T A¢ faem
A w71 5 gy fomr g0 89
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Shri Indrajit Gupta: In reply to
Shr: Prabhat Kar, the Minister stated
that the price of rationed foodgrains
had actually gone up so that the pro-
ducer could gt a fair price. How
can th: argument be valid in view
of the fact that prices w.ore raised in
the month of June, that is to  say,
long a'ter the previous harvest and
long before the next, whon foodgrains
are no longer in the hands of pro-
ducers at all?

Shri C. Subramaniam: The point is
that we were subsidising the urban
consumer to a cerlain extent. How
long the tuxpayer should pay for the
urban consumer ig the guestion. We
thought it should be on s no-profit
no-loss basis.

Shri P. R. Chakravertd: Have Gov-
ernment considered the rcpeated de-
mani of the colliery workers that
their quota of rations should be In-
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rreased <due to the hazardous
difficult nature of their works?

Shri C. Subramanlam: Yes, in fix-
ing rations, we are giving a bigger
quantity paricularly for manual
workers.

11.00 hrs,

SHORT NOTICE QUESTION

Sapply of Rice to West Bengal
+
SNQT. {sm Indrajit Gupta:

and

Shri Hari Vishnu Kamath:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Chief Minister of
West Bengal, has representend to the
Government of India that unless
40,000 tons of rice are supplied to his
State by the 30th September, 1885
from Central Stocks, the quantum of
ralion in the Caleutta statutory ra-
tioning area will have to be reduced
by 2 ozs. per capita; and

(b) if so,
thereto?

The Minister of Food and Agricml-
ture (Shri C. Subramanlam): (a) No,
Sir.

(b) Does not arise.

Governmenlt's reaction

Shrl Indrajit Gupta: Is the Ministar
aware of the fact that as from Monday
this quantum of ration has already
been cut down and that the Chief
Minister has stated that this is due to
the fact that the receipt of supplies
from Central stocks is lagging behind
the promised quantity and that there-
fore he hag no alternative?

Shri C. Subramaniam: In answer to
other questions 1 explained why this
2 oz. cut has been made. Ewvidenlly

the hon. Member was not present at
that time

Bhri Indrajit Gupta: Have I to be
present when other questions are an-

swered?

Mr. Bp

: It is exp
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Shrl Prlya Guopta: On a point of
order. This is a short notice question
which you have allowed. What the
hon. Food Minister hag said earlier
does not constitute a reply to it, and
the Food Minister must repcot it
according to the procedure of the
House.

Mr. Speaker; 1 do not think that
really there is a point of order In that.
though I agree it should not have been
difficult for the Minister to repeat his
earlier answer.

Shri Priya Gupta: Is it obligatory
or not?

Mr. Bpeaker: It is not obligatory.

Bhri Priya Gupta: Obligatory for
the Member to remain when other
questions are answered.

Mr. Speaker: Yes. It is presumed
that he will be aware of all the pro-
ceedings. If something happens in the
absence of the hon. Member, he should
not say on coming back that he was
not aware of what happened, and
therefore all those proceedings should
be repeated here,

Shri Indrajit Gupta: Anyway, I did
not insist on it, and I think I am aware
also of the reply that has been given.

May I know clearly whether this
reduction in quantum is due, primarily
due, to the State Government's own
initiative and its desire o conserve
its stocks, or, as the Chief Minister
stated recently to a deputation of
MLAs and MPg in Calcutta, that it is
due to the fact that he has no alterna-
tive buy to conserve supplies because
the Central Government supplics are
not forthcoming?

ghri C. Sabramaniam: No, Sir, It is
not that the Central Government sup-
plies failed, but I take the responsibi-
lity for taking the initiative with the
State Government for cutting down
the ration so that we may be able to
mest the emergency and the likely
short supply of foodgrains in the coun-
try. [ take full responsibility for the
initiative, but ultimately the Sta'c
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Governments have to make the final
decision,

Shri Marl Vishou Kamath: May I
reming the Minister of the interesting
fierovery that he made last year that
the food scarcity in the country was
artificial und was duc to e big pro-
ducer and big trader axis? Does he
still adhere to that view, and 1if so,
considering that in this emergency
sacrifices should be equally made and
burdens equally shared, may I know
what measures have bucn taken or are
being taken by Government to levy
compulsorily from these big producers
and to compel the big traders to dis-
gorge their hoarded stocks?

Shrl €. Subramaniam: 1 explaincd
that for the purpose of getting the
necessury guuandities to meet the ration
requirements, there wil] be a national
levy, particularly on tlie big producers.
We have written to the State Govern=
ments, angd they are tuking action on
tant baosis. Some State Governmaents
have already fixed the levy on a
graduated basis, starting from a low
linwwel for low holding and increasing
the per-acre quantity to be deliverea
to o higher level for higher holdings.
It is on that bLasis that we are trying
in have a levy, and once we are wble
1o get from the producer himself, the
trader may not be very much in the
picture.

Shri Harl Vighou Kamath; [ ssked
about disgorging of hoarded stocks
from the big traders. Have any
measures been taken at all?

Shri C. Subramaniam: Yes, under
the Defence of India Rules, particular.
ly in West Bengal actlon has been
teken for the purpose of dehoarding
hut T must admitl I do not know with
‘what success.

Bhri Tridib Kumat Chavdhuri: Am
| to understand that the commitments
of the Central Government to the
State of West Bengel for ric~ and
wheag sunplies have been fully met,
nd will be fully met and that there
is no basis for the reporled siatement
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of the Chief Minister that the Centre's
commitments have not been met?

Shri C. Subramanlam; As I have al-
ready stated, we had ocommitteq to
deliver 3 lakh tons during 1965, and
this 3 lakh tons will be made avail-
able.

Shri Priya Gupta: In view of the
fact that more areas are also being
brought under the rationing system,
may I know whether the Government
has Ttained what quant of rice
and wheat will be required for feed-
ing the population in the area, and
what will be the quantity per head to
be supplied? Will the Government be
able to supply it at all?

Shri C. Subramanlam: As far as
statutory rationing areas are cOnCemm-
ed, the quantum has been fixeq and
that quantum is being made available
without any breakdown. As far as
modified rationing areas are concern-
ed it is informal rationing system.
There also quantities to be given to
various categories of people have
been announced and subject to the
availability of stocks those quantities
are being made available.

Shrl 8, M. Banerjee: 1 would like
to know whether this emergency cut
relates only to West Bengal and that
too about the supply of rice or such a
cut s going to be implemented in all
the States and, if so, how these two
ounces are to be compensated by any
other commodity or foodgrains?

Bhrl C. Subramanlam: This should
apply to all the States without any
distinction between surplus and deficit
States. For instance, Madras also has
cut down its ration quantity from 12
to 10 ounces.

Mr. Speaker: The other part is
whether this cut would be compensat-
ed by any other commedity?

Shri C. Subramaniam; Not from the
Government. They have to supple-
ment it by vegetebles and various
other things wherever they are avall-
able. In a period of shortage the al-
ternatives are whether we should be
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in @ position to supply at least these
ten ounces: continuously without any
breakdown or whether we shall face
a breakdown in any future period.
Therefore, we have taken a decision
that at least at the lower leve] we
should have a continuous gupply. As
a matter of fact during the previous
war there were periods when we had
statutory rationing on the basis of six
ounces.

WRITTEN ANSWERS TO QUES-
TIONS

Ground Water Survey

*758. Shri Surendra Pal Singh: Will
the Minister of Foog and Agriculture
be pleased to refer to the reply given
to Starred Question No. 332 on the
9th March, 1885 and state the response
of the States to the Centre’s proposal
regarding the carrying out of syste-
matic Ground Water Surveys and in-
vestigations by the State Govern-
ments with a view to delineating
ground water worthy areas which
would offer scope for ground water
extraction for irrigation purpose?

The Minister of Food and Agri-
culture (Shrl C, Subramaniam): The
State Governments of Andhra Pra-
desh, Bihar, Gujarat, Madhya Pradesh,
Madras, Maharashtra, Mysore, Orissa,
Punjab, Rajasthan, Uttar Pradesh and
West Benal have re-acted favourably
to the Centre's proposal rearding the
carrying out of systematic Ground
Water Surveys and Investigations by
the State Governments, with a view to
delineating groundwater worthy areas
which would offer scope for ground
water extraction for irrigation pur-
poses. The Government of Kerala
does not consider it necessary to
undertake any survey of groundwater
resources In the State as there is little
scope for groundwater  utilisation
there. The Governments of Assam
and Jammu and Kashmir have not
intimated their views in the matter

Election in Orism

*759. Shri Harl Vishna EKamath:
Will the Minister of Law be pleased
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lo refer to the reply given to Starred
Question No. 53 on the 17th August,
1965 and state:

(a) whether the consideration of
the question as to when the next
Genera] Election should be held in
Orissa for constituting the Slate Legis-
lature has been concluded;

(b) it so, the nature of the decision
reached; and

(e) if not, the reasons therefor?

The Minister of Law and Social
Security (Shri A. K. Sen): (a) No, Sir.
The question is still under considera-
tion of Government.

(b) and (c¢). Do not arise.

Cost Daty of Agricultural Operations

*780. Shri Shree Narayan Das: Will
the Minister of Food amd Agriculture
be pleased to state whether any steps
have been taken to collect reliable
ang comprehensive cost data of agri-
cultural operations specially of such
foodgrains of which minimum prices
are to be fixed by the Agricultural
Prices Commission as has been pointi-
ed out by the Commission.

The Minister of Food and Agricul-
ture (Shrl C, Subramaniam): Yes, Sir,
It has been decided to conduct the
requisite studies; their technical and
organisational details are being work-
ed out,

Banking Facilities to Sugar Industry

*761. Bhri Sham Lal Saraf: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether Government are gware
of the shortage of banking finance
faced by the sugar industry at this
year's crushing season because of
liquidity ratio having been put under
a curb by the Reserve Bank of India;

(b) whether the sugar industry has
touched the all-time record of 32 lakh
tons production in this year;

(c) whether in view of part (b)
above, there is any proposal to male
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neessary finance available from the
Banks to meet present year's shortage
and requircments of the following
year; and

(d) if so, the details thereof?

The Minister of Food and Agrical-
ture (Shri C. Subramaniam): (a)
Complaints from some sugar factorles
were recelved about shortage of
banking finance.

(b) Yes, Sir, it is expected to do a0

by the end of the current sugar year
on 31st October.

(c) and (d).
consideration,
Prices of Essential Commodities in
Delhi
*762. Shri P. C. Borooah: Will the

Minister of Food and Agriculiure be
pleased to state;

The matter is under

(a) whether it is a fact that the
prices of essential commodities partl-
cularly wheat, pulses, edible oils and
vegetables have shot higher in Delhi
since the date of the masslve attack
by Pakistan in Chhamb Sector:

(b) if so, to what extent;

(c) whether it is also a fact that
some of the essential commodities like
good quality rice have disappeared
from the market in this period; and

(d) if so, the steps taken by Gov-
ernment in this matter?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). Except for a slight rise here and
there, the prices in Delhi have not
risen higher in the month of Septem-
ber. A statement showing the prices
prevailing in Delhi in the month of
August and in the first two weeks of
September in respect of wheat, rice,
pulses, vegetable oils, potatoes and
onions Is placed on the Table of the
House. [Placed tn Library. See No.
L1—4907/85].

(¢) No, Sir.

(d) The Government is keeping a
constant wa'ch on the prices and
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availability of food eommodities in
Delhi and necessary steps are taken
as and when necessary.

Pre-Invesiment Survey of Furest
Resources

rSh.ri P. R, Chakraverti:
Shrl Subodh Hansda:
Shri 8. C. Samanta:
Shri Vidya Charan Shukla:
168 Shrl A. 5. Salgal;
" % Shri J. P. Jotishi:
1 Maharajkumar Vijaya
Ananda:
Shri Wadiwa:
Shrl Chandak:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether steps have been taken
to conduct pre-investment survey in
regions having forest surplus to heip
utilisation of all available forest re-
sources for integrated industrial deve-
lopment of these regions;

(b) wheher the survey will take into
sccount the utilisation of forest re-
sources und also the scope and possi-
bility of future growth and develop-
ment;

(c) whehter the survey will exa-
mine the possibilities of all types of
industry including major, medium
and small-scale to be based on forest
resources; and

(d) the specific regions selected for
survey in the next open season?

The Minister of Food and Agricul-
tare (Shrl C. Subramanlam): (a) The
Plan of Operations for the Govern-
ment of India Project “Pre-invesiment
Survey of Forest Resources" assisted
by the United Nations Special Fund
has been approved on 1st February,
1865. The project proposes to survey
an under-devcloped forest area of
11,500 sq. miles in nine States of
Himachal Pradesh, Punjab, Uttar Pra-
desh, Madhya Pradesh, Maharashira,
Andhra Pradesh, Orissa, Mysore and
Kerala.

(b) and (c) Yes Sir.
(d) Parts of the Central Zone

(comprising Maharashtra, Andhra
Pradesh, Orissa snd Madhya Pra-
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desh) and Northern Zone (compris-
ing Punjab, Himachal Pradesh and
Uttar Pradesh) are proposed to be
covered in the next open season.

Agricultural Research

*764. Shri Surenffia Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it has been decided to
‘et up Committees to conduct an in-
lensive and co-ordinated research on
an all-India basis in respect of several
important crops like oilseeds, cotton,
sugurcane,

(b) if s0, whether any scheme has
been prepared; and

(c) the salient features thereof?

The Minister of Food ang Agricul-
ture (Shrl C, Subramaniam): (a) and
(b) Expert Committess have been
set up for drawing up co-ordinated
research projects relating to geveral
important crops. The Committees
will recommend the technical prog-
ramme, and suggest main and sub-
centres for Iimplementmg the pro-
gramme and stafing pattern and
other facilities needed for the Centres
as well as the Co-ordination Unit.

(c) It is proposed to provide a Pro-
ject Co-ordinator with some support-
ing staff for each project who will
coordinate the research work in the
selected main and sub-stations which
will be organised on a regional basis.
These Stations are also proposed to be
adequately staffed and equipped

Food Corporation of India

*765. Dr, L. M. Singhvi: Will the’
Minister of Food and Agricalturs be
pleased to state:

{a) the method and criteria of re-
cruitment of gtaff and officers for the
Food Corporation of India;

(b) whether the officers working in
the Food Department are belng
absorbed in the Corporation onm simi-
lar joba;
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(c) whether it is a fact that officers
drawn from the State cadres are being
given better grades than the Central
Officers transferred;

(d) whether any reprsentations in
this regard have been received by
Government; and

(e) it so,
thereont

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
mode of recruitment of staff and
officers in the Food Corporation of
India is as laid down in para 4'12 of
the draft S'aff Regulations of the Cor-
poration. A copy of this para is
placed on the table of the house.
Placed in Library. See No, LT-4808/
85). After preliminary sereening on
the basis of qualifications, experience
and pait record of service the candi-
dates are sclecled for appointment
after an interview and written test,
where necessary.

(b) Yes, Sir.

Government's decision

(c) A comparison of this nature
cannot be made as there is no equa-
tion between posts angd grades in the
State Governmentis and those in the
Central Government.  Appointments
of State Govi. officers are made in
accordance with the rules of recruit-
ment taking into consideration thelr
qualifications, experience and senio-
rity. Thesc' officers are generally
taken on deputation terms which are
standardized. In determining the
scales of pay to be given to deputa-
tionist; from the State Governments

ete. in the Corporation, considera-
tion is given to the following
factors:—

(1) that ordinarily their pay in
the State Government plus
20 per cent deputation allow-
ance ghould not fall short of
the minimum of the pay scale
fixed in the Corporstion for
that grade/post; ang

such persons on appointment
in the Corporation should not
ordinarlly get a benefit of
more than 20 per cent of thelr

[§11]

Written Answers

6640
grade pay as  deputation
allowance,

The cmployees of the Department
of Food whosc services have been
p.aced at the gisposal of the Corpora-
tion in q of the transfer of
work from the Department of Food
have been tuken in posts which have
been equated to the posts held by
them in the Department of Food and
are drawing the same pay and allo-
wances which were admissible to
them us Government servants.

(d) Yes, Sir,

(e) In view of the position stated
in the answer to Part (¢) no change
in the existing procedure has been
considered necessary.

Taxl and Scooter fares in Delhl

*766 SBhri P. C. Borooah: Will the

Minister of Transport be pleased to
state:

{a) whether the fares of the scooter
and four-seater rickshaw in Delhi and
New Delhi  have been increased
following the recent rige in the price
of petrol and diesel oil;

(b) if s0, to what
whether this rise has
approval; and

{c) whether the taxi-fares are also
proposed to be raised in Delhi?

The Minister of Transpert
Raj Bahadur): (a) No.

(b) Does nol arise.

(e) The taxi fares in Delhi were
revised with effect from the lst March,
1965, There is no propo®al under the
consideration of the State Transport
Authority, .Delhi for revising these
fares further.

Report of Enquiry Committes on
Escape of Daniel Walcott
*767. Shri Harli Vishaw Kamath:
Will the Minister of Tramsport be
picaged to state:

(n) whether the Committee of In-
quiry, into the circumstances in which

extent and
Government's

(Shri
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Daniel Walcott escaped,
Officers gullty,;

(b) if so, the names of the Officers
involved, together with the finding or
charge against each; and

(¢) the action taken by Government
against the guilty Officers?

The Minister of Transport (Shri
Raj Bahadur): (a) Shri L. C. Jain,
Secretary, Department of Communica-
tions in his report on the escape of
Daniel Walcott, which was laid on
the Table of the Sabha on 28th
September, 1984 alongwith Govern-
ment's decision thercon, found that
there had been a breach of duty by
aerodrome officials concerned in that
they did not take sufficient steps to
prevent the aircraft from leaving,
which they could have gone under the
Indian Aircraft Rules,

{b) The names of the two officers
are Sarvashrl B. Hajra and S. W. J.
Norton, the then Senior Aercdrome
Officer gnd Aerodrome Officer res-
pectively at  Safdarjung Airporl.
Charges framed against them are as
follows:—

found some

Gross faeilure in discharge of their
official duties in—

(1) not realising that Mr, Danjel
Walcott was making preparations
to attempt an unauthorised flight
in his Piper Appache aircraft
(Registration No. N-3146-P) from
the Safdarjung Airport on  the
28th September, 1963; ang

(ii) mot taking necessary steps,
nor showing aedeguate initiative
to restrain Mr. Walcott from
taking off without proper clear-
ance,

(¢) Disciplinary proceedings for the
imposition of a major pensalty have
been initiated against the two officers.

Spare Parts for DT.U. Buses
o108, Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Transport be

pleased to state:

(a) whether it is a fact that a large
number of buses with the Delhi Trans-
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port Undertaking are lylng idle for
want of spare parts;

(b) if su, how many are lying en-
tirely idle and how many are in com-
mission despite want of some spares;

(c) whether all these gpares are re-
quired to be imported;

(d) if so, their total cost in termg of
foreign exchange; and

(e) the steps being taken to make
the spares awvailable to utilise the
D.T.U, fleet capacity fully?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Out of
the total fleet of 840 with the Delh
Transport Undertaking, 132 old buses
are lying idle for want of imported
spares. These buses are of makes
which are not on the country's manu-
facturing programme. 299 buses are
in commission despite want of some
spares.

(c) Yes.

(d) The total reguirements of
foreign exchange of the Undertaking
for the importeq parts till March 1966
are cstimated at Rs, 43.00 lakhs,

(e) (i) In addition to import licen-
ces worth Rs. 13.28 lakhs obtained by
the Undertaking since January 1865
in accordance with the Import Policy,
an ad hoc licence for Rs. 10 lakhg has
Undertaking
during the current financial year.

(ii) Serviceable parts of old wvehi-
cles are being utilised. Certain old
parts are also being retrieved, repair-
ed and put back info use.

(iii) Certain parts are being manu-
factured in the Workshop of the
Undertaking.

Lift Irrigation Schemes

2505. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived complaints about the delay
being caused in the execution of
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the Lift Irrigation Schemes in Trichur
District, Kerala,;

(b) whether it is a fact that the
execution of the Lift Irrigation
Schemes in  Anthikod, Manabur-
Thanniam-Panchayats of Trichur dis-

trict are delayed;
(¢) it so, the reasons therefor; and

(d) when the work is likely 1o be
completed?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a). The Govern-
ment of Kerala has received some
complaints that the Lift Irrigation
Scheme in Manalur Panchayat of
Trichur District Kerala was being
delayed,

(b) The work on the Lift Irrigation
Scheme at Manalur Panchayat and the
Lift Irrigation Scheme at Anthikod
Panchayat has been delayed.

{¢) The delay has mainly been due
to the fact that land required for im-
plementation of the schemes, has not
yet been completely handed over.

(d) The Lift Irrigation Scheme at
Manalur has already been commis-
sioned for supplying water in part of
the command. The balance work on
this scheme is likely to be completed
wi.hin the current financial year. The
Anthikod Lift Irrigation Scheme would
be executed as soon as the required
land has been acguired.

Crop Weather Observatorles

2506. Shrimati Ramdulari Sinha:
Will the Minister of Civil Aviation be
pleased to state to what extent and
in what manner the Crop Weather
Observatories have proved uscful to
the agriculturists in 1964-657

The Minister of Transport (Shri Ra)
Bahadur): From the data obtalned
from the Crop Weather Observatories,
crop-weather relationships are obtain-
ed for proper plenning of agriculture.
Normals of the various crop-growth
features and the associated meteo-
rological factors are worked out from
the crop-weather data. Crop-weather
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diagrams are alsg prepared on an
yearly basis showing the progress of
rrop-growth with the variation of the
weather elements with the march of
the scasons. These particulars are
made available to all agricultural
authorities. The information should
enable the officials of the Departments
of Agriculture and Community Deve-
lopment to advise the farmer to vary
his practices according to the rela-
tionship experiencej between crop-
growth and weather elements at diffe-
rent periods of the season. To what
extent actual benefit has accrued it is
not possible to say without claborate
enguiries and studies.

Cooperative Credit

2507. Shrimatli Ramdulari Sinha:
Will the Minister of Community
Development and Cooperation Dbe
pleased to state:

(a) what is the rate of progress in
the expansion of co-operative credit In

the different States in 1963.64 and
1964-85; and
(b) what measures, administrative

or otherwise by relating existing pro-
cedures and rules are being taken with
a view to accelerate the rate of pro-
Eress in the fleld of credit of the back-
ward States so that they may come on
par with advanced states within a sti.
pulated period?

The Depuly Minister in the Minis-
try of Community Development and
Cooperation (Shrl B. 5. Murthy): (s)
A statement giving the rate of pro-
gress from 1061-82 to 1063-64 s laid
on the Table of the House, [Placed
in Library. See No. LT-4809/65]. Data
for 1964-85 are not yet available,

(b) Special studies have been made
of the problems of the backward
states. Staff subsidy on a more libe-
ral pattern has been made avallable
to central banks and land mortgage
banks in the states of the eastern zone.
Rehabilitation grants have been given
to some co-operative banks in Assam
and West Bengal. An ‘Action Pro-
gramme’ for strengthening the co-
operative credit structure has becn
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circulated io all the state governments
for implementation. In addition a
Centrul Tean consisting of officers of
this Ministry, the Ministry of Food
and Agriculture, the Reserve Bank of
India and the Planning Commission
has beop going round the States and
holding meetings with State officials
and important office-bearcrs of banks
to examine the problems and devise
ways and means of increasing avall-
ability of credit.

National Advisory Board fer Labour
Contract and Construction Co-
operailves

2508. Shrimati Ramdulari BSinha:
Will the Minister of Community De-
velopment und Cooperation be pleas-
ed to state:

{a) the main recommendationg made
by the National Advisory Board for
Labour Contract and Construction Co-
operatives during the year 1964-65; and

(b) the action taken by Govern-
ment on them?

The Deputy Minister im the Minis-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
The main recommendations are as
follows:

(i) Unskilled works without
limit and skilled works at least
upto Rs. 50,000 should be reserv-
ed for labour co-operatives for
execution without inviting ten-
ders.

(ii) Wherever tenders are invit-
ed for unskilled works or skilled
works of the value of less than
Rs. 50,000 tenders of labour
co-operatives should be accepted
though they may be upto 5 per
cent gbove the lowest acceptable
co-operatives.

(iii) Advance upto 15 per cent
in the case of coniracts the yalue
of which does not exceeq Rr 1
lakh may be allowed to labour
cooperatives.

{iv) There should be tolal ex-
emption from the payment of ear-
nest money and security deposit.
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(v) Forinightly payment of bills
should be ensured.

(b) The recommendations have been
ronsidered by State Governments and
work awarding Ministries. The pro-
gress in implementation of the recom-
mendations i: as under:

(i) Reservations: In  Orissa,
Gujarat, and Kerala works upto
the value of Rs, 50,000 are allotted
to labour cooperatives without call
of tenders. Iln Punjab, all unskill-
ed works, in Mysore works upto
the value of Rs. 25,000, in Rajas-
than, Delhi, Maharashtra, Central
Public Works Department and
Defence Minis'ry upto Rs. 20,000
end in Andhra Pradesh, Himachal
Pradesh and Manipur upto Rs.
10,000 are allotted to labour co-
operatives without call of tenders,

(ii) Price preference: In Guje-
ral 5 per cent weightage is given
to the tenders in respect of works
exciceding  Rs. 50,000 and  upto
Rs. 1 lakh. There is similar
weightage in Rajasthan for works
exceeding Rs. 20,000 and upto
Ns. 1 lakh, in Maharaghtra bet-
ween the limita of Rs. 20,000 and
Rs. 1 lakh and in Orissa between
the limits of Rs. 50,000 and Rs, 1
lakh.

(iii) Initial advance: 25 per cent
of the initial advance is given in
Mysore and Orissa.

(iv) Exemption: Labour eo-
operatives are exempted from
payment of earnest money and

security deposit in Madras, Mysore,
Kerala, Orissa and Rajasthan
while in some other States quali-
fled or limited exemptions are
available. In Madhya Pradesh,
Assam and Himachal Pradesh ex-
emption from earnest money i8
given, in Maharashtra security de-
posit and solvency certificates are
not insisted upon, while in Guja-
rat there is no security deposit for
minor works.

(v) Fortnightly payments of
bills: Assam, Gujarst, Goa, Maha-
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' rashtra, Orissa, West Bengal and
CPW.D. have accepted the re-
commendation.

Conference of Registrary of Coopera-
tive Bocieties

2509. Shrimati Ramdulari Sinha:

Will the Minister of Commanlty
Development and Co-operstion be
pleased to gtate:

(a) the main recommendations of
the special Conference of Registrars
of Co-operative Societies in the
Eastern Region held at Calcutta in
November, 1964; and

(b) the action taken on them?

The Deputy Minister in the Minls-
try of Community Development and
Cooperatlon (Shri B. 8 Murthy): (a)
and (b). A statement showing the
main recommendations of the Con-
ference of Repistrars of Co-operative
Societies of Union Territories of the
Eastern Region held at Calcutta on
the §th and 10th of November, 1964
and the action taken on them, s
placed on the Table of the House
[Placed in Library. See No, LT-4910/
85].

Free ang Compulsory Primary Edu.
cation

2510, Shri Lakhmo Bhawanl: Will
the Minister of Soclal BSecurity be
pleased to state:

(a) whether there is any proposal
to provide frec and compulsory pri-
mary and secondary education for all
the tribals in the country;

{b) if go, the details of the proposal,
if any; and

(cy if the reply to part (a) above
be in the negative, the reasons there-
for?

The DNeputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar). (a) to (c). Almost
all the States provide free and com-
pulsory education to all children. As
such, tribal children are sutomatically
covered. No separale proposal for

tr,bal children is therefore under ton-
templation

As regards secondary education,
there is no such proposal at present
as tribal students get exemption of
tuition fee or scholarship, hostel faci-
lities, book grants and other educa-
tional aids,

Aerodrome at Salem

2511, Shri Rajaram: Will the Minis-
ter of Civil Aviation be pleased to
state:

{a) whether it is a fact that Gov-
ernment have received a memoran-
dum from the public of Salem re-
questing for an early construction of
an aserodrome there; and

(b) if so, the action {aken thereon?

The Minister of Transport (Bhrl
Raj Bahadur): (a) and (b). There
have been representations from time
to time for the construction of an
acrodrome ot Salem. These have been
congidered carefully in consultation
with the Indian Alrlines Corporation.
Az Salem doe: not yet offer enough
air trafic potential it has not been
possible to accept the need for an
aerodrome there,

Scheduled Castes and Scheduled
Tribey |n Nadras
2512, Shri Rajaram: Will the Minis.
ter of Social Securily be pleased to
state:

(a) whether the 1961 Census gives
a full account of the population of
each Scheduled Caste and Scheduled

Tribe community in the Madras
State; and
(b) if so, the population of each

Communityy

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) The information is contained In
the Census of India, 1881, Volume IX,
Part V-Ari) and Part V-A(ii), Sche-
duled Castes and Scheduled Tribes
(Tables) of Madras State,
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Development of Hil] Areas

J Shri Hem Raj:
2518, | Shrl K. C, Pant:

Will the Minister of Food and Agri.
cultare be pleascd to state:

(a) whether the Central Hill Areas
Committee has approached the Plan-
ning Commission for the allocation of
more funds for development during
the Fourth Five Year Plan; and

(b) if so, the broad details and the
outcome thereof?

‘The Deputy Minister in the Minis.
iry of Food and Agriculture (5hrl
Shahnawaz Khan): (a) and (b). The
question of allocation of more funds
for development of hill greas in the
country during the Fourth Five Year
Plan period has been taken up with
the Planning Commission and is un-
der their consideration. Details will
be worked put when the final alloca-
tion is known.

Tribal Development Block at
Sindkhed

2514. Shri D, 5. Patll: Will the Minis-
ter of Social Security be pleased to
state:

(a) whether Governmen! sanction-
ed @ Tribal Development Block at
Sindkhed in Bulthana District in the
year 1961-62 or 10682-63;

(b) it so, the total population of
the Block and the total population of
the Scheduled Tribes in the Block
according to the census of 1961;

(¢} whether the Block satisfies the
important condition that at least 68
2|3 per centl of the total population
covered by the Block should be
tribals; and

1d) if not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Security (Shrimatl
Chandrashkhar): (a) The Sindkhed
Tribal Development Block jn Nanded
District (Not Buldhana Distt) was
started during 1962-63. Subsequently.
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it wag found that in assessing the
population of Scheduled Tribes in this
area, persons belonging to non-Sche-
duled Tribes had also been wrongly
enumerated as members of Schedul-
ed Tribes. The actual population of
Scheduled Tribes was much less and
it fell far short of 66-2/3 per cent. of
the total population of the block,
which is the main condition for the
allotment of a Tribul Development
Block. The Tribal Development
Block had, therefore, to be cancelled.

(b) For the purpose of starting
Tribal Development Blocks during the

Third Five Year Plan period, the
population figures according to the
census of 1951 were taken into

account and not the figures accodring
to the census of 1861. According to
1851 census, the total population of
Sindkhed block is 22518 of which,
6,623 are Scheduled Tribes, ie., 20%
of the total population.

(c) and (d). Do not arise as the
Tribal Development Block at Sind=
khed has since been cancelled.

Humanitarian Experiments in Jalls

Shrimatl Savitrl Nigam:
2515, { Shri Dasaratha Deb:

Will the Minister of Social Security
be pleased to state:

(a) whether Government have any
information regarding the humani-
tarian and successful experiments
made in the direction of making the
prisons self-supporting rorrectional
institutions in U.P. and other States;
and

(b) if so, the steps taken tu convert
all the prisons into correctional insti-
tutions?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
{a) The Government are aware that
a few prisons in Uttar Pradesh and
Rajasthan, particularly, the Sampurng
Nand Agricultural-cum-Industrial
Camp, Sitarganj, District Nainital;
Sampurna Nand Camp at Ghurma
Markandi, District Mirzapur; Model
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Prison, Lucknow eand Prisoners Co-
operative, Sanganer are being run on
humanitarian and correctional lines,
and are striving to function as self-
supporting units.

(b) Attemptg are being made to
improve the normal prisons to func-
tion as correctional institutions. It
will neither be feasible nor desriable
to model all the prisons on the lines
of those mentioned earlier because
quite a large number of persong ad-
mitted to prisons are either under-
trials and, therefore, not expected to
work or undergo sentences of very
short duration. Similarly, it may be
difficult to place confirmed criminals
in the open prisons. The emphasis
in the prisong is on training rather
than on production and, therefore,
they cannot be made entirely self
supporting.

et fufw wrdm
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Concesslon in Freighi Rates to
Vegetable and Banana Growers

2518. Shrimatl Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any representation has
been received from the Vegelable
Growers' Association as well as the
Banana Growers' Association for the
reduction of special freight for push-
ing up the production. and

(b) it so, the reaction of Govern-
ment thercio?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawa: Khan): (a) and (b). No
representation has been received from
the named Associations However.
copies of the represcntations to this
effect addressed o the Minister for
Railways were received by the Minis-
ter for Food and Agriculture from
the Andhra Fruit Merchants Assocla-
tion, Rajahmundry, Agricultural pro-
duce Market (Gendevi), Amalsad,
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Gujarat, and the Fruit and Vegetable
Merchants Union, Subzi Mandi Delhi
The case was taken up with the
Ministry of Railways, who have
stated that after careful reconsidera-
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tion they have decided to give
special concessions on wagon loads
only.

Yiei1l of Rice per Acre

2519. Shrimati Savitrl Nigam: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether new scienlific techni-
ques in agriculture have been evolved
and demonstrations held recently for
raising the yield of rice in the labora-
tories engaged in this work; and

(b} if so, the
achleved?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawax Khan): (a) Yes. The
Scientific techniques incjude:—

naturg of succes?

(i) Breeding and selection of high

yielding, fertilizer responsive,
non-lodging varieties.
(ii) Evolution of salt, flood and

disease resistant wvarleties and
those suited for deep water
conditions,

(iii) Working out of agronomie
techniques and fertilizer sche-
dules for realising high yields.

(iv) Study of suitable green manure

crops.

(v) Working out of effective plant
protection measures for con-
trolling different pests and
diseases and weeds.

The results of these techniques are
being demonstrated on a country-
wide scale.

(b) With the use of these techni-
ques it has been possible to realise
paddy yields upto 5,000 lbs. per acre
with the local varieties and 8000 1bs.
In some newly introduced exotic
warleties.
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Sea Pear! Shells

Shrimatl Savitrl Nigam:
2528. « Shri 8. C. Bamanta:
Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the coasts where sea pear! shells
have been found; and

(b) whether any organised effort is
being made to recover these shells?

The Deputy Minister in the Minls-
try of Food and Agriculture (Bhri
D. R. Chavan): (a) Pearl oysters
are found In the pearl banks in the
Gulf of Mannar off the coasts of
Tirunelvell and Ramanathapuram
Districts in Madras State.

(b) Inspection of pearl banks are
conducted annually by the State
Fisheries Department. If and when
oysters are available in large num-
bers, they are commercially exploited,
The last series of pear] fisheries was
from 1955 to 1861,
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Jammu-8rinagar Natlonal Highway

Shri Rameshwar Tantia:
2523. { Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport be
pleased to state:

(a) whether Government propose
to take over Jammu-Srinagar
National Highway from the Border
Roads Organisation;

(b) if so, when the final decision s
likely to be taken; and

(c) the improvements which are
proposed after its take over?

The Minister of Transport (Shrl Raj
Bahadur): (a) There is no Pproposal
to take over the Jammu-Srinagar
National Highway No. 1A from the
1423(Ai) LSD-—3.

Border Roads Development Board.
tb) and (c). Dy not arise.

Rice Research Institute, Cuttack

Shri Subodh Hansda:
"“"{sm S. C. Samanta:

Will the Minister of Fond and Agri-
cultare be pleased to state;

(a) whether it is a fact that the
Rice Research Institute, Cuttack has
not been able to create any impres-
sive result with regard to paddy pro-
duction;

(b) whether the farm is
running at a loss;

already

(c) if so, the reasons therefor; and

(d) whether any enquiry is propos-
ed to be made into it?

The Deputy Minister in the Minis-

try of Food and Agriculture (Bhri
Bhahnawas Khan): (a) No,
(b) and (c). The farm of the

Institute is a research farm gnd is not
run on commercial lines. Hence, the
question of profit or loss does mot
arise,

(d) Does not arise,

Logying Training Cenires

Shri Vidya Charan Bhukia:
Shri A. 8. Balgal:
Shri J. P. Jyotishi:
Shri Wadiwa:
Shri Chandak:
t Shrimat! Minimata:

2525,

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to establish four
logging training centres in the coun-
try under the United Nations Special
Assistance Fund.

(b) if so, the sites of such centres,
if selected; and

(c) the details of the locations and
their suitabllity for such selection?
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The Depuiy Minister In the Minls-
try of Food and Agriculture (Shri
Bhahnawas Khan): (a) Yes, Sir.

(b) The Centres for the Southern
and Northern Zones will be located
at Coimbatore and Dehra Dun respec.
tively. The locations for the other
two centres have not yet been decid-
ed.

(c) The following factors are kept
in view in the selection of the Logging
Training Centres;

(1) easy accessibility of the centre
by road and rail and availabili-
ty of necessary accommodation
and other ancillary facilities at
the Centre.

sultability of the surrounding
forest types for the training in
loggring to be given wunder the
Project.

availability of sufficiently large
areg of departmentally worked
forests which will make it
easier o introduc: modern log-
ging techniques.

(i)

(1ii)

availability of well managed for-
est arcas near the centre suit-
able for the practical training of
the classes from the Forest
Colleges,

Price of Milk Purchased by DMS.

2526. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(iv)

(a) whether the Delhi Milk and
Milk Products Association has repre-
sented that the Delhi Milk Scheme
authorities should be asked 1o reduce
their purchase price to :nable the
trade to sell milk at reasonable rates
in the capital; and

(b} it 30, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The Delhi Milk Scheme fixes
the procurement price of milk from
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time to time having regard to the
market conditions and the need for
giving a reasonable price to the pro-
ducers, If the price is fixed without
these considerations being taken into
account, the Delhi Milk Scheme will
not get enough milk to maintain its
supplies.
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Food Situation In Mysore

s, Shri H. C. Linga Reddy:
Shrimati Savitrl Nigam:

Will the Minister of Food and Agri-
weulture be pleased to state:

(a) whether Mysore State s sur-
plus or deficit in food,;

(b) if deficit, In respect of which
foodgrains;

(c) how the deficit is proposcd to
be covered; and

(d) the demand of rice and wheat
made by the State and the quantity
actually supplied during the last six
months?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). In a
year of average production, Mysore is
considered to be deficit in foodgains.
It is difficult to assess the position in
regard to individua) foodgrains, as it
is possible to substitute one foodgrain
by another and such substitution is
actually practised to meet unfavour-
able supply or price situation.

(e) and (d). The requirements of
foodgrains, whose movement on trade
account is controlled, in respect of all
deficit States including Mysore are
met from the stocks available with
the Central Government to the extent

possible. Arrangements are also made
for movement of foodgrains from sur-
plus States on State to State basis.
For 1065, 4 quota of 1.25 lakh tonnes
of rice has been fixed for Mysore In
consultation with the State Govern.
ment. Out of this a little less than
87,000 tonnes has actually been sup-
plied from Central stocks til] the end
of August Supply of wheat from
Central stocks is arranged on monthly
basis. During the & months, March to
August 1865 a little over 85,000 tonnes
of wheat has been supplied to Mysore,

Storage of Foodgrains

2529. Shri Bagrl: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that vur-
jous State Governments have stored
large quantities of foodgrains during
March-July, 1863; and

(b) if so, the figures thereof, state-
wise?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) There was g sub-
stantial increase in the stocks of food-
grains with most of the State Gov-
ernments during the period March to
July, 1965, In certain States, there
was g decrease in the stocks during
the same period.

(b) A statement showing the net
increase or decreasa In the gtocks of
foodgrains with the State Govern-
ments between the period 1st March
to 31st July, 1965 is given below:

STATEMENT
(In 'ooco tonnes).
State Governments Increase  Dec remse

Andhra Pradesh 308 ..
Assam . e 55
Bihar . . 147
Gujarat . 56:2 .
Kerls . : 48
Madhya Pradesh 14-0
Madras . . 123°1
Maharashtrs B2-6
Mysore 372
Orisza . 2-8 :

j 916 .
Rajasthan 88-6 .
3!“1' Pradesh o 4

est w o .
Jammu & Kashmir . . ;-l
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Winter Tourism In Kashmir

2530. Shri Raghunath Singh: Will
the Minister of Transport be pleased
to state the gteps being taken by Gov-
emment to develop winter tourism in
Kashmir?

The Minister of Transport (Bhri Raj
Bahadur): A scheme for development
of Gulmarg in Kashmir as a winter
sports contre is included in the Third
Five Year Plan for tourism of the
Central Government. The work of
collecting preliminary data, survey of
the area, obtaining the advice of fore-
ign experts and preparation of a de-
tailed scheme has been completed by
the Central Government. The scheme
envisages construction of motorable
read from Tangmarg to Gulmarg, a
Centrally heated hotel at Gulmarg,
ski-schoo] had ski-lift, a ropeway
from Guilmarg to Khilanmarg and
other ancillary facilities. The total
cost of the project Is estimated at
Rs. 1.25 croreg and also involves sx-
penditure in foreign exchange. The
question of Implementation of the
scheme was considered by the Gov-
ernment of Indig in May this year
and in view of the foreign exchange
difficulties it wans decided to proceed
in the first instance only in the con-
struetion of the road from Tangmarg
to Gulmarg. Other components of
the Scheme were postponed.

The Government of Jammu & Kash-
mir have in this connection addressed
& communication to the Central Gov-
ernment suggesting that the quéstion
of postponement mmy be reviewed.
The matter is under the consideration
of the Government.

Federation of All-Indla Foodgraim
Dealers’ Association

[ Shri P. C. Borooah:
2531 _Shrl P. B. Chakravertt:

‘Will the Minister of Food and Agri-
saltare be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the var-
fous observations and suggestions
made at the Seventh Annual Conven-
tion of the Federation of the All-India
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Foodgrain Dealers’ Assoclation
New Delhi; and

(b) if so,
thereto?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
D. R, Chavan): (a) Yes, Sir,

(b) The Government has taken a
note of these observations and sug-
gestions. Action wherever necessary
is being taken.

Government's reactiom

Barellly-Amingaon Road

Shri Burendry Pal Singh:
Shrl Solank!:

Shri P. K. Deo:

Shri Narasimha Reddy:
Shrl Sarjoo Pandey:

Will the Minister of Transport b
pleascd to state:

(a) whether it is a fact that the
Centrally aideq Bareilly-Amingaon
road project in the Terai region of
Uttar ‘Pradesh has run into financial
difficulties and that the Government
of Uttar Pradesh have approached the
Centre for additional financial help
to complete the said project;

(b) it so, the amount already givem
by the Centre for this project; and

(c) its reaction to the demand of
Utiar Pradesh for additional funds for
the same?

The Minister of Transport (Shri
Ra) Bahadur): (a) to (¢). The Bare-
illy-Amingaon lateral road is being
developed to serve the economic and
other needs of the northern border.
The estimated cost of the entire pro-
ject ig about Rs. 11100 crores. Cut
of the tota] length of 968 miles of
road to be constructed or improved
425 miles lie in Uttar Pradesh. Of
these 425 miles, 108 miles are sections
of National Highway No. 28 and the
remaining 319 miles are State Roads.
The cost of development of the Natio-
nal Highway sections is met from the
National Highway funds and that of
the State Roads by way of grant-in.
aid to the State Government of Uttar
Pradesh,
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2. Estimates for the road portion in
Uttar Pradesh and for a number of
major and medium bridges aggregat-
ing about Rs. 23.34 crores have so
far been approved and more are likely
to be approved on receipt of the plans
and estimates from the State Public
Works Department. The project has
not run into financial difficulties nor
have the State Government asked Yor
additional funds.

Productiom of Tobacce

[ Shri 8, C. Samanta:
2538, / Shri Subodh Aaneda:
lLShrl M. L. Dwlivedl;

Will the Minister of Food and Agri-
eulture be pleased to state the steps
being taken to encourage the produc-
tion of such varieties of tobacco as
have enjoyed preference in foreign
markets?

The Deputy Minister in the Ministry
Food and Agriculture (Shri Shah-
mawar Khan): The following steps
are being taken to encourage the pro-
duction of exportable varieties of
tobacco:—

(i) Conducting trials to find out
new suitable areas and deve-
loping them for growing the
tobacco.

(ii) Demonstrating improved cul-
tural practices.

(iii) Supply of pure seed; and
seedlings of improved varieties
to growers.

(iv) Payment of 25 per cent subsi-
dy to growers for phosphatic
fertilizers.

(v) MArranging and distributing
special quotas of fertilisers to
growers.

(vi) Supply of special quotas of
G.C. sheets to tobacco grow-
ers for the construction of
tobacco barns.
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Sugar from Beet Root

Shrl Heda:
B { Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Institute of
Sugarcane Research has submitted jts
recommendations about starting of
pilot projects for the production of
sugar from beet rool in various
States;

(b) it so, in what places;

(¢) whether the results of this
stady of economirs of beet sugar pro-
duction have been received and
studjed; and

(d) if so, what they are?

The Deputy Minister in the Minks-
try of Food and Agriculture (Shri D.
B. Chavan): (a) and (b). No. A pilot
plant for determining the potentiali-
ties of production of sugar from beet
has been set up by National Suger
Institute, Kanpur at Yamunanagar
in Punjab.

(c) No. The pilot plant is expected
to have full trial run in the next <co-
son only and it would be possible
thereafter to know the economics of
production of sugar from beet

(d) Doeg not arise,

Third Commonwealth and Empire Law
Conference

Shrl Kolla Venkaish;

Shrl M. N. Swamy:

Shri Laxmi Dass:

Bhri Bhree Narayan Das;
 Shrl Bam Harkh Yadav:

Will the Mindster of Law be plcaa-
ed to state:

(a) whether it is a fact that India
wag invited to the Third Common-
wealth snd Empire Law Conference
held at Sydney from the 25th August,
to 1st September, 1965;

(b) if so, the composition of the
Indian Delegation to the Conference:

{c) the da of the Con 5
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"™(d) the countries which partici-
pated in the Conference; and

(e¢) the main suggestions and re-
commendations made at the Confer-
ence?

The Minister of Law (Shrj A. K.
Ben): (a) Yes, Sir.

(b) to (e). A Statement is lnid on
the Table of the House. [Placed in
Library. See No. LT-4912/65).

Indo-Japanese Farms

Bhrl 8. C. Samanta:
Shrimati Savitrl Nigam:
Shri M. L. Dwivedi:
LShri Himatsingka:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
2415 on the 20th April, 1965 oud
state:

(a) the progress made Bs & rcsult
of the Indo-Japanese farm experi-
ment during 1964-65;, and

(b) the programme for the future
expansion of this plan?

The Depuly Minister in the Minis-
try of Food and Agriculiure (Shri
Bhahnawax Khan): (a) Statement is
attached. [Placed in Library. See No.
LT-4013/65).

(b) The four additional Farms
which  have been  established at
Chengamand in Kerala, Bapatla in
Andhra Pradesh, Mandya in Mysore
and Khopoll in Maharashtra under an
Indo-Japanese Agreement signed on
the 17th December, 1084, have slarted
their operations from the current
Kharif season. At present there |Is
no proposal to establish more farms.

Fishing Trawler

[ Shri Raghunath Singh:
2537, inr Mahadeva Prasad:
Shri Hukam au.

Will the Mlnister of M and Agri-
oultare be pleased to state:

(a) whether a fishing trawler of
the Deep Fishing Station, Bombay

SEPTEMBER 21, 1965
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which sajled from Bombay with 18
men on board on the 15th July, 1968
bas not yet returned; and

(b) il so, the efforts made to search
the same?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl D.
R. Chavan): (a) The fishing trawler
which sailed from Bombay with 14
{and not 15) persons on board on the
15th July, 1965 hag not yet returned.

(b) The fishing trawler was cue to
return to the base on the 22nd July
1965. When it did not return, the
Superintending Engincer, Decp Sea
Fishing Station, Bombay arranged on
the 23rd July for radio messages to
be sent to all the vessels in the sca
to be on the look out for this trawler.
Next day ie. on the 24th July, he
sent out two other fishing trawlcrs
to the sea in search of this trawler
and also arranged for aerial acarch
through the Indian Air Force. The
serial and the sea scarch in which
the Indian Navy also joined ¢n the
2Bth July continued up to 31st July
1965 except on days when extremely
bad weather made it difficult for the
air/sea search to be conducted. As a
result of this search, two humun
skeletons, a life buoy and wgoden
fishing trays of the missing trawler
were found near Bombay and the
vessel was feared Jost. A telegram
was received on the 4th August from
the Indian Association in Lubal
(Persian Gulf) informing about the
safe arrival of one of the crew mem-
bers of this trawler, after having been
picked by a launch. Further search
for this trawler was, therefore, given
up. The survivor reached Bombay
on the 10th August, 1965.

Caravelle Bervice

Shri Surendra Pal Singh:
533, 4 shrl P. C. Borooah:

Will the Minister of Civil Aviation
be pleased to state: »

(a) whether it is a fact that the
Caravells gervice of the IAC. has
lost a great deal of its efficiency and
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has now become very unpunctuol aud
unreliable; and

(b) if so, steps being taken %o jm-
prove mattlers in this regard?

The Minister of ‘[ransport (Shrl
RBaj Bahadur): (a) and (b), No, Sir.
One Caravelle aircraft completes 4 t0
5 scheduled services a day. 1! une [EN
delayed due to weather or any utler
reason consequential delays [follow.
The position will improve with the
acquisition of two more Chravelle
aircraft which are due to be deliver-
ed towards the end of this yeat

Emeritus Scientists in  Agricoitural
Research

2539, Shri Surendra Pal Singh: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether the gquestion of the
appointment of Emeritus Scientists
in recognition of outstanding work in
agricultura] research is under consi-
deration; and

(b) if so, when the Anal decision is
likely to be taken?

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) Yes

(b) A decision will be taken after
the case has been considered by the
Governing body of the Indian Couneil
«of Agricultural Research.

Tourlem in Nagaland

2540. Bhri Raghunath Singbh: Wil
the Minister of Transport be pleased
to state:

(a) whether tourist Jlodges and
<entres are being planned In Naga-
land to promote tourism; and

(b) if so, details of the scheme?

The Minister of Tranmsport (Shri
Raj Bahadur): (a) and (b). During
the Fourth Plan period the fullowing
dwo schemes have been proposeda
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under the tourism programme for

Nagaland:—

1. Tourist B lows at Di-
mapur, Kohima, Am-

g}m. Muokokchung,
une Sang

Improvement to existing
touris! lodges and de-
veiopments f p.cnic
spots, fac lies  for
fishing and hunung eic. Ro. 4 00 lakhe

—_———

ToraL  Ra. 8 o0 lakhs

U.E.-India Shipping Bervice

2541, Shri Raghunath Bingh: Will
the Minister of Transport be pleused
to state:

(a) whether it is a fact that the
passenger service of the Anchor Line
between U. K. and the Indion sub-
continent will be discontinued from
February, 1088 with the homcward
sailing from Bombay Office of the
“Circassia”; and

(b) if so, the reasong therefcr?

The Minister of Transpori (Mhrl
Raj Bahadur): (a) Yes, Sir.

(b) To the best of our knowledge
the main reason for the discuntinu-
ance of the service appears (0 be the
high cost of the replacement of the
most of the vessels owned by (he
company, which being of pre-war
built have already become over-aged.
The company feel that the restricted
fleld in which the service ls bemng
operated would not warrant, acquisi-
tion of new and expensive ‘onnage.
However, there will still be four
foreign shipping companies cperating
passenger services on thig route pro-
viding about 4—8 sailings per monthk
even after the Anchor Line Service
is closed.

amafae Féoet wr agin
2542, ot wg fawd : w31 W
ww yfy welt o @ A P sl
fr .
(%) w1 FAFT Wy AmW A
wmd 1 wgwrdt miew aw ¥
fe mt @@rfermm oYt TeTER Y &

R, 4.00 lakhs
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Payments made by Sugar
for Burnt Cang

2543. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleazed to state:

(a) whether Government have
received any representation regard-
ing the unsatisfactory payments made
by the Suger factories for cane burnt
in sccidental fires:

Faclories
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(b) whether Government hawe
made any rules for payment for
burnt cane by the factories; and

(c) if so, whether a copy thereof
will be laid on the Table?

The Depuly Minister in the Minis-
try of Food ang Agriculture (Shri D.
R. Chavan): (a) No, Sir.

(b) No rules have been framed.
However, the Central Government
kave authorised the State Govern-

ments to allow a suitable rebate in the
minlmum price of sugarcane fixed by
the Government, for burnt cane but
this rebate is not to exceed the short
fall in the recovery of sugar from
burnt cane,

(c) Does not arise.

Accommodation for Consumer Stores

2544. Shrimatl Ramdulari Sinha:
Will the Minister of Community
Development and Cogperation be
pleased to state:

(a) the number of co-operative
stores, State-wise, run by the Central
Government which have suffered
for want of timely availability of
suitable accommodation for godowns
and sale counters so far; and

fb) on how many occasions and im
which States the provision of DILR
were invoked to meet the accom-
modation requirements of the con-
sumer stores?

The Deputy Minister in the Minks-
iry of Community Devolopment and
Cooperation (Shrl B, 8. Marthy): (a)
The Central Government does not rum
any cooperative store.

(b) According to ava‘l"ble informa-
tion the provisions of the D.IL.R. were
invoked on 30 occasions in West Ben-
gal, 18 pccasions jn Punjab, § occas-
ions in Rajasthan, 3 occasions each im
Bihar and UP. and once each in
Madras, Kerala and Maharashtra for
securing suitable accommodation for
Consumer Stores.
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Arrears ia Civil Aviation Depart-
ment

2545. Shrimatl Renu Ohakravarity:
‘Will the Minister of Clvil Aviation be
pleased to state:

(a) whether it is a fact that huge
arrears in the collection of revenue
and in the preparation of overtime
and T.A. bills have accumulated in
the Civil Aviation Department and
specially in the Delhi Ares (Palam)
Offices;

(b) whether the expansion of the
ministerial cadre has been banned
and the present posts are created on
an ad hoc basis with the result that
the claimg of grade pay and Allow-
ances and Travelling Allowances are
delayed for years; and

(c) if so, the action Government
propose to take in the matter?

The Minister of Transport (Shri Raj
Bahadur): (a) (i) As on 31st March,
1965, arrears of revenue in respect of
eighteen aerodromes (incuding
Palam) in the Delhi Area, amounted
to—

Landing, & Parking
charges Rs. 65,200

Rent, water & electricity charges
of which nearly Rs. 8 lakhs
represent claimg in  dispute.
Rs. 12,30,800.

(ii) As on 31st July, 1985, Fifty-one
Travelling Allowance bills, jnvelving
a total elaim of Rs 11,85735, and
Overtime Allowance Bills, invelving
a total claim of Rs. 18,040.25, in res-
pect of staff at Pulam, were outstand-
ing. These claims were less than three
months old.

(b) There is, at present, & ban on
the creation of ministerial posts, How-
ever, such posts can be created in
relaxation of the ban, on merits.

{e) Palam has been Llaken over
recently from the Air Force authori-
ties. Ministerial staff for this aero-
drome has been sanctioned on an ad
hoc basis and the work load is being
watched. Further, proposals for lay-

housing

ing down the yardsticks for creation
of clerical posts gt various yerodrome,
including Palam, are under considera-
tion.

Overtime  Allowance for Chowki-
dars and Sweepers in the Civil
Aviation Department

2546, Shrimati Renu Chakravartty:
Will the Minister of Civil Aviatioa.
be pleased to state:

(a) whether it is a fact that the
overtime allowance is paid to
Chowkidars and Sweepers of the Civil
Aviation Department at the low
rate of 10 N.P. per hour and is far
less than those pald to the Rallway
Sweepers doing the same work; and

(b) whether refusal to work over-
time in Civil Aviation Department is
a disciplinary offence?

The Minister of Transport (Shri
Raj Bahadur): (a) The Chowkidars
and Sweepers in the Civil Aviation
Department are entitled to draw over-
time allowance on the scales laid down
in the general orders jssued by the
Ministry of Finance, piz.

Sundaysand At 15 paisa for every half
holidays:— hour cr fraction hereof,
subject to a maximum  of

Rs. 1 85 per day.

At 10 paisa for every half
hwr or (raction theee.f.
subject to & maximum of
Rs. 1 25 per day.

No overtime allowance is
admiss ble for the firat one
hour of dutv i excomn of
the prescribed  wurking
hours.

Working
Days i—

The hours of work and the rate of
overtime allowance, etc. of Rallway
servants, including Sweepers and
Chowkiduars, are governed by the pro-
visions of the Indian Railways Act,
1880, which provide for payment to
them overtime allowance at 1} times
of the ordinary rate of pay, for duty
performed in excess of the preseribed
hours of work.

{b) Any Government servant who
is required To wor¥ dverttme™ But re-
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fuses 1o do so js liable to disciplinary
action under the provisions of the re-
levant rules.

Operational Staff of Civil Avlation

2547. Shrimatl Renn Chakravartty:
Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is & fact that one
full off-day has been cancclled for the
operational staff of the Civil Awvia-
tion Department; and

(b) it so, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): () and (b). The gpera-
tiona] staff in the Civil Aviation De-
partment are entitled to only three
National holidays (viz. the 26th Janu-
ary—Republic Day, the 15th August—
Independence Day, and the 2nd Octo-
ber—Mahatrma  Gandhi's  Birthday)
and six holidays to be sclacted from
the list of Gazetted holtdays. ‘They
are not entitled to any weekly off, but
their duty eycles are go arranged that
they get necessary rest in the form of
‘Mong of' thrice in two weeks.

Promotion to Supervisory Cadre In
Civil Aviation Department

2548. Shrimat] Renn Chakravartiy:
Wil the Minister of Civil Aviation
be pleased to state the reasons for not
glving promotion to the supervisory
cadre in the Department of Ciwvil
Aviation to at least 50 per cent of the
available posts on seniority basis as
is done in Posts & Telegraphs,
Income-Tax and other Departments
of Government?

The Minister of Transport (Shrl
Raj Bahadur): The question of promo-
tion to certain supervisory cadres in
the Civil Avilion Department, had
‘been under consideration for some
time. The following decizions have
since been reached:

(1) Fire Foreman—The posts of
Fire Foreman wil| be filled cent per-
cent by promotion on the basis of
seniority-cum-fitness from the grade
of Fire Operators who have completed
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three years' service in the grade and
have qualified in a Refresher course.

(2) Selection Grade posts in  the
cadres of Fire Foremen, Aerodrome
Operators, Radio Operators and Radio
Technicians, will be filled cent per-
cent by promotion on the basis ef
seniority-cum-fitness,

(3) Communications Assistant and
Technical Assistant—75 per cent of
these posts will be filled by promo-
tion on the basis of seniority-cum-fit-
ness from the grades of Radio Opera-
tors (Selection Grade) and Radio
Technicians (Selection Grade) respec-
tively. The remaining 25 per cent
postg will be filled by promotion on
the basis of qualifying examination,
for which Radio Operafors and Radie
Technicians, both in the ordinary and
Selection Grade, with a minimum of
five years' service in the grade, would
be eligible to appear,

Package Programme

2549, Shri R, Barua: Will the Minis=
ter of Food and Agriculture be pleased
to state:

(a) whether the tenurial conditions
prevailing in different parts of the
country are conducive to proper imple.
mentation of the package programme
for getting the desired benefit; and

(b) if not, the measures taken in this
regard?

The Depaty Minister Tn the Mints-
try of Food and Agricultury (Shri
Shahnawaz Khan): (a) and (b). In
some of the areas the existing tenuria)
condition have not been found con-
ducive to effective tmplementation of
the package programme. The con-
cerned State Government have under
consideration measures to improve the
conditions through suitable land re-
forms.

Credit Cards for Farmers

2550, Shri Yashpal Singh: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether Government are con-
sidering a proposal whereby farmers
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would be given credit cards on the
strength of which they could procure
Diesel Oil and fertilizers and make
payment in kind; and

(b) if so, the details of the propo-
sal?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
and (b). The idea of a credit card for
fertilizer iz implicit in the simplified
procedure of issuing crop loan to
members of cooperative credil societies
which, has been evolved and recom-
mended to the States for implementa-
tion. According lo this procedure, a
normal credit gtatement is to pe drawn
up for each member indicating his
total short-term loan eligibility on
the basis of the acreage to be culti-
vated under each crop., The total loan
is divided into cash and kind compo-
nents, Once the credit limit of a
member is fixed, he will be able to
draw the loan, provided he is not &
defaulter in respect of any previous
loan from the society. If the credit
society is a distributor of fertilizer,
the member will obtain his require-
ment of fertilizer from it against the
kind component of the loan. If the
society is not incharge of fertilizer
distribution, the member will obtain
fertilizer from the concerned distribu-
tor on the strength of slips or delivery
coupong issued by the gociety, Thus,
this procedure integrates the idea of
wu credit card for fertilizer with the
normal credit statement, so that a
member is enabled to have hig limit
for loan in cash and kind fixed once
in the year, and to draw upon it ac-
cording to his requirement. Steps
have been initisted by helding fleld
workers' conference to get this pro-
cedure understood and implemented
by cooperative societies.

The procedure outlined ubove could
also be followed, as far as practicable,
in regard to the purchase of diesel oil
and other production requisites.

Regarding payment in kind, culti-
wvators are encouraged to market their

produce through marketing socleties.
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Loans raised through the credit socie-
ties could be set off against gale pro-
ceeds of crops by a system of adjust-
ment between the markeling society
and the credit society,
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2551,

Nationa] Shipping Board

2552 Shri P. C. Borooah: Will the
Minister of Transport be pleased to
refer to the reply given to Unstarred
Question No. 1738 on the 30th March,
1965 and state the action taken by
Government on the recommendations
of the Mutional Shipping Board?
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The Minister of Transport
Ra) Bahadur): A statement giving the
requisite information ig attached.

[Placed in Library. See No. LT-4914/
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Commiitee on Pesticldes

2555, Shri Hari Vishno Kamath: Wilt
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 304 on the
31st August, 1985 and to supplemen-
taries thereon and state:

(a) whether the specral committee
on Pesticides headed by Prof. Thacker
has submitted its report;

(b) if so, its findings and conclu-
sions; and

(c) if mot, when the report is likely
to be submitted?

The Deputy Minister in {he Ministry
of Food and Agriculture (Shri Shah-
nawas Khan): (a) No.

(b) Does not arise.
(¢) The Committee is likely to gub-

‘mit jts report by the end of Decem-
ber 1965.
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Nagpur Plan Target for construction
of Roads during Third Plan

2556 Shri Jashvant Mehta:
{ Shri Alvares:

Will the Minister of Transport be
Ppleased to state:

(a) the States which lag behind in
completing the target as set forth in
the Nagpur Plan for the construction
of Roads during the Third Five Year
Plan; and

(b) the steps being taken by the
Central Government to help such
States to complete the target by the
end of Third Five Year Plan?

The Minister of Transport (Shri
Raj Bahadar): (a) and (b). Accord-
ing to the preliminary memoranda
sent by the State Governments io the
Pl ing Cc ion in ~tion
with their Fourth Five-Year Plan
proposals, the Governments of Guja-
rat, Maharashtra, Rajasthan ang Ultar
Pradesh only have indicated shortfalls
in regard to road mileage in their res-
pective States in terms of the formula
given in the Nagpur Plan of Post-War
Road Development formulated in
1943. The question of making up this
deficicncy was discussed at the Fitth
meeting of the Transport Development
Council held at Srinagar in July 1864,
While it was agreed at that meeting
that sperial effort would be required
to make up deficiencies in the road
system for various categories of roads,
it was suggested that the total re-
quirements should be worked out by
the States concerned and then a
phased programme prepared sn as to
make up the deficiencies. Necessary
proviston for such programmes has to
be made by the State Governments
concernd in their respective State
Plans gince they are primarily con-
cermed with the general question of
improving road communications. The
recommendations of the Transport
Development Council have already
been communicated to all the State
Governments for necessary action.
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Quots of Rice to Orissa

2557, Shri Jema; Will the Minister
of Food and Agricultare be pleased
to state:

(a) whether it is u fact that the
Government of Orissa have requested
the Central Government 1o revise the
quota of foodgrains particularly rice
fixed for being purchased from that
State;

(b) it so, the reaction of Govern-
ment thereto; and

(c) the percentage of foodgrains
purchased from Orissa stocked there
for distribution in the deficlt areas
of that State?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). Only rice
is being purchased in Orissa on Cen-
tral Government account. A target of
3 lakh tonnes of rice was flxed for
procurement in Orissa on Central Gov-
ernment account. Out of this 2 lakh
tonnes was to be purchased directly
by the Government of India from
Millers at railheads and the balance
was to be purchased by the State Gov-
ernment on behalf of Government of
India from interior centres away from
the rail-head from small hullers. No
specific request was recelved from the
State Government for reducing thils
target but in actual prac'ice the pro-
curement there was much below the
expectation particularly in the sphers
where the State Government was re-
quired to procure rice on behalf of
the Government of India.

(¢) Keeping In view the fact that
the quantity of rice procured on Cen=
tral Government acc-ount fell much
short of the targets fixed, it was not
considered possible or necessary to
keep any rice procured on Central
Government account in Orissa itself.
The State Government have been
pro-uring separately on their own
account for distribution in the deficit
areas of the Btate.
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Sivaraman Committee on Fertilizers

2558. SBhri Vishwa Nath Pandey:
‘Will the Minister of Food and Agrical-
tare be pleased to state:

(a) whether it is a fact that the
Sivaraman Committee on Fertilizers
has submitted its report;

(b) if so, the main features thereof;
and

(c) the
thereto?

reaction of Government

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Bhahnawas Khan): (a) Yes. The
Report was submitted to Government
an 2nd September 1065.

(b) A statement containing the
principal conclusions and recommen-
dations of the Committee is placed on
the Table of the Sabha. [Placed in
Library. See No. I._.T-WIG,J'ES]_ Copies
of the Report have also been placed
in the Library of Parliament,

(¢) The recommendations of the
Committee are under consideration.

National Cooperative Bank

2559, Shri Vishwa Nath Pandey: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether it is a fact that the
Committee on Co-operation set up by
Government has recommended the
establishment of National Co-operative
Bank which will form the apex of the
co-operative financial structure; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
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Pilferage of Port Stores

[ Shri Raghunath Singh:
£560. £ Shri P. C. Borooah:
| Shri Krishmapal Singh:

Will the Minister of Transport be
pleased to refer to the news item in
the 'Hindustan Times' of the 1st
August, 1865 captioned ‘Probe men
found an empty store’ which related
to the stores belonging to a Port
authority and state:

(a) the details of the findings of
the enquiry into the reported pilfer-
age of stores; and

(b) the action taken to bring the
culprits to book?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
news-item published in the *Hindustan
Times', dated the 1st August, 1965,
was a misleading report. What was
discloscd at a meeting of Scnior Sec-
retaries on the 3lst July, 1965, was
that almost 909, of the goods stolen
from the Bombay Port premiscs was
recovereq by the Port Police and
Watch and Ward staff during 1964, In
1963, only 657, of the stolen goods
were recovered. The improvemcnt in
the security of cargoes kept in the
port premises was the result of a
series of better anti-pilferage (Pre-
ventive and Detective) measures ad-
opted by the Bombay Port Authori-
ties.

Bridge at Guthami Ghat, Bihar

2561, Shri Vishwa Nath FPandey:
Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to construct a
bridge over the Choti Gandak river
at Guthami Ghat (Bihar) which will
connect the Uttar Pradesh and Bihar

try of C ity Develop and
Cooperation (Shri B, 8. Murthy): (a)
Yes, Sir.

(b) The recornmendation is being
examined.

(b) if so, the estimated expenditure
on this scheme; and

(¢) the progress made so far?
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‘The Minister of Transport (Shri Raj
Bahador (a) Yes.

(b) and (c). The construction of
the bridge was sanctioned for Rs. 18-44
lakhs but the cost ig likely to increase
to Rs. 27°00 lakhs (including the cost
of approaches). The amount of lowest
tender for the bridge proper receiv-
ed in response to the second call is
Rs. 22:00 lakhs. The tender is under
finalisation and the work is ex
to commence shortly.

Conservation of Land for Agricultaral
Purposes

£2562. Shri D. J. Nalk: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether it is g fact that the
Economic Commission for Asia and
the Far East has advised the Govern-
ment of India to check diversion of
agricultural land to urban develop-
ment and industrial development to
expang big cities like Delhi vertically
0 as to conserve land for agricultural
use; and

(b) if so, the reaction of Governmen*
thereta?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
mawar Khan): (a) We have no infor-
mation.

(b Does not arise.

Wheat from USA.

2564, Shrimati Maimoona Saltan:
Will the Minis‘er of Food and Agri-
eultare be pleased to state:

(a) whether the U.S8. Government
have recently agreed to supply wheat
worth $29,056,000 under PL 480;

(b} if so, whether any agreement
has been signed in this regard;

(c) whether the wheat wil. he ship-
ped by the Indian ships to avoid
foreign exchange expenditure; and

(d) when the wheat is likely to be
received?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). A Purchase
Authorisation for this amount was
issued by U.S. Government on 20th
August 19685, under the current P.L.
480 Agreement of 30th September, 1964
as last amended on 26th July, 1965.

(¢) The Regulations of the US,
Government require that at least 509
of the foodgrains under P.L. 480
Agreement should be carried on pri-
vately owned U.S. flag commercial
vessels. The Government of India
carry the remaining 509 in non-U.S.
flag vessels. Indian vessels are em-
ployed to the extent available,

(d) This wheat is expected to arrive
in India before the end of December,
19865.

Civil Aviation Department Employees”
Union

2565. Shrimat! Maimoona Sultan:
Will the Minister of Civil Aviation
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
reported decision of the Civil Avia-
tion Department Employees' Union
to hold protest rallies and to under-
take fasts to press their demend for
better service conditions;

(b) it so, their precise demands;
and

fc) Government's reaction there-
to?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c¢). The
General Secrelary of the Civil
Aviation Department Employees’

Union wrote to the Director General
of Civil Aviation on 12th August,
1965, stating that he had decided to
go on a fast for 24 hours commenc-
ing from 7.30 am. on 19th August
1965 outside the Safdarjung Airport
Canteen, “to restrain any precipitate
action by the employees and 1o lodge
a symbolic protest againsy the indif-
ference and comtinued delay in set-
tling their demands™.
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The six demands of the Union are
as follows:—

(1) Implementation of the recom-
.mendations of—

(i) Workshops Committee;
(i) Btores Committee; and
(iii) Uniforms Committee.
(2) Revision of pay scales of—

(1) M. T. Drivers; and

(ii) Telephone Operators.

'(3) Reduction in duty hours of
©Chowkidars.

(4) (i) Revision of overtime rates;
and

(ii) Grant of nine effective holi-
days for operational staff.

(5) Promotion to the extent of
Sﬂ% to non-gazetted super-
visory posts, purely on
seniority basis; and

(6) Creation of posts of Senior
Clerks/Head Clerks|Superin.
tendents, on the basis of
yardsticks prevailing in other
Departments like Income-tax,
P. & T. etc.

Decisions have already been reached
and communicated to the Union in
respect of their demands Nos. 1(if)
& (i), 200) & (ii) 3, 4(i) & (ii) and
5; the remaining demands, wviz. Nos.
1(i) and 6 have far reaching implica-
tions and are under examination.

Sugar Mills in Bihar

25686. Shrl Vishwa Nath Pandey:
Will the Minister of Community

Develepment and Cooperation be
pleased to state:

{a) whether it is a fact that the
Government of Bihar have urged the
Centre for establishing some Co-
operative Sugar Mills in the State of
Bihar; and

(b) if so, the reactlon of Govern-
ment thereto?

SEPTEMBER 21, 1965
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The Depaty Minister in the Minks-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
Yes, Sir.

The Government of Bihar
sponsored 11  applications for
establishment of new
sugar factories

(b) The applications received from
Bihar will be considered along with
applications from other states when
the next batch of new sugar factories
is taken up for licensing. The apphi-
cations are under examination.
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Exclosion of Some Tribes from List
of Scheduled Tribes

2569, Shri Raghunath Singh: Will
the Minister of Soclal Security be
pleased to state:

(a) how many States have sug-
gested to the Centre to exclude some
tribes or castes from the list of
Scheduled Tribes as they are falrly
developed and has no  distinctive
tribal traits; and

(b) it so, the details of such sugges-
tlons and action taken by Govern-
ment in the matier?

The Deputy Minister im the Depari-
ment of Bocial Security (Shrimati
Chandrasekhar): (a) and (b). The
whole question of revision of lists of
Scheduled Castes and Scheduled
Tribes was placed before the Advi-
sory Committee for revision of lists
of Scheduled Castes and Scheduled
Tribes constituted by Government.
The Report of the Committee is
under consideration.

Mogul Lines Limited, Bombay

2570. SBhri Narendra Singh Mahida:
Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to take over private shares of Mogul
Lines Limited, Bombay and merge it
with the Shippmg Corporation of
India; N

(b) If so, the detalls thereof; and

(¢) if not, reasons therefore?

The Minister of Transport (Shri
Ra} Bahadur): (a) No, Sir,

(b) Does not arise.

(c) It is not considered feasible dus
to commercial as well as administra-
tive considerations, to merge Mogul
Lines Limited with the Shipping Cor-
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poration of India Ltd. as these com-
panies have to carry on different
types of trade on a big scale and we
do not want the Shipping Corpora-
tion which is an exclusive public
sector concern to have private share-
holding both Indian and Foreign.

Central Hill Dévelopment Committee

Shri Hem Raj;
Shri K. C. Pant:

Will the Minister of Food and Agrl-
cultare be pleased to state:

2571

(a) whether the Working Groups
of the Central Hill Development
Committee have completed their
blue-prints for submission to the
Planning Commission for inclusion
in the Fourth Five Year Plan; and

(b) if so, whether they have sub-
mitted them to the Planning Com-
mlsgsion and the outcome thereof?

The Deputy Minister in the Minls-
fry of Food and Agriculture (Shri
Shalinawas Khan): (a) and (b). The
working Group and its sub-groups
act up in the Ministry of Food and
Agriculture for drawing up propo-
sals for agricultural development of
hill areas in the country are about to
complete their work. However, a
broad idea of the finances required
for carrying out the programmes
suggested by them is already avail-
gble and the question of allocation of
funds for the purpose ls under the
consideration of the Planning Com-
mission,

Development of Gardens

Shri P. H. Bheel:
Shrl Ram Singh:

Will the Minister of Food an@ Agri-
calture be pleased to state:

(a) whether it is a fact that under
the five year plan scheme of Horti-
¢ulture Development in Délhl people
were encwrlxed to plant nrdnm
and for that loan asslstance was also
given to the people;

2572,
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fb) if so, the total amount of loan
glven so far;

(e) whether it is a fact that in
pursuance of the above scheme of
Government a number of gardens
were planted and developed in the
Alipur Block and specially in Bhor-
garh and Kurnni;

(d) whether it is also a fact that
a number of gardens fell prey to the
acquisition of land by Government;
and

(e) if so, the number of such gar-
dens and the area occupied by them?

The Deputy Minister in the Minls-
try of Food and Agricolture (Shri
Shahnawaz Khan): (a) Yes.

(b) A sum of Rs. 0715 lakh from
1961-62 1o 1984-65.

(e) Yes.

(d) No such
acquired so far.

garden has been

(c) Does not arise.

Revislon of Lists of Scheduled Castes
, and Scheduleq Tribes

2574. Shri D. §. Patll: Will the
Minister of Boclal Security be pleased
to state:

(a) the maln recommendations of
the Advisory Committee on the revi-
sion of lists of Scheduled Castes and
Scheduled Tribes; and

(b) the decisions taken thereon?

The Deputy Minister in the Depart-
ment of Social Secarity (Shrimath
Chandrasekhar): (a) and (b). The
Report of the Advisory Committee
on Revision of Lists of Scheduled
Castes and Scheduled Tribes s still
under consideration.

Office of Director of Backward
Classes

2575. Shri Naval Prabhakar: Will
the Minister of Social Security be
pleased to state:

(a) the total number of posts sanc-
tioned in the Office of the Director of
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Backward Classes, Government of
India with classification of each post;

(b) the number of posts actually
filled up so far;

{c) if all the sanctioned posts have
not been fllled up, the reasons there-
for;

(d) the steps proposed to be taken
to fill up these posts; and

(e) the number of posts in each
category which are proposed to be
filled up under reserved gquota?

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimatl
Chandrasekhar): (a) Four.

(i) Assistant Dlirector

{Class IT—Gazetted) Ome
(ii) Research Officer

(Class II—Gazetted) One
({il) Investigator (Class

III—Non-Gazetted) Two

(b) to (d). The posts have not been
filled as it took some time to finalise
the recruitment rules and to obtain
applications and the service records

(e) Reservations will be made

according to the rules.

Minor Irrigatlon Schemes In Mywore

2576. Shrl H. C. Linga Reddy: Will
the Minister of Food and Agricultare
be pleased to state:

(a) the amount asked for by tha
State Government of Mysore for
minor irrigation progr during
the Third Five Year Plan period, so
far; and

(b) the amount spent by the Gov-
ernment of Mysore up-to-date?

the Deputy Minister in the Minis.
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
Government of Mysore has an approv-
ed Plan provision amounting to
Rs. 16 crores for minor (Irrigation
programme during the Third Five
Year Plan period. The outlays pro-
posed by the State Government in
their Annual Plans, outleys agreed
to at the time of Annusl Plan Dis-
cussions, additional outlays allocated
to the State and the actual expendi-
ture during the first four years of the
Third Plan under the Minor Irrigation

of the applicants. It is ted that Programme in the State, are mdicated
selections will be made soon. as under:—
(Rupees in lakhs)
Year Outlay proposed  Outlays agreed to by Govt. of Actual
in State Annual l.:r;ndll- by Expendi-
Plans Original  Addl.  Total ture
1961-62 428-13 23000 1%0'00 480 00 39274
miln-&; 413-00 32000 30500 61500 9191
1963-64 45000 450-00 232°00 68200 86413
198465 80000 50000 {zsn-w‘ B60 00 50972
110°00 (upto
31-12-64)
Torar . 209113 1500-00 114700 164700 2359- 10

*For Minor Irrigstion and Agriculture Programmes combined.
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During the current financial year
1865-66, the State Government pro-
posed an oullay of Rs. 842 lakh for
minor irrigation programme. Against
this, an outlay of Rs, 6 crores has
been approved. Subsequently, during
May, 1865, an additional allocation
of Rs, 1 crore was also made to the
BState, The actual expenditure during
1965-66 will be known at the end of
the year.

Harijan Voters In Gaya District

2577. Bhri Brajeshwar Prasad: Will
the Minister of Law be pleased to
stale the total number of Harljan
voters in the Nawadsh and Jehanabad
Parliamentary constituencies in Gaya
District?

‘The Deputy Minister in the Minls-
try of Law (Bbrl Jaganatha Rao):
No, Sir. It is not possible to furnish
the information regarding the number
of Harijan electors in the Nawadah
and Jehanabad Parllamentary Constl-
tuencies in Gaya District_as the elec-
toral rolls do not show she caste of
the electors.
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Tippu Sultan Boad in Malabar

2579, Shrl Imbichibava: Will the
Minister of Transpori be pleased to
state:

(a) whether any scheme has been
considered by Government for mak-
ing communicable the Tippy Sultan
Road to cater to the need of the
fishing imdustry im the Malabar
Coast;

(b) whether the scheme has beea
included in the Fourth Five Year
Plan; and

(c) if not, the reasons therefor?

The Minister of Transport (Shri
Raj Babadur): (a) to (¢). The Tippu
Sultan Road in Malabar is a State
road in the Kerala State. The Gov-
ernment of Kerala have accordingly
been consulted in the matter. They
have intimated that they have
included the work of improving this
road in their Draft Fourth Five-Year
Plan. The approximate cost involv-
ed is stated to be Ra. 5 lakhs.

Airport in Kozhikode Distriet

2580. Shri Imbichibava: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the experts who conai-
dered the suitability of Kondotty in
Kozhikode district for constructing
an airport have submitted their
report;

(b) whether Government have
finally decided to construct the alr-
port;

{c) whether the scheme has been
Included in the Fourth Plan; and

(d) if not, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Yes, Sir.
The report of the Experts is being
processed.

{¢) Yes, Sir.
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(d) Does not arise.

Digtribution of Rice through Fair
Price Shops in Kerala

2581, Shri Imbichibava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount spent by Govern-
men{ up to 3lst December, 1964 as
subgidy for distribution of rlce
through fair price shops in Kerala
which began in 1857; and

(b) how much of it is now being
saved every year?

The Deputy Minister in the Minis-
try of Food and Agricalture (Shri
D, B. Chavan): (a) The amount of
subsidy involved in issuing foodgrains
at prices lower than Government
economic cost is not calculated

separately for each State. On the
basis of the average difference bet-
ween Government's economic cost

and its issue price and assuming that
all the rice issued during the period
in Kerala was coarse rice (which i3
generally the case), the amount of
subsidy borne by Government of
Indla in the issue of rice in Kerala
during the years 1957 to 1984 can be
estimated as Rs. 2T crores.

(b) The subsidy incurred on coarse
rice in Kerala in 1965 s less by
Rs. 13 per Quintal as compared to
that incurred in 1964

Fishmeal for Pomltry

2582, Shri Imbichibava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have any
proposal {o set up a plant to produce
fishmeal for poultry from sardines;
and

(b) if so, the cost to be incurred on
such a plant?

The Deputy Minister In the Minis-
try of Food and Agriculture (Bhrl
D. K. Chavan): (a) There is no pro-
posal now to set up & Government

fishmeal plant to produce fishmeal for
poultry from sardines.

(b) Does not arise.
Lift Irrigation Scheme of Keraln

2583, Shri Imbichibava: Will the
Minister of Food and Agriculiure be
pleaged to state;

(a) whether it is a fact that many
lift irrigation works in Kerala lke
Tavanur are idle on account of non-
availability of electric power;

(b) the number of the lift Irri-
gation schemes included in the Third
Five Year Plan which are idle for
this reason;

(¢) the area of land deprived of
water as a result thereof; and

(d) the steps Government propose
to take [n the matter?

The Deputy Minister in the Mimls-
try of Food and Agriculture (Shri
Bhahnawaz Khan): (a) to (d). The
required information ls being collect-
ed from the Kerala Government and
will be placed on the Table of the
Sabha gs soon as it is recelved from
them.

Development of Roads in Kernla

2584. Shri Warlor: Will the Minis-
ter of Transport be pleased to state:

(a) whether the Kerala Government
have prepared g master plan for the
development of roads in the State
during the Fourth Five Year Plan;

(b) if 8o, the broad details thereaf;
(¢) the estimated cost thereof: and

(d) whether the Central Gowern-
ment have approved the plan?

The Minister of Transport (8hri
Ra) Bahadur): (a) The State Chief
Engineer has intimated that the Mas-
ter Plan for the development of roads
in the Kerala State in the Fourth
Plan iz under preparation and that it
has yet to be sent to the Government
of India for their approval

(b) to (d). Do not arise.
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Famine relief in scarcity areas of
Mysore

2585. A. Shri H. C. Linga Reddy:
Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the Government of
Mysore has sent any scheme to the
Central Government for famine relief
in the scarcity areas of the State;

(b) if so, the broad details of the
scheme;

(c) the gxpenditure involved; and
(d) the action taken thereon?

SEPTEMBER 21, 1905

Refusal to accept
telegrams at Durgapur (CA)

The Deputy Minister in the Minks-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The State
Government of Mysore has not gent
any scheme for famine relief as such.
However, a pilot schcme for the inte-
grated development of chronically
drought affected areas of Madhugiri
and Pavagada taluks of Tumkur Dis-
trict of Mysore State has been re-
ceived from the Mysore State Govern-
ment.

(b) and (c). A statement giving the
required  information is appended.
[Placed in Library. See No. LT-4817/
85].

(d) The State Government has been
requested to furnish certain essential
details before the proposals can be
examined.

Import of Rice from U.S.A.

2585-B. Shrimati Savitri Nigam:
Will the Minister of Food and Agri-
culture be pleased to state whether
the United States Government have
issued purchase authorisations to India
under P.L. 480 Agreement to finance
purchase of 5 very large quantity of
rice from the U.S. suppliers?

The Minister of Food and Agricul-
ture (Shrl C. Subramaniam): None
recently.

11.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

ALLEGFD REFUSAL BY TELEGRAPH AUTHO-
RITIES AT DURGAPUR TO ACCEPT
TELEGRAMS

Shri Kapur Singh (Ludhiana): Sir,
I call the attention of the Minister of
Communications to the following mat-
ter of urgent public importance and I

request that he may make a state-
ment thereon:
“Alleged refusal by tclegraph

authorities at Durgapur to accept
on the 3rd September, 1965, tele-
grams from the Sikh employees
of Refining and Allied Machinery
Corporation, Durgapur, addressed
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to the Central Government and
non-delivery of telegrams sent by
them to Akali Members of Par-
liament at Delhi”

The Minister of Communieations
and Parllamentary Affairs (Shri Saf-
ya Narayap Sinha): On 3-9-1963, &
number of telegrams were offered for
booking st Durgapur Steel Project
telegraph office containing almost
identica] text which tended to give
an ordinary local frachas a communal
colour. These telegrams were address-
ed to the Ministers of the Government
of India, the Speaker of the Lok
Habha and other senior Government
officers and also to four other private
addressees. All these telegrams were
accepted and transmitted to Calcutta
for onward disposal. At Calcutia, the
telegrams excepting those addressed
to the four private addressecs, were
allowed to be retransmitted onwards
and duly delivered at their destina-
tion. The four telegramg addressed
to the four private naddressees were
considered objectionable [Shrl Ranga:
Why?. .Have patience.] under Indian
Telegraph Rule 17, e:pecially on ac-
count of the very terse situation in
the country and referred to the Gov-
ernment of West Bengal for advice.
The Government of West Bengal
considered  these telegrams  as
objectionable and ordered the
Central Telegraph Office, Calcutta
to withhold them under section 5(1)
(b) of the Indian Telegraph Act,
1885,

Shri Eapur Singh: Is it true that
the Sikh employees at Durgapur were
attacked causing death and grave In-
juries to them for the basic sin of
being Sikhs and non-Bengalis and if
#0 whether that was the reason for
the non-delivery of these telegrams?

Shrl Satya Narayan Binha: I do not
think that such questions should be
permiited. T do not like to answer
that question. I said that it was a local
fracas. It was because of that that it
was also withheld.

Mr. Speaker: The question has been
put, He can deny that it is not the
reason.
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Shri Satya Narayan Sinha: It can-
not be the reason; absolutely it is nop.

Bhri Ranga (Chittoor): How can he
take a position like this? Is he the
Home Minister either in Bengal or
h,lem'.’

Mr. Speaker: Order, order.

Shri Eppur Sipgh: I shall now put
my second question. Are the Govern-
ment aware. ... ...

Mr. Bpeaker: Only one question: he
has already put one question.

Shri Kapur Singh: There is also a
second question which is allowed, Sir,
in respect of g Calling Attention MNot-
ice.

Mr. Speaker: Shri

Buta Singh.

Shri Eapur Singh: As a matter of
clarification, I want to put another
question. He has not answered my
question,

Mr. Speaker: I cannol allow
any other question.

Shri Kapur Singh: He has not ans-
wered my question properly. So, I am
entitled to seek a clarification.

Mr. Speaker: He may seek a clarifi-
cation T would not allow another
question,

Bhri Satys Narayan Binha: To which
part of the question does he want a
clarification?

Shri Kapur Bingh: Are the Gov-
ernment aware that [t Is a common
practice with the telegraph gauthori-
ties throughout the country to refuse
to accept or to deliver any such mes-
sage or communication which they
consider as injurious to the interests
of the majority community? (Inter-
ruption)

Order, order.

him

Mr. Speaker. Order, order. About
the first question, I also did not like
very much that it ghould be put to the
House. I should say that the impli-
cation of it was like this: he said that
because it was an attack by one Biate
employee on one community, that



6701 Written Angwers
[Mr. Speaker]

State had to decide whether this

should be transmitted or not, and

because of this, those telegrams were

not forwarded.

Shrl Hem Barua (Gauhati): 1 was
taken aback a little; I was thinking
how you could allow that question be-
cause it would give a handle to Pak-
istani propaganda,

Shri Kapar Singh: I want to know
whether the consideration of anything
said here, whether a certain speech or
a certain observation made in the
House, will give g handle to foreign
countries. (Interruption),

Shri Hem Barua: I am afraid it
should not be allowed.

Shri Kapur Singh: If the majority
community does not want or desire
anything to be said here, that is no
conclusive reason for not saying it. He
should not take advantage of that. We
are not afraid of that. (Interruption).

Mr. Speaker: Order, order. He will
sit down. Everybody will sit down,

Shrl Nath Pal (Rajapur): The whole
thing should be expunged.

Shri Eapur Singh: Yes, Sir, What
they want ig that my observations
here should be expunged and I should
be expelled from Parliament.

Shri Hem Barma: We do not de-
mand that he should be expelled from
the House, he is a very important
Member.

Shri Kapur Singh: This is what they
ultimately aim gt.

Shrl Hem Barua: What he said
amounts to discrimination; it is an in-
sinuation.

Mr. Speaker: Order, order, The hon.
Member might confineg himself only to
the fact that if such an assault was
made, it might be due to other cir-
cumstances, and the answer might be
given, Therefore, 1 gave that opportu-
nity to the Minister and asked him
that he can deny it and say that that
was not a fact. He might say so. It
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should be for the Minister to say and
not for me to say.

Some hon. Member rose—

Bhrl Nath Pai: Let the Minister deny
it

Shri Kapur Singh: He should not
guide the proceedings of the House
when the Chair is still occupied.

Bhri Harli Vishnu Kamath (Hoshan-
gabad): The Minister has bungled.

Mr. Speaker: Order, order. I am not
allowing any other question,

Shri Nath Pal: The Minister should
be a little more gerlous about it

Shri Buta Bingh (Moga): I want to
know whether gnybody has been chal-
lanned for the murder of a Sikh lea-
der, Sardar Ratan Singh, killed on the

evening . . . (Interruption),
Mr. Speaker: Order, order. The
other Members should also realise

that there is some delicacy in the
matter, and I would request gll hon.
Members to remain calm and cool.
Now, the question was put as to whe-
ther anybody has been challanned.. ..

Shri Buita Singh: T have not com—
pleted my question, Sir. The question
is, whether anybody has been chal-
lanned for the murder of the Sikh
leader, Sardar Ratan Singh, killed on
the evening of 2nd September by the
Bengali hooligans and the West Ben-
gal police is holding the ring for the
murderers,

Shri Satya Narayan Sinha: I have
no information about it. It does not
concern the Communications Minlstry
anyway.

Mr. Speaker: He might find out,

Shri Buta Singh: On a point of
order,

Shri Indrajit Gopta (Calcutta South
West): May I, with your permission,
make a short submission because this
matter has groused s lot of contro-
wversy, and.....

8hri Kapur Singh: If he is allowed
to state the facts, then I might alsa
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be allowed to controvert them if
necessary.

Shri Indrajit Gupta: I want to moke
a brief submission, for whatever it is
worth; I think it is necessary, I rea-
ched the spot within 24 hours of this
very deplorable incident. I can assure
Shri Kapur Singh that this incident
is deplorable, But I only want to say
that it was not due to the fact that,
or rather, it did not take place be-
cause anybody belonged to a particu-
lar community. I can assure you, Sir,
it is a deplorable thing. Over 100 peo-
ple have been arrested, perhaps many
of them rightly so. I do not know, but
it was due to a domestic quarre] over
the ownership of a goat. That was how
it began,

Shri Buta Singh: On a point of
order, Bir.

Mr. Speaker: Thers is no point of
order,

Shri Kapur Bingh: Mr. Kachhavaiya
had just remarked that Sikhs are in
the habit of stealing goats. I want to
know....(Interruptions). .

Bhri U. M. Trivedi (Mandsaur): All
that he said is perhaps Sardarjl want-
ed a bakra. That was the only thing he
sald. No question of Sikhs; nothing has
been mentioned. This is too much for
Bardar Kapur Singh to say.

Shrl Kapur Singh: Let him contro-
vert it. (Interruptions).

off gew W woAT : WAy NN,
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11.16 hra
PAPERS LAID ON THE TABLE
NorrrrcaTioN UNDER EmrLovezs’

Provioent Funos Act, 1952
The Deputy Minister in the Minis-
of Law (Shri Jaganathy Rao):
1 to lay on the Table a copy each
of the following Notifications:
(1) GSR. 1166 dated the 14th

August, 1985, extending the
Employees' Provident Funds
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Act, 1952, to magnesite mines.
[Placed in Library. Sce No.
LT-4805/65].

(2) The Employees' Provident
Funds (Eleventh Amendment)
Scheme, 1965, publ:shed in
Notification No. G.S.R. 124}
dated the 28th August 10865,
under sub-section (2) of sec-
tion T of the Employees’ Pro-
vident Funds Aect, 1052
[Placed in Library, See No.
LT-4806/85).

1116} hra
COMMITTEE ON ABSENCE OF
MEMBERS
FourTernTH Rerort

8hri Khadllkar (Khed): I beg 1o
present the Fourteenth report of the
C Ty on A" ™ Df Y | ri
from the Sittings of the House,

11163 hrs.
PATENTS BILL®

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
1 beg to move for leave to introduce
a Bill to amend and consolidute the
law relating to patents.

Mr. Bpeaker: The question fix:

“That leave be granted to intro-
duce a Bill 1o amend and consoil-
date the law relaling to patents.”

The motion was adopted.

Bhrl T. N. Siagh: I introduce the
BilL

Mr. Speaker: Perhaps hon. memb-
ers might be interested to know when
the Prime Minister is going to maxe
that statement which he promised
yesterday. It would be made at 3.4
P

Shri 8. M. Banerjee (Kanpur): Wil
the Defence Minister also make »
statement?

*Published in the Gazette of Indis Extraordinary, Part II section 2,

dated the 21t March, 1963.
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Mr. Speaker: 1 will find out
inform him.

and

11:19 hrs

JAWAHARLAL NEHRU UNIVER-
SITY BILL—Contd.

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Shri
Bhakt Darshan on the 20th Septem-
ber, 1865, namely: -

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committee of the Houses
on the Bill to establish and incor-
porate a university in Delhi,
made in the motion adopted by
Rajya Sabha at its sitting held
on the 1st September, 1965 and
communicated to this House on
the 3rd September, 1965 and re-
solves that the following 20
members of Lok Sabha be nomi-
nated to serve on the said Joint
Committee, namely: —

Shri B. Anjanappa, Shri Frank
Anthony, Chaudhury Brahm Per-
kash, Shrimati Kamala Chau-
dhuri, Raja P. C. Deo Bhanj, Shri
Shiv Charan Gupta, Shri Hem
Barua, Pandit Jwala Prasad
Jyotishi, Shri Lahri Singh, Shri
Bakar Ali Mirza, Shri F. H.
Mohsin, Shri H. N. Mukerjee,
Shri V. T. Patiik, Shri N. G.
Ranga, Shrimati Renuka Ray,
Shrimati Jayaben Shah, Shri
M. P, Swamy, Shri Amar Nath
Vidvalankar, Shri Bhishma
Prasad Yadava, and the Mover".

‘Cut of 3 hours allotted, 2 hours and
35 minutes have been avalled of and
only 25 minutes remain. Shri D. C.
Sharma may continue his speech.

Shri D. €. Sharma (Gurdaspur):
Sir, as | said yesterday, this univer-
sity which is going to be like any
other residential university run by
the Central Government cannot arro-
gute to ifself the name of Pandit
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Jawaharlal Nehru, for it is going to
make no contribution to those fields
which Pandit Jawaharlal Nehru held
very dear to his heart like flelds of
internationalism, peace, cultural uni-
ty of India, scientific approach to life,
etc. It is not going to do anything of
that kind. Tt js only going to be a
multiplication of the departments
which are already existing in Delhi
University. It will be a poor copy
of the Delhi University. It was said
that it will be another Essex Univer-
sity. 1 do not know why people
talk of the Essex University without
knowing it. India will require ano-
ther 20 years to establish such a uni-
versity, where no lectures are deli-
vered, where teachers specialise more
in social contacts than in any other
kind of thinz. I think in Jndia you
cannot have a university which does
not have any lecturers or lectures and
all that kind of thing.

Now, | do not understand why this
university is being established in the
waste land of New Delhi where most-
ly hollow men live, where mostly
those people live who are social clim-
bers, political climbers and climbers
of all kinds. Pandit Jawaharlal
Nehru held the Ganges very dear and
in the very last testament and will he
paid very glowing tributes to the river
Ganges, to the sanctifying, purifying
and consecrating power of the river
Ganges. 1 feel, Sir, in the fitness of
things this university should have been
established somewhere on the banks
of the Ganges so that the cultural
flow of the Ganges should have ming-
led with the cultural unity which
Pandit Nehru preached. Unfortu-
nately, it has been decided to estab-
lish it only here so that there should
be nothing of the kind,

At the same time, 1 want to ask
one thing. Pandit Nehru wanted his
ashes to be sprinkled over the fields
of India. Where shall we find fields
in New Delhi? We shall find only
plots, flats and mushroom growths.
T think this university is going to do
the utmost damage to the essential
spirit—political, economic, cultural
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and international—for which Pandit
Nehru stood.

Again, this university is going to
have a study of medicine also. But
the Maulana Abul Kalam Azad Medi-
cal College will not be under its
jurisdiction. Maulana Azad snd
Pandit Nehru were the best of
friends. Now the Government does
not want even this college which is
established in the memory of Mau-
lana Azad to be tagged on to this
university. What a travesty of facts;
What g geing down of the standards
of life in this country!

Also, I find that a Pro-Vice-Chan-
cellor is to be appointed. 1 may tell
you, most of the troubles in residen-
tial universities have arisen from
Pro-Vice-Chancellors.  These Pro-
Vice-Chancellors have been the banc
of the Chancellors and Vice-Chancel-
lors and they have been creating all
the troubles. 1 do not want to refer
to the universities which are there.
Here we are asking for trouble again
by appointing & Pro-Vice-Chancellor.
We are asking the Pro-Vice-Chancel-
jor to come so that the Campus in
the university will be 3 hotbed of in-
trigues. a place where all kinds of
schemers will po on creating  trou-
ble (Interruptiong.

This university is going to be a
university which will have nothing
but nominated members. Ewverybody
will be nominated. They will all be
ji hazuris of the Government. There-
fore, 1 would say that at least some
form of election should have been
introduced. The annual report  of
this university will not also come be-
fore the Parliamént. Sir, this uni-
versity is belng established in the
name of one of the greatest Indians
that modern India has produced, and
we will not be allowed to have a look
at the annual reports, Again, 1
would say, this arrangement of nomi-
nation which has been brought in has
been overdune. 1 feel that this will
work to the detriment of the univer-
sity. Pandit Nehru was a  great
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stabilising democracy in many count-
ries of the world. But in the univer-
sity that is being established in the
name of that great democrat the ele-
ment of election has been ruled out.
This means if you want to have a
university in the memory of a great
democrat you must bid farewell to
democracy.

This is the logic which has been
pursued in this Bill. Therefore, this
Bill does not do justice to the memo-

of our great leader, Pandit Jawa-
barlal Nehru, 1 would have wel-
comed this Bill if they had called it
the New Delhi University Bill. I
would not have minded that; but I do
not want that they should associate
the name of that grest Indian with
this University Bill which does not
make any departure from what  is
happening in India today and whose
very language is no departure from
any university legislation today. I
think. some of the unwholesome pro-
visions of the Acts of other univer-
sities have been incorporated in it
and we have got thiz Bill for our
approval. Therefore, 1 would say to
the hon. Minister that he should with-
draw this Bill or he should call it
only the New Delhi University Bill
and we should have the Jawaharlal
University in some other way, in
some other place in some other form
and in some other environment.

Dr, Chandrabham Bingh (Bilaspur):
Mr. Speaker, Sir, I had no intention
of taking part in this debate but afier
hearing the hon. Deputy Education
Minister, ...

Mr. Speaker: Then, have I called
him by mistake?
Dr Chandrabhan Bingh: 1 am

coming to the point. 1 am grateful
to you for giving me the time.

This university with the name of
Jawaharlalji associated with it has got
to be something unusual My mind
goes back to the historical aspect of
the development of universities In
this country and, naturally, we think
about the Saddler Commission ap-

inted for Calcutta University and

democrat who stablilised d y in

India He was also responsible for

other commissions headed by Naren-
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[Dr. Chandrabhan Sin;h]

dra Devji, Dr. Radhakrishnan, Dr.
Mudaliar and a few others, We ex-
pecled that something new will come
but  what has emerged is this:
&RT €7t qmr g7aT
Originally, there wag the idea of a
residential university and then of an
affiliating university, This is the re-
petition of the same old thing—resi-
dential and affiliating. It ls old wine
in an old bottle with only a new
label. [ feel that this important uni-
versity must in some important points
be fitting to the name of Jawaharlalji.
Our experience of universities in
Uttar Pradesh, of some Central uni-
versities and of a few others in States
like Orissa, Bihar, Madras and others
is not at all happy. In spite of this
what is being done is that the same
pattern has been repcated in the
name of this great leader of ours, one
of the best in the world. We should
do something more. ‘Those who have
brought forward this Bill have been
moving in the same narrow groove.

If we examine the great capitals of
the world—London, New York etc.—
full of wealth and material conglo-
meration of acientific advancement
with degeneration of appreciation of
higher values of life with consequent

misery and unhappiness our mind
naturally goes back to our
ancient cultural heritage of

spiritual attainment of the sages and
rishis of the past. [ fee]l that we have
got to think of something new. Our
rigshis in the past had, what was
known as feeg zftz (divya drishti)
the knowledge of the past, present
and future and the whole world at
the command of the seen. This i»
not & myth. The anatomist, the phy=
giologist, the neurologist, in spite of
their electron microscopes and radio-
isotopes have not been able to fa-
thom this mystery of memory, the
sixth sense and supernatural powers.
How it works, it is still an enlgma. I
teel that this has not been stressed
in our mundane desire to have ordi-
pnary creature comforts which Is
oatural.
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May I suggest that this universily
should have its sole aim to probe in-
to this matler—the myslery of the
grey matter of the brain with its
innumeruble connections and any
amount of activities—which remains
a mystery. The investigation of this
in all its scientific manilestation
shou!d be the concern of this univer-
sity. This is g very important matter.
May I suggest further that jt should
be a rural university, moved away
from the big cities. The problems of
Delhi can be solved by many other
ways and they should be solved, Let
us chalk out a new path worthy of
the name of Jawaharlalji and explore
the above possibility which may bring
enduring peace and happiness—the
dire need of the warring world.

I hope that the Joint Committee
composed of eminent educationiste
will examine this very aspect and
will not try to repeat the type of uni-
verzities we have got at the moment.
I feel that this is a very important
point. When you want to associate
the name of Panditji with this Uni-
versity, let us break new ground. The
University, as it is, is of the same old
type and is not going to serve the
real purpose. I know there may be
some difficulties of all sorts but those
difficulties can be solved. If you
want to associale the name of the
great man, Shri Jawaharlal Nehru,
let us break new ground and not to
go on dotted lines.

I hope all this which I have men-
tioned will be borne in mind by the
Joint Committee and, with that ex-
pectation, I commend the Bill for the
acceptance of the House.

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr, Speaker, Sir, T will
not try to repeat the arguments that
were put forth by the friends who
have preceded me. But while wel-
coming the Bill, 1T would like to place
a few points before the hon. Minister
towards which, I hope, the Joint
Committee will pay its attention.

It will be a unique thing for this
eapital of ours to set up this Univer-
sity, especially when the country s
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free.
free

Naturally, therefore, in this
atmosphere, free thinking and
free hand that the Government
and the educationists have, let
them build a University, the character
and the content of which will be befit-
ting indeed in the name of the great
man, Pandit Jawaharlal Nehru. May
I submit let there be an effort made
to keep this University immune from
all adverse influences that are today
prevalent in our educational system
and in most of our Universities?

Firstly, let the builders of this Uni-
versity know beforchand as to what
sort of accommodation this University
should have. It should have proper
accommodation and it should be fully-
equipped. The ratio of the teacher
and the taught should be thought of
beforehand. Let not this University
be converted into another congestion
unit adding to the number of such
congestion units that we nowadays
find in our universities.

Secondly, the teachers who are
selected for this University should be
aof the highest order available in the
country.

So far ag the admissions are con-
cerncd, let the Ministry of Education
pay its attention to the proper way
of admissions. Firsy of all, let a pure
scademic atmosphere prevail in the
University with no political pressures.
no linguistic pressures and no pres-
sures of any kind. This should be the
ideal University as far as the admis-
sion of quality gtudents is concerned. It
should be linked up with one other
important thing. Unless the Univer-
wity is supplied with the quality pro-
duct from the schools, from the edu-
cational institutions Jower below, they
will not be able to have the quality
which a!l of us want. 1 think the
Fducation Commission that has been
set up might be going into it 1 per-
ronally feel that, while the streams
meet in a confluence, as far as edu-
rationa]l streams are concerned, they
<hoinld separate from the mailn stream
and not to meet in a confluence there-
by creating a sort of congestion once
again. In a free country, when so
much is said about education, nothing
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can happen unless the people are
educated fully. Naturally, peuple

will take to education. But let gur
education take such a turn at proper
levels, at the elementary stage, at the
higher secondary stage and even at
the university stage, that the streams
get out and get established in the
country in different walks of life.

Again, this University should have
enough  opportunities and facilities
for taking to research in different
subjects for teaching and for jis pro-
pagation. Two or threp things will
be necessary. Now that the name of
the late Prime Minister is being nsso-
ciated with this University, it will be
VETY Very necessary o do these things,
as has been pointed out by several
hon. Members.

Number one on the home front is
the ideal of maintaining integrity and
unity of the country; the talented
boys from all over the country, Irres-
pective of class, creed or colour, should
have the opportunity of receiving edu-
cation in this University. Secondly.
as has been pointed out yesterday, it
is not possible to introduce all the
languages that are spoken in the
world, but some of the prominent
language: should certainly be intro-
duced; chairs should be established in
the name of those languages. Then
opportunities should be crented for
foreign students, particularly for those
who might be interested in indology
and our culture and they should be
given preference while being admitted.
As 1 understand, it is going to be a
regidential university . . .

An hon. Member: It is not.

The Deputy Minister ln the Minks-
try of Education (S8hri Bhakt Darshan):
It will be a teaching and afliating
one,

Shri Sham Lal Baraf; Ag far as ad-
mitting foreign students for the sub-
jevts which will be determined pre-
viously lis concerned, the University
has to make the necessary arrange—
men's for their study as we!l as  for
providing proper residential facili-
ties for them, mo that they are lnoked
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after properly. This will also be in
keeping with the thinking and prea-
ching of late Jawaharlal. I hope that
the Joint Commitlee, to be set up,
will look into this.

I have one or two more points to
make. Today not only the admission
is faulty, but the appointment of
teachers in the universities is also
very faulty. Steps should, therefore,
be tdken to see that only the best
men, based purely on merit, are
selected and that pulls and pressures
from any side are not allowed to
operate. As far as the ratio belween
the teacher and the taught is concern-
ed, it should be maintained right from
the beginning and that will create the
ideal conditions.

With these observations [ support
this Bill.

Shry Khadilkar (Khed): I regret I
cannot lend my gupport to the Bill for
eslablishment of a Jawsharlal Nehru
University that has been brought be-
fore this House. In the form in which
i{ has been proposed to establish this
University, we are not doing any
honour to the great departed leader
of this country and perhaps, in some
measure, of the world. I have also
some contact with Universities and 1
represent this House in the Vishva
Bharati University. One evening
after  convocation—Pandit]i used to
visit the University at the time of
convocation—I had a conversation
with Panditjl which 1 remember very
distinctly because I was sadly disap-
pointed at the prevailing atmosphere
in that great seat of learning estab-
lished with high ideals by Rabindra-
nath Tagore. It has now come down
to an almost deadening level with
other Universities; it has nothing uni-
que about it. Therefore, while discus-
sing T mentioned gs to what was going
to happen to the academic life of this
sountry, in & free demoeracy like ours.
Thet 18 the rhain question. Today 1
find almost a uniformitv in the levels
of our academic life. where intrigues
and other petty politics are govern-
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ing the atmosphere. Another factor
in this country, a country with 14 or
15 languageg and every language with
a different background of culiure, is
that a narrow regional or parochial
atmosphere is prevailing. How are
we going to overcome this atmos-
pPhere? 1 would appeal to the Edu-
cation Ministry and the Education
Minister to withdraw this measure.
This House should resist from lending
Panditji's name to this University
simply because there was the ques-
tion of establishment of a new Uni-
versity in Delhi to meet the needs.
The dividing line is going to be Aj-
merl Gate. Why not call this Uni-
versity the Ajmeri Gate University? I
think that would be a fitting name for
this university. Why do I say so® 1
say this ‘because you are going to
affiliate about seventeen to eighteen
colleges to this university, and that
is going to be done in the normal and
usual course, and it is going to be an
affiliating university holding exami-
nations and giving degrees which are

passports for employment; beyond
that, there would be nothing else
there,

8hr{ Sham Lal Saraf: Did my hon.
friend hear the hon. Deputy Minister
yesterday?

Shri Khadilkar: I have not heard
him. But I have gone fhrough the
Bill and T find that there is very lttle
scope for improvement at the Joimt
Committee level. You can only dot
the i's and cross the t's in the Joint
Committee, and you can do nothing
beyond that, because the wery con-
ception is wrong.

I think the Education Ministry was
considering for some years how to
meet the growing needs of the students
of this city and they had almost made
up their mind to establish a second
university in Delhi, and they came to
the conclusion after Panditji's death
that his name might be associated
with this university which in my opl-
nion is not going to be a high seat of
learning at all, because it will be =
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seat where degrees will be distributed
at the stipulated time and students
will be admitted to the degrees. [
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When all is said and done in  this
country, we have seen during the

question Hour what happens between

do not want to say anything t
that, because the people <{rom the
lower strata for that matter all sorts
of students, are coming up for degrees
and degrees are passports for employ-
ment and so some provision should be
made for that purpose. But why
associate the name of Panditji with
this? That Is my first objection,

My second objection is this, Since
this university is going to be a Cen-
tral University, no other Central unl-
versity will come up in his name,
If we really want to have a university
or seat of learning to commemorate
Panditji and his ideals, then we should
have an institution dedicated to those
ideals. For instance, there ig the
School of Internmational Studles,
which has been granted the gtatus of
a university, That was one fleld
where Panditjl Tunctioned with some
ideals, particularly in regard to in-
ternational relations and other things.
But first of all, I would submit that
Government will have to make up
their mind as to what type of univer-
sity they really want

My view is that the time has now
come when we must break fresh
ground. The old university pattern
has to be altered, and the Centre
should particularly provide some
guidance in this matter. I have seen
what is happening in Shantiniketan.
1 have seen what is happening in
Banaras Hindu University and Aligarh
Muslim University. As regards what
ig bappening in Delhi, we are too
close to it and so we do not know the
position fully, but some bureaucratic
role is prevailing there, 5o far as I
EI'IGI" because 1 keep I.n touch with
every university through the students
or gome teachers.

1 want that there should be a uni-
versity in this country which would
be a post-graduate un!wrslty and
whith would commemorate Panditjl
mg his ideals Some special attempt
should be made in that direction.

regi and regi and belween lan-
guage and language. This |5 a problem
which we cannot just bypass, After
the formation of linguistic States.
every State hag assuméd a new perso-
nality. If we want to overcome these
local and regiona] feelings, then we
must have an all India instituie of
Indian languages in the campus of the
Nehru University. This is the second
idea that T would like to sponsor and
r very phatically on  this
occasion,

We in this country are very fortu-
nate in one respect. Though we arc
engaged in & war with Pakistan, there
are no communal riots in this country.
That goes to show that in this time of
erisis, thi: country has shown fits
mettle regarding its convietion about
communal harmony, There was some
small incident in Poona when I went
back, bul not a single Muslim was
touched, not a Muslim was even haras-
sed, and the Hindus provided them
with sheller and food. 1 was very
glad to find that  Whatever appear-
ed in the press was not correct, That
wog o grent salisfaction to me. To
preserve that atmosphere what are we
going to do?

Let us have a very clear concep-
tion in regard to this matter, The
Banaras Hindu University represents
a certain communal aspect, because
the word ‘Hindu' is associated with it;
the Aligarth Muslim University re-
presents g certain other aspect. be-
cause fhe word Muslim' Is attached
to it. Therefore, in this university &
certain cosmopolitan and all-embra-
cive atmosphere of teaching is called
for.

In this country, after freedom, Pan-
dit}i alone gave us a néw ideal, a
certain scientific approach to life and
other prob'ems. Once, quoting Vino-
baji, he sald What we need is gcience
and spirituality, that Is, vijinana and
adhyatma? He presided over all
the Science Congresses. In regard lo
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science also we know that in  this
modern world, science iy being mis-
used as all of us know. A  great
scientist like Oppenheimer came from
science to philosophy. There are also
other scientists Jike Berna] and others
who are thinking in terms of the
science of science, There is a sort of
symposium which has been published,
wherein all the great scientists of the
world have reached a stage of philo-
sophic development; they have come
from the scientific to the philosophie
leve] now and are arguing on this
plane,

1 would like this institution in this
country in the name of Nehru to up-
grade sclence from this background to
the level of a philosophy. Therefore,
1 would plead with the Minister to
withdraw this measure. Do mot
degrade so early Panditji's name by
proceeding with thigy Bill as it is and
essociating  his name with it. To the
last 1 am going to resist it. I would
make this appeal to the Education
Minister and the Education Ministry
who have rubber-stamped it =as
“Nehru University Bill' because the
Bill was ready and they wanted to
yroceed with it

There are so many other bad fea-
tures, There js going to be a corres-
pondence course. There is golng to &
Pro Vice-Chancellor, one or more.
All  these things are incorporated in
this Bill. For heaven's sake, this
House, if it cherishes Panditji's
memory which s going to provide
some inspiration for the future gene-
rations, must throw out this measure
ance and for all,

ot Ferg ey Fergg (Trowrge ) : werw
werea, ot A qF et & Forr wmt
Y @En ¥ WA oM £ M@ AQ
feepe wdwa & e orgt o e o w1
ot AT AT TEE A9 56 fave
wawm g wifgy 1 & sFA e F
“wgr a1, ofew of faww Wi weamw
w A v wigy 4 afe w
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E W agl 9T AmE wE W mw
w1 oo wgt o foamdt o3 T #
o I faarfedi &1 @ o oo
I q1 T o favafrnay & soqmms
st vex Ay ENT wr o faw ar fE
FAUET THET T &gt 07 weme
frmr s @z @ At o A A
dra 7 & 1§ awr oo man T ot
e q7 frag oA wmieafi g
afew ot wuror fen s afree-
fafet # &Y o 70 @ oy ot WY A
ot @ & T dar Pt @ froaa
qfes @= & AT ¥ wEgET ¥ wrf
famfroew @i=d 1 9= 91 &
Tw & qzd fonen et ot ) o7 e
wifn w1 fF 9 dfeq #5® 71 =g a,
fag wrawt €1 377 4l g wwd ¥
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o7 grew! 7 qf ¥ oo o w4
iarvafaerTsra &teT AT A1 wesT BT 6T
oy famfames & g gasT AW
wrag fr oy )

sy, T foimw ¥ &y oG
W af faam feagu & o fr evoowr-
ma s gfrafate § sam & fag
g % 7 g Run, ™ W owomEe
firr | &€ faig sy w fagaw &
aaF1 T Ad e fo dfed dgw
§ FEETT gU WIEW! 9% wWA & @l
&1 % F1€ o " i §, fad
frardt 2, = S & 37 WY EvEw
qgr %1 gfaar &, T oo 71
gfaur gt 1 ag 3 ¥ fr 9fF a1 9
Fifawi #t den wfuw 9 i ow
gra fowafamem ozt @ar A
wrEEreaT 41 | W 0w qEa fawe-
forarer @ T @1 97 afer
vz & fag wre afeq ge &1 aw
FHE o7 Frafaa FTAT 9T § 91 96N -
uw et w7 § A 0y wEaT g fw
forit gt &t ® A1 T sfer
& forr¥ fe o wfor v 4@ @ d
o for fdr i & 990 % o9 o ATEE
T EgmmAT # (e qgETr WY
gfawr | @ a0F # ow w5 o
wraw g1 ot oy sfwy gmr fr ofee
Ar® 1 AT TR drag fea @ o»
wiag ag 7= & § @ el §
aTAT agt o w17 vt @i
v o7 A1 T Fa frefaaen
ww £ afiea dfer e 1 A A
I Frafeawg & wafas fear o
wr & 77 T qw wnafe @ g

ot umare ey (for) - &
ot wer T W X waTgTETe Age
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girrfadt famr G a7 9T qarEa
& gT OF, 31 A1 aga A6T § AR
Jar H fraew s g

AT qF awA A T Ay fae
& fou gfag qr &#few ogr grew ¥
frafmgaffragawfmy
gia et &1 famiwfer 24 &
ag fam o f& 7gr ot f=dr & wman
anfew ar 78 fg=t & 7w w G F
I gra wrar o ¢ oo faew fan
dfew Az & w1 & 40 T 9EH WA
fom ar 7awr #r @ wE ik
urr qg fam w@sf & o frqy mar
qgES A1 4g g1 @Y & fF A Ay &
fag ot fdt  ame o § W
0T iz & fau wddr G g &
W e =t weE oA @ 9T MY
|

war & fw agt & &t w) dfes wee
& frsar T @ 3A anft aw aff
fom arar & wefag ot o gfracfadt
Fgrar & gl =ofg

37 %7 ¥ ag Wt fors fear am
fx g or dwite ®=1 W OF wEW
WSO 4 WET AT | {6 §E H
aff wran f fory it & grai o
-l g, v fede g gf o
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qAT T ogmE gErd gt g
g% W qweia R OEW 49T woA
& amy vaAr gy &7
qifesm 7 4wvita & I TEEA
aft fady & Afm S amfeam & o
It a7 A Wi aw fgrgETa amAl A
forz fi oo Gaviter o< gwram fing &
A6 FI AR A GO qowr | dw A
T a7 § aww A7 ¥ #1 wfow
%1 | gAfaT w4 gH @ gwwrA w1
oty %1 ©re w7 FawwTT ¥ forey o
gt w1 ¥ wfyw, g7 # fee
@ g, ewafent &) dfaw  fmwor
fear 7 1w gwd W geafadt
wt dfe fraor g fear a gard A
gwrdt fozrf @nit | vk feg 50 WY
at T dfaw terar v T ST g
EHTC 30 A T |

"% ¥ firqr s § afer arere
Wt # G enva o e
T wrTT afgan & < oY Awe aed
o W 1 W N Sfw &
areft &, g & fog wiferwr #F ot §
afer wrmar & fag wifir ot @
wreft & 1 frer w1 wd oy & —

“gr faar a1 faged 1" iy
At " ¥ Exww w1 & oY faar
arft wfeg | W AR T T AR A
forar faar Ay & 1 o off g frmr
WO W O & wEA ey an e
o fer § 1wt Al fader,
T zaTrE YT AT T AR A
e dur g fer &

& o ¥ oft v T @ O 4w
wwg Fem f§ & g gfded
g i & ard W et oft W g
e oY & Wl & e v W
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[ aerre fag)

farr & s o dfw afiror & @
v fFmm 9

Shri Bhakt Darsham: 1 am

thankful to the hon. Members, who
have taken part in this discussion. It
is spparent that an overwhelming
majority of the Members of this
House have supported the principle
underlying this Bill, though about
details there can always be honest
differences of opinion, Only a few
Members have struck a discordant
note and 1 will try to deal with their
argumentg later on, [ must assure
the Members that verbatim records of
the speeches will be circulated to all
the members of the Joint Committee,
who, 1 am sure will give their earnest
consideration to the suggestions made
by hon. Members in the course of this
discussion.

12.09 hrs.
[Mr. DepuTy-SpEAKER in the Chair].

1 may, however, deal with a few of
the importunt points raised during this
discussion, About the necessity of
a second university in Delhi, I am
Elad that all had supported this idea.
1 am thankful for this unanimous
support.

Regarding the name, 1 admit that
the Ministry is taking a very heavy
responsibility on its shoulders by as-
sociating the name of Shri Nehru with
this University. 1 admit, Sir, that it
wil] not add to the name or fame of
Shri Nehru, but it wil] add to the im-
portance and the prestige and the res-
ponsibilities of this university itself.
It wil] therefore be our earnest en-
deavour to live up tothose high ideals
and principles for which Shri Nehru
worked and laboured throughout his
life, As was pointed out by me in
my preliminary remarks, it will not
be a mere replica of the present uni-
versities in this country It must try to
achieve much higher standards in
academic fields

Jawaharlal Nehru SEPTEMBER 21, 1965
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Here, 1 may point out one thing It
was argued by some Members rather
very vehemently that the Bill does not
reflect the ideology and ideals of the
late Prime Minister after whom it is
to be named. It is not quite correct
Some of the ideas on which our late
Prime Minister had laid great stress
during his lifetime have been imcor-
porated in the Bill, For instance,
science and  technology should be
developed as much as possible; mide
by side, the development of social
sciences should be given a  special
place; India should not live in isola-
tion, but develop in the context of
world affairs. As a result of these
ideas, it ig intended that the new
university will ont only emphasise the
role of science and technology, but
will also devclop integrated courses
in both science and humanities on the
one hand and advanced specialised
courses in social sciences on the other.
The university will also have strong
departments on foreign affairg inclu=
ding facilities for study of languages,
life angd institutions of different
countries in the world, It may, how-
ever, be emphasised that the Bill
carmot reflect the multiplicity of mca-
demic programmes in any university.
These programmes have to be worked
out, and the university's character will
be known by the way they are imple-
mented.

I may refer to the remark made by
Shri Prabhay Kar, He said thst my
description of the objectives and spe-
cial features of the new university ap-
peared to him to be rather a dream,
and he doubted whether even 10 per
cemt of the targets would be realmed
He will agree with me that all great
and good things start with dreams
but they have to be followed by solid
and concrete action, 1 assure him
that it will be our constant cffort to
work in that direction

1 am grateful to Shri Prabhat K,-.r
for his suggestion that this university
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should invite in large numbers stu-
dents from the Afro-Asian countries.
1 welcome this suggestion, I also
welcome the suggestion of my hon.
friend Shri C. K. Bhattacharyya that
eminent scholarg and scientists from
all partg of the world should be in=
vited to this university, That will
be the new University's endeavour,
among other things, and 1 hope we
will succced in all these dircctions.

Let me now turn to the points made
by Dr. L. M. Singhvi. 1 have always
known him as & man of amiable nature
and genial tempermenti, but yesterday
I was rather surprised at the bitter-
nesg with which he declured that the
Bill was an absolute]y worthless piece
of legislation, which wil] be source
of abiding discredit to the Ministry
of Education. I do not find words
enough to meet these invectives.
I will just try to explain to him and
to other hon. friends here in  the
House that even in my preliminary
remarks, 1 had made it clear that the
Bill has been intentionally kept rather
brief, because we would like to learn
as we grow, His main attack was
that the framing of the statutes has
been left to the Visitor and to  the
Ministry and that was the grgument
of my hon frienq Shri Singhasan
Singh also and of other hon. friends.
If you look at clause 14 of this Bill, it
has been made clear that all statutes
which, in the first instance, will be
framed by the Visitor, will be laid on
the Table of both the Houses of
Parliament, It means that Parlia-
ment will have an opportunity to dis-
cuss them and if they suggest any
changes, we will welcome those ideas.

Shri Sinhasan Bingh: Laying it on
the Table of the House is one thing,
and petting it discussed by  Parlia-
ment is a different thing,  All subsi-
diary lawg are laid on the Table of
the House but they are seldom  dis-
cussed. But when a thing is brought
before the House by the Minister, it is
always discussed.

Shri Bhakt Darshan: [ cannot com-
mit the Ministry at this stage but I
think that this is a suggestion worth
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considering, and in the course of the
sittings of the Joint Committee, they
may consider the suggestion that
these statutes should not only be
placed on the Table of the House but
should also be considered and dis-
cussed in the House. I think that will
meet the grievance of the  hon.
Member,

As regurds the suggestion thap this
university should devote its attention
to the development of Indian langu-
ages, I had alrendy pointed out in my
preliminary remarks thut we propose
to establish @ number of institutes,
and one of them is going to be the
Institute of Indian Languages, There
will be Institutes for African Langu-
ages, Asian Languages, and European
Studies, etc alto, So, 1 think th
suggestion of the House has alvea iy
been accepted.

One passing remark was made by
Dr. Singhvi. He said that Dr. Desh~
mukh had resigned from the commit-
tee appointed for this purpose by the
Ministry. It is not a fact There
were some differences in the beginning
about affiliation of collegeg but when
that problem was solved to the satis-
faction of Dr. Deshmukh lic ogreed to
serve on the commitiee, and he i
continuing as a member of the com-
mittee,

Then I turn to the rcmarks made
by my esteemed friend. Shri D. C.
Sharma, I wag really alarmed, because
he generally appears to be a quiet
scholar, but today he was full of
wvehemence; because he i8 not in the
House now, I do not think-—

Shri Shree Narayan Das (Darbhan-
ga): He {s not a quict but a vocife-
roug scholar,

Dr, M. 8. Aney (Nagpur): Does the
hon, Deputy Minister agree with him
or disagree with him?

Shri Bhakti Darshan: 1 would not
dilate on that point, but I respectfully
submit that 1 disagree with him.
He wanted that the annual report of
the university should be laid o0

- S
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[Shri Bhakt Darshan]

wie Table of the House, My infor-
mation is that the reports of all the
wther Central universities  are not
placed before the House; they are not
luicd on the Table of the House. Be-
cause this is a new suggestion, 1 shall
bhong it to the notice of the hon.
Minister of Education and 1 think it
will be considered and a decision will
be taken about it.

But one sensible thing was said in
the course of his remarks, and that is.
that our education rshould have an
ethical base, He made that remark
yesterday. I may inform him and
other hon, Members of this House that
the Ministry has been working in this
direction,  Some yenrs ago, 8 com-
mittee under the chairmanship of Shri

Sriprakash was  appointed for this
purpose and it submitted a report,
which we referred to the wvarious

State Governments and to the various
universitics. Now, we have taken up
the question of the implementation

of the recommendations of the Sri-
prakash Committee by the various
universities and the State Govern-

ments, and I hope that something will
be done in this connection in the near
future,

Regarding the remarks made by
Shri Khadilkar, that this Bill should
be withdrawn, I think the House will
agree with me that that stage has al-
ready passed. This Bill has already
been accepted in  principle in  the
Rajya Sabha, and even il we with-
draw it from this House, we will have
to withdraw it again from the Rajya
Sabha; they have already agreed to
serve on the Joint Committee; they
have accepted the principle, There-
fore, 1 think that it is too late in the
day to withdraw this Bill

Shri Sinhasyn Singh: His objection
was only to the name of the university.
He wants to change the name of the
university; the name of Shri Jawahar-
lal Nehru is associated with this uni-
versity; he wants to put some other
name. That was his suggestion; it
was not to withdraw the Bill.

Jawaharlal Nehru SEPTEMBER 21, 1966
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Shri Bhakt Darshan: Sir I have al-
ready explained this fundamental
question, We were guing to have a
university for Delhi and the Ministry
thought that if we associate the name
of Shri Jawaharlal Nehru with it that
will serve as a guiding star and make
us rather alert in this direction, and
we may be able to achieve some bet-
ter results. That is the only idea I do
not think I can dilate on any more.

Now, out of 19 hon. Members who
have participated in this discussion,
10 spoke in Hindi, and so I think I
will be permitted to say a few words
in that language also.

Dr. M. S, Aney: He should either
speak in English or in Hindi. As he
has begun in English, let him finish
it with English,

Shri Shinkre (Marmagoa): Several
hon, Members have suggested that
Hindi should be the medium in this
university. The hon. Minister has
not given his reactions to that point

afam s Tl ¥ wwar o &
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7 St wrAag fee, | it feee
qzATas W ot AigTe a1 earn |
AgEAT & AT 0T A WANT Wi
wY ¥ | W@ A% ot femm meAas W
WA q W T s & gEr
faer & | 37% FANg TF e TW
wtge Aifgun & ofew a1 ag fagra
¢ s w1t dd 7 oo,  w9ar
& w19 A7 W1fgd 9T W IANT aw
=7 &Y "are % (A oy omeA-sporferat
E 3 qar @1 @ WY garw 7 faew
ot fraw & waar s W@ W ok
T ot wwra w femr oemd o GF
A F ' qu favare § 5 ae wT
FTE Wt gEE w1 N wgEa g @
qEAT & 1 AgEf &AM ¥ owww
FF qei fag & 1 et q it et
¥ ATH W1, &E WY ITE ATH &7
ﬁuw,aﬁmgmmft&
en aw faow fear o & § 0
gafay 7% @ma A1 TEw w6 K
wf wravasar A gAWAT § | Wl
a% ot Wi ATH FeAT W G §
FER v & f& Agedy #1 A oA
@ ATy W Lo T WX WY
™ Wy K 9T ¥ qe Sg f

f& wrT e THT qATE AT FT ATH

T4T AT EFAT § AT AGE AN KT ATH
A T o AT & 7 XA § T wwfa
P g mwm A awaarg g

ot fwt : TTe TAT WETT ¥
araTe qg® guT 91 |

oft W TS : TTo TAA WAL £T
wfr # fagre ¥ aer wrh wnd gt T
§ @ wer gwTH w1 A STrEsan
LA

#few v waw ¥ & oF FEem

wAYT ®T AT ATEA E ) AgEAr £
qravor A1 &1 smfer A W X
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qEAT R 1R TR 4 | X g
wEEEEl § R oo ¥ o @A A
WETN TR EW ¥ frar ¥z afeat aw
T8 T oaRdT R e gl difaat
IAF AT qrA wIAr WAT | wEiEw
FEEA & M7 Y TS 7 ¥ TG FA G
wifed |

& ¥ fom ot oA wT A oA
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EE & K & @ a@ §1 A o
9 ¥ grdar weqr fie @k wd 6
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ot fomd qearaw a1 ¥u o
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W & gw A ag Wi €1 3 fF ag
W gy 93 fawrT s 91 g/ qraT
& fis dirm fy 3t wzfiom froté (wearfiew
wfrdzn) g faxr amm oYt a9 ¥
W gk Tt AT ¥ faere w6
i aftfom dar s &1 1 g
™ AEENT U &AW & IswAw el A
wiarqm g frern § 1 quienw
ifsEm 9T W & ursaw &
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w5 % o 9fatm 8§ 39 1T fasre 3rd September, 1965 and resolves

= that the following 20 members of
W E owe | wTosE wEmE AT Lok Sabha be nominated to serve

fawre #Y oman At q& www @ f oA on the said  Joint Commlttee,
W Wl & @ §oow aqne namely: —

AT A AXA T | AR W ¢ Shri B. Anjanappa, Shri Frank
f& W wifaama & g 9 Iw frare Anthony, =Choudhury  Brahm

. A Parkash, Shrimati Kamala Chau-
#m, a7 38 sers ‘ﬂ_"""’ T dhuri, Raja P, C. Dco Bhanj, Shri
w7 femy mar o S o g owr @ Shiv Charan Gupta, Shri Hem
T WOETE 3 Wt FAET mada Barua, Pandit Jwala Prasad

Joyotishi, Shri Lahri Singh, Shri
M °g Gwedt agA A A AN Bakar Al Mirza, Shri F. H.

QY FATO Wit qarel & W1 §e Mohsin, Shri H. N. Mukerjee,

I T Shri V. T. Patel, Shri N G
& m faw w1 e Ranga, Shrimati Renuka Ray,

aft fadm Shrimati Jayaben Shah, Shri M.
P. § . Shri Am th

7T fox ot g fag T qEE Vidy:l:?lfar, Sh: ma;:na 1;:.-

W A & owae fem @ & g sad \'?.udnvn. and Shri Bhakt Dar-

frvare feeret g g fn WX Faardi O

&1 ofd 4@ gan § AT & wfavea The motion was adopted,

¥ @ gu Wit wawfe froeit & g .

wh fag e g T oW waer o o

¢ fs wfter f ra wfwdes, oo 'INDIAN WORKS OF DEFENCE

avt =wT & S, /IO a1, §F AT AL (AMENDMENT) BILL

TeTT W T |

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8, Raju): Sir
Sir, T think I have practically cover- I beg to move:

ed all the important points

““That the Bill further to gmend
. Shri Dajl (Indore}z Having spoken the Indian Works of I;:un“ Act,
in English and Hindi, he must speak 1803, be taken into considera-
in some other third language now! tion”

Shri Bhakt Drashan: I have done
my duty and I hope the House will
support this motion moved by me.

As the House is aware, there are
so many defence installations in the
country belonging to the army, navy

Mr. Deputy-Speaker: The question @nd air force and it is very neces-
is: sary that in certain areas adjoining
these defence works and installations,

“That this House concurs in the should be given protection from the
recommendation of Rajya Sabha security poiny of view and for other
that the House do join in the reasons. So, the original Act of lqos
Joint Committee of the Houses on provides for imposing certain restric-
the Bill to establish amd incorpo- tions on the enjoyment of these lands
vate a university in Delhi, made in by their owners and also for paying
the motion mdopted by Rajya some compensation t0 them.

Sabha at ita sitting held on the
1st Septembpr, 1066 and com- I have come forward with this

municated to this House on the amending Bill becagse the original
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Act does not apply to the whole of
India. It does not apply to areas
which were formerly Part B States.
Part B States were originally princely
States and so this Act could not
apply to them. Since 1st November,
1956, Part B States have been abo-
lished and integrated into India. Bat
the merc fact of this integration does
not enable this Act to be applied to
those areas. It requires an amend-
ment of the original Act. That is the
simple objecy of this Bill. There is
no controversy or complication gbout
it and I hope the House will have no
objection to passing this Bill

Mr. Deputy-Speaker: Motion moved:

“That the Bill further {o amend
the Indian Works of Defence Act,

1903, be taken into considera-
tion.”
Dr. Melkote (Hyderabad): [ rise

to support this Bill. In the interests
of defence, particularly at this june-
ture, it is absolutely necessary that
this kind of protection is extended to
all areas, including former Part B
States. I belong to a former Part B
State and in 1961-62 in Hyderabad
the Defence Ministry set up an instal-
lation for the production of electro-
nic equipment. That was an area
which belonged to private parties
before that. In the centre of that
aréa there is a mosque. We arel a
secular State and round about that
mosque, numerous muslims used to
go there to offer prayers. This mos-
que is situated at the centre of the
unit and the Muslims are prevented
from going there for saying prayera
Sir, if in the interest of defence it is
necessary to prohibit any of these
people from getting in there—a mos-
que cannot be desecrated. a mosque
cannot be pulled down and people
must be given the opportunity o go
and say their prayers therc—some-
how or the other in spite of my con-
tinously making representations with
regard to this during the last for or
five years this fact has not been ade-
quately dealt with and the Muslims

BHADRA 30,
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in that area are not very happy about
it—my one suggestion is, why uot
keep that mosque as it is and right
across, on the other side of the road,
possibly, slightly removed from the
defence  installation—nobody  will
object to your prolecting the defence
installations—construct another mos-
que so that the people may be able to
go and say their prayers there? More
than prayers, the Muslims are in the
habit of jaking their dead bodivs
there before they arc buricd. There-
fore, a mosque has a particular im-
portance. Each mosque has got Ita
own particular adherence. Many do
not know this. Many fecl that any
Muslim can go ang say his prayers In
any mosque, There are numerous mos-
ques round about, no doubt, but Mus-
lims go to a particular mosque only
and not to all the mosques round
about there. There are certain sec-
tions of Muslims in this particular
area who originally belonged to that
State. These people should not be
denied the opportunity of saying their
prayers,

Now that this Bill is before the
‘House, I thought I should personally
bring this to the notice of the Minis-
ter, that while such kind of protection
for defence installations is absolutely
necessary—nobody questiong that, not
even the Muslims of that loeality—
opportunity must be given to the
Muslims to say their prayers by get-
ting another mosque constructed right
across the road. This is the only sug-
gestion T wanted to make. Qurs is a se-
culur State and at thisjuncture if along
with protecting our defence instal-
lations we go ahead and do this work
the Muslims in tha! area, not only the
Muslim= in that arca but the Muslima
in the whole of India, will welcome
it and they will feel that thelr inter-
ests are safeguarded and protected
1 hope the Minister will investigate
into this ang sce what can be done 1n
the matter.

8hrl K. L. More (Hatksnangle);
Mr. Deputy-Speaker, Sir, I rise .o
welcome this measure. This measure
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is a simple but a most important ane.
It is aiso of a non-con roversial
nature. The Bill seeks to amend the
Act <0 as to make its provisions appli-
cable tw the whole of India including
the arcas fo which it does not extend
Al present,

Sr, as is given in the Statement of
Objects and Recasons and as it has
been explained by the hon. Minister,
the objueet of this Bill is to provide
for the imposition of certain restric-
tions upon the use of and enjoyment
of land in the vicinity of works of
defence so as to keep guch land free
from buildings and other cbstructions,
As we are all aware, the defence of
our nation is the most important one
and, therefore, there is a great need
for protection and development of
works of defence in our country.
Therefore, whatever is needed to
guard and develop works of defence
must be wholeheartedly helped and
encouraged,

1 congratulate the hon. Minister for
Lringing this measure, this most
important measure, and I support this
Bill,

Shri Shree Narayam Das (Dar-
bhanga): Mr. Deputy-Speaker, there
is nothing in this Indian Works of
Defence  (Amendment) Bill, 1965,
which can be objected to by anybody.
But 1 would like {0 draw the atten-
tion of the hon. Minister to one thing.
The name of the original Act was given
by the British Government. The Indian
Works of Defence Act was passed in
1903 when the British Government
was here. Now all the defence works
in our country will be for our own
nation. At the time when the British
Government was here, they might
have constructed some of their own
defonee works here because we were
under their domination. 1 would, there-
fore, suggest that the word *Indian”
ghould now be omitted and the simple
name of the Act should be The Works
of Defence Act.

SEPTEMBER 21, 1865
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Then, Sir, it was in 1957 that we
abolished all Part B States and they
were integraled in our own country.
After that there were no Part A,
Part B or Part C States. It is now
after nearly nine years that the Gov-
e'nment has awaken to bring forward
this amendment. This shows that we
are pot quite alert, Ay least the
Ministry of Defence should have con-
sidered this question earlier because
the works of Defence Ministry are
spread throughout the count'ry in
what were called Part A, Part B and
Pary C States. Therefore, this amend-
ment should have come earlier. This
shows that there is some sort of neg-
lect on the part of the Government,
and we do not review the various
provisions of the Acts that are in
force and change them in the light of
certaln changes or certain new deve-
lopments in the country. 1 would,
therefore, appeal to the Government
that in future it should not be like
this. Ewvery Ministry should review
the various provisions of the Acts that
are prevalent and that are being
adminis‘ereq by the various Minis-
tries with a view to bring them up-to-
date In line with the changes or new
developments that have taken place
after those Acts were passed

Sir, I have nothing more to say.
This is a very important Bill that has
been brought before the House, Every
measure ghould be taken to safeguard
our defence works that are spread
all over the country, and the lands
in the neighbourhood of those works
should be kept in such a condition
that there should be no obstructions
to our defence activities,

With these words, I suggest that
the earliest opportunity may be taken
to change the nomenclature of the
Act so that it may be brought up-to-
date.

Shri Himatsingka (Gooda): Sir, I
support the extension of this Act to
Part B States and I take it, as it is
provided, it will extend to the whole
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of India which includes Jammu and
Kashmir also.

As regards the suggestion made by
my“ hon. friend, Shri Shree Naravan
Das, I feel the word ‘Indian’ should
be dropped, because that has been
followed in almost all the statutes that
have been amended from time to
time and there should be no abjec-
tion. Works of Defence Act should
be the name and that should be kept
henceforward. The provisions are
very urgently necessary because now,
especially because of the present con-
ditions in the country, that Govern=
men' should have the power to
impose restrictions on the use of
places near about works of defence,
Therefore, we wholeheartedly rupport
this measure.

ot aog = fag (FoaT) o FuTene
wEIET, & 2o TA H1 TTANAT TTAT F
fix a7 o7 e ari a2 & o fr 37 1
T AT @Y ¥ qEET WA g
¥y ¥ A1 @@ T €A | 7R A
wrfar ot Y wr ¥, 4wy w8,
WA &t araa # | Zw A afesmr
&Y q7g & agit A & oY gETd wwETAT
¥ fofew qr qaridz s7Ar @ Ew
o I aa 5t gawy § e fofaeft
ufean & w27 g0 F77 9 77 7 a9
# o ST T AR A A R A
77 fam wvo oA =77 ge2w w9 F Ay
g afw f @ g e awagy 37 we
AU I AT A A 97 oA
qgd AT Wifgd ar | wa dY Ay §
MA ST} EIATAT T W T W
ag ag? wear wrw 3R fear @
Ffwa a% a7 e g § A iy
e o0 & g ¥ W@ aw fafaed
wit fedsawrd) A ® feew
g favia ¥% f ag 44 2, a7 ardr
#ri, T8 3 AT, v AT W e A
gw & qg=T w1 ¥ & frdem w1 vy
t
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FWF AT T A ¢ W f e
I B WAL FAE |

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, Sir, the amendment
that has been brought to exiend the
provisions of the Act to Part B States
glso, 1t should, os an hon. friend
pomted out just before sne, have been
brought before the House long ago.
Even when a factory or an educational
mnstitution is built we find ordinarily
that shops and even houses are cons-
tructed by people round about them.
In course of time, they become  very
crowdy and slums. They have 1o be
control'ed even for personal purposes.
Such being the case it is all the more
necessary to control the vieinity ond
surroundingg of places where works
of defence are situated, It is  quite
necessary that the surroundings of
such places should be controlled  so
that there s no harm done to defence
works antl no inconvenience i« caused
to them. Therefore, I support this
amendment,

s g0 frro 7 foemt (wrromwr) 1 9m-
W AR, W AT A A e A @
#are & w famr wt & o weft
#am dm g W o e wfrer
famio-wrd (Awiwsr) fadas o1 s
WA g ) e oAy wiim oqa e
e W wTOHTT A1 W v wfuw W
8, wifier & a7 avp foar o oer &
wire m@ gy wrm oW B,
wrr gxfam & e e e g
wiify v & fr & ez dla mavdy g
g7 arw sfear

TZ WA 19073 T TR OF d
#27q @7 An] A g ar ) wfeg
TET W TwTT A | R TTent @ qgE
sfarTwn wrd A g ar
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< w7 wE gHraa a1 qfend sofe g
W I gEd wg g w1 e
ot 37 & fag g e fear g
arfe

1956 & gg& o &t ar? f2zw o
TAE T WA AT AGY Fa W1 1
| A% T 7T o wr tard il o i)
&fwm wror it o1 g faw wran § 4%
forg & et maraw 7 aurt zar 3 W
xa fa@ w1 @ wow g )

Shri Indrajit Gupta (Calcutta South
West): Mr, Deputy-Speaker, Sir, 1
support this amendment to the Act
which is a very old Act of 1903, There
can be no quarrel with the purpose of
this Bill ang it ig certainly very ne-
cessary in time of an emergency
such as the present one that the de-
fence authorities should have the
right and the freedom to impose res-
irictions or to control the use of cer-
taln lands which may be essential
from the point of view of defence.
But there is one point which 1 would
like to bring 1o the notice of the hon.
Minister which is more regarding the
actual use of these powers and the
implementation of this Act,

Sir, it says in the Statement of Ob-
jects and Reasons here that this is for
resiriction on the use and enjoyment
of land in order that such land may
be kepl free from buildings and other
obstructions. As my hon. friend over
there, as far as 1 understood him, has
also raised the point, if on such land
which is required there are already
certain buildings or constructions
which may be places of religous wor-
ship and so on, naturally we take it
that the defence authorities will strive
their utmost to see that as far as
possib'e these are not disturbed; or,
if they have to be, then of course the
original Act itself provides for pay-
‘ment of compensation and so on. But

Defence G746
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1 know of an instance which, I think,
is known to the hon, Minister also,

For example, there are certain lands
which the defence authorities have
required for their own purposes in
the wvicinity of certain other defence
installations, particularly in the eas-
tern region of the country, where it is
found that those lands which had
been lying unutilised or wastefor &
long time have in the mean time been
occupied by a large number of these
refugees who have been coming from
East Pakistan for 10 or 12 years past.
In many places it is found that they
are all bona fide registered refugees
but they have all come and orignally
squatted on such lands and thep gra-
dually in course of time have built
some rough and ready constructions.
A sort of refugee colonies have grown
up there,

In recent years there have been a
number of occasions when this ques-
tion arose that these lands were re-
quired by the defence authorities and
they simply issued a notice to the re-
fugees there saying that they should
immediately vacate within a period of
a week or ten days—something like
that—and that if they failed to com-
ply with that order, they would fore-
cibly be evicted. In cases like that
what happens, 1 do not know. Although
here it ig stated that compensation
will be paid, in this particular instance
I remember very well, when we ap-
proached the defence authorities they
said, “It has nothiog to do with us;
you can g0 to the State Government
ang see if they gre prepared to make
any arrangements for these refugees;
but we want the land, we are not
concerned with these people”, When
we went to the State Government, the
State Government also said, “Tt is nat
our responsibility; we cannot provide
any altrrnative place for these people
or provide any compensation for them
and so on: *~ better go to the Cen=
tral Ministry of Rehabilitation”.

In this way a great number of difi-
culties arose where there was no
clearcut procedure known to the affec-
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ted people as to how they were to
get compensation or how they were to
be given any kind of alternative sites
where they could go and live with
their families—they had been living
there for 10 or 12 years at a stretch,
I have to admit, with some gratitude,
that because the Defence Minister and
the Deputy Defence Minister took
some sympathetic attitude in  these
cases every time we brought it to
their notice, they agreed to extend
the time so that thesc pour people
could get some reasonable opportu-
nity to try to make alternative ar-
rangements before the land was taken
over, But that was done as a spe-
cial concession pot in keeping actually
with the provisions of this Act.

Therefore 1 just want to bring this
to the notice of the hon, Minister, Not
only in the case of bona fide refugees,
who are a particular class of aficted
people and who are suffering for no
fault of their own, but also in other
ecases where there may be bona flde
occupants of the land in the sense that
they have been there for a very long
time—they may have constructed
buildings and houses—in the actual
administration of these powers, 1
hope, the defence authorities will
adopt a sympathetic attitude Though
nobody questions that priority must
be given to defence requirements,
particularly at a time like this, never-
theless in the actual administration of
these powers, I hope, they will adopt
a patient and sympathetic attitude
wherever necessary and see to it that
both the purposes can be served;
that is to say, the lands oan
also be put to the use for
which  they are
at the same time, if there are bona-
fide occupantg or settlers there for
whom some alternative arrangements
can be made or compensation can be
paid, their casey should be given the
fullest  consideration before the
powers are exercised Sometimes be-
cause local officers tend to be a little
hasty and impatient or move in rather
buresucratic ways, it would be good
if certain instructions were given that
in these matters a little more humane
attitude is taken,
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& o fas w1 wwqw wwm §

Shri Ganrl  Shankar  Kakkar
(Fatehpur). Mr, Deputy-Speaker, Sir
my first suggestion is that the word
‘Indian’, as has been suggested by my
friends, Shri Shree MNarayan Das, be
deleted from this Bill. In 1003, when
the British regime was there, there
1423 (Al LSD.—8.
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were several dominions under the
Brilish regime and, therefore, in every
enactment which was undertaken, the
word 'Indian’ was inserted, But now,
after 15th August, 1947, when we are
an indepenendent country, it does not
befit well to continue to have the word
‘Indian’ in this Bill which was Insert-
ed by the British regime. It is a very
non-controversial amendment and the
word ‘Indian’ be deleted. That Is my
first point.

13 hra

My second point is this, With regard
to the provisions of this Bill, T am
in agreement with the Defence Minis-
ter that keeping in view the urgency
of the Defence in this country, it is
very proper to extend it to Part B
States. But keeping in view the fact
that Defence is primarily a department
where there is absolutely no question
of any religion, creed or caste and that
the masses are allowed to have im-
mense faith and unshaken confldence
in Defence, I suggest that there should
be a specla]l provision for the imme-
diate payment of compensation and
that it should not be kept at par with
other enactments relating to land e~
quisition. My suggestion is that if any
land is required to be acquired for
defence purposes, there should be =
special provision for the immediate
disposal of the claim and the immedi-
ate payment of the compensation so
that the unshaken confidence arnongrt
the people towards the defence should
be allowed to remain unshaken. So, 1
request that there should be a special
provision and that it should not be
kept at par with other departments of
the Government In the matter of
acquisition proceedings Wwhich are
generally delayed for years together
and no compensation is paid and no
speedy disposal of the claim iz done.

With thes. observations, 1 support
the Bill which has been brought be-
fore the House.

ot pew wx wwww ()
ITeTw wErEw, W faw @EA ¥ ATAA
wra §, & w9 w1 @ wTn §
ta
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5 At A aTHTT & g s wyaq
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frrafgd, afs ms i g@ma
&1 IT BT FTF IA N alrT o
arfr gy W 37 %1 wed ¢ Fred
wifgd, fow & 3w & and & wrf faamz
TE

Shri M. L, Jadhav (Malegaon): I
rise to support the measure that is be-
fore the House, I would, however,
like to make certain suggestions while
supporting the measure.

In the Nasik district there Is an
artillery school and some sevenieen
villages have been acquired for that
school. But I find that the approach
of certain villages, which have mnot
been acquired, to Nasik, Deolali and
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other areas is very difficult because
the roads are blocked. I suggest that
wherever there is acquisition and in
the process the roads of the villages
which are not acquired for defence
purposes are blocked, some alternative
roads or gome alternative site should
be given, so that the villagers can
have good and easy approach roads. In
a number of cases we find that the
revenue authorities point out this fact
to the Defence authorilies, but many a
time they do not take proper or early
steps to sce that the grievances of
these people, which are genuine, are
redressed, A similar thing has hap-
pened in the case of the MIG pro-
ject in Nasik district. The approach
roads in some of the villages from
which lands have not been acquired
and where State transport buses were
running, have now been closed be-
cause the area has been acquired for
a MIG site. I have no objection to
the area being acquired, but my only
contention is that, while acquiring the
area for defence purposes, the Defence
authorities should see that the people
of the villages where roads connecting
the national highways exist. are not
in any way inconvenienced. They
should see that the communications
and roads for the Defence project are
laid in such a way that the villagers
are not inconvenienced.

Year before last there wag a case
where certain villagers were asked to
leave their village at about T in the
morning and return to the wvillage
only in the night by 8 p.m. since some
long-range weapons were to operale
in that area. [ have no objection to
the villagers being asked to leave the
village, but I point out that, when they
were asked to leave the village in the
rainy season from morning till night
and were asked to go to some ten or
twelve miles away, no shelters were
provided for them. Where will these
men, women, children and sick ladies
go if no shelter is provided? I told
the District Magistrate that something
should be done, 1 can understand
that Defence should recelve every
priority and that their needs should be
served. But the Defence authorities
should at least see that gome tempo-
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rary sheds temporary shelters, are
provided for these people, Bui to
my knowledge, nothing was provided
and it was a very great hardship for
the villagers to leave the village, with
all their children and cattle, early in
the morning and return in the night.
People had to suffer. In such cases [
fee]l that the Defence authorities
should sce that no hardship is caused
to the people, With these observa-
tions, I support the measure thet is

before the House,

Shri C. K. Bhattacharyya (Ruiganj):
I shall make only a few observations
aboul the two suggestions that have
been made, one about the nomencla-
ture of the Bill and the other about
the scope of its application. Regard-
ing the scope of its application, the
Statement of Objects and Reasons
says:

"It 1s, therefore, proposeq to
amend the Act so as to mace Its
provisions applicable to the whole
of India, including the areas 1o
which it does not at present ex-
tend.”

Because it has been the usuul trend in
our legislations to put that particular
phrase “except Jammu & Kashmir”,
1 will request the hon. Member to
make it clear that that particular
phrase has no place In this amend-
ment. In fact it extends to the
whole of India, including the areas re-
presented not only by the old Part B
States but also by the present Jammu
& Kashmir State, That is number
one.

My gecond point is In regard to the
nomenclature of the BiiL , A sugges-
tion has been made that this Bill
should be simply called the “Works
of Defence Bill", If we go through
the list of enactments that we have
passed and Central legislatures have
passed, we find three designations of
an all-India type; one is All-India
Act, the other designation is Indian
Act, and the third designation is na-
tional Act, These are the three types
of designations applied to the all-India
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Actg that the Central legisiatures have
passed. So, in taking up this question
of designation, 1 believe that we
ought to take it up in a comprehensive
way so that the entire list of enact-
ments may be studied and the same
principles may be adopted and accept-
ted in designating Acts of an all=
India application, I am making this
suggestion not only with regard to
this Act but with regard to the other
Acts also.

Dr. D. 8, Raju: I would like fo ex-
press my thankg for the whole hearted
support which hon. Members have
given to this amending Bill, I am glad
that they have appreciated the spirit
underlying this amending Bill, While
supporting this Bill, hon. Members
bave made a few very good sugges-
tions,

Dr, Melkote has made a reference
to one mosque in Hyderabad. This
fact was brought to my notice also by
the Home Minister of Hyderabd, and
1 am sure that sympathetic considera=-
tion would be given and a reasonable
settlement of this problem would be
found scon,

Some hon. Members have asked
why this Bill had not been brought
forward earlier. Although the prine
cely States had been amalgamated in
1856, since that year occasionally we
had issued some legal notificalions
hoping that they would be adequate
for the purpose, but our Law Ministry
has advised us that such legal notifi-
cations are not valid in law, and that
an amending Bill should be brought
forward in Parliament. That is the
reason why this Bill has been brought
forward after some delay.

Shri C. K, Bhdttacharyys has raised
the question about the inclusion of
Jammu and Kashmir, [ might tell
him that this Act would apply now to
the Jammu and Kashmir State also.

Shri Indrajit Gupta &angd a few
others had raiseq a point about the
difficulties experienced by some of
the villagers when they were asked
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to vacate those areas. This amend-
ing Bijl refers only to certain areas
which are adjoining the existing
structures such as installations and
other things. It does mot refer to
lands or agricultural lands which
are away from thosg installations.
Although it is an Important point
which hon. Memberg bave raised, I
would submit that that point is not
very relevant. But every sympathe-
tic consideration will be given and
all reasonable measures will be
taken to see that the wvillagers are
not harassed or inconvenienced in
any way,

As soon as we demarcate these
freas and issue a notifleation, it js up
to the State Government o take the
necessary action. I know that there
are some illegal occupations ground
thege areas, and there has been some
trouble and some headache due to
that for us, but it is up to the State
Governments to see that those loca-
lities are vacated

So far as compensation is concern-
ed hon, Members have said that there
is a lot of delay in giving compensa-
tion to the owenrs, But actually the
delay is not due to us. The amount
or quantum of compensation has to
be decided by the eivil authorities.

Shri Daji (Indore): BEven after
the quantum has been decided there
have been many cases which I my-
self have hag occasion to point out,
where the person had to go from
pillar to post and nobody In the
Defence Ministry seemed to be pay-
ing the money at all. For seven
years cases have been pending. even
when the quantum of compermation
has been decided,

Dr. D S. Raju: Whenever
caseg; are brought tp our notice .

such

Shri Daji: That is no éxcuse. Why
should such a thing happen at all?
When the compensation has been
decideq upon, why shoulqy the
amount not flow  automatieally
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through the gystem in the
Ministry?

Dr. D. 5 Raju: This fact will be
remembered. But the civil authori-
ties have got to decide the quantum
of compengation, There is actually
some delay at that level. And there
are generally appeald against the
quantum of compensation also, That
is avother factor causing delay. But
whatever that may be, whenever
these things are brought to our mno-
tice, we always take very quick and
very sympathetic action, There is
nothing more for me to gay in regard
fo this,

Defence

This measure is g very important
gne. As ] have said, we are only
making an amendment to include the
areas which formerly belonged to
the princely Statey, The other
points which have been raiseq are
not very relevant {o this Bjll. But I
shall remember those guggestions
ang give effect to them as ang when
the need ariges to do so.

I would request hon. Memberg to
pass this Bill.

Mr. Deputy-Speaker: The ques-
tion 1s: .

“That the Bil] further to
amend the Indian Works of
Defence Act, 19003, be taken intg
consideration”.

The motion was adopted.

Mr. Deputy-Speaker: I
put the clauses to vote.

shall now

The question ig:

*“That clauses 1 and 2. the En-
acting Formula the Title
stand part of the Bill®,

[ el

The motion wag adopfed,

Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill

Dr. D. 8, Raju: I beg to move:
“That the Bill be passed”,

Mr. Deputy-Speaker: THe question is:
“That the Bill be passed”.

The motion was adopted.

e

23.17 hre,

JUDGES (INQUIRY) BILL—contd

The Deputy Minister in the Minls-
try of Law (Bhri Jaganatha Hap):
On behalf of Shri Hathi, 1 beg 19
move;

“Thai the Bill to regulate the
procedure for the investgation
and proof of the misbehaviour
or incapacity of g Judge of the
Bupreme Court or of a High
Court and for the presentation
of an address by Parliament to
the President, be taken into con-
sideration.”.

Article 124 (4) of the Congtity-
tion provides that:

*A Judge of the Supreme Court
shal] not be removed from his
office except by an order of the
President passed after an ad-
dregs by each House of Parlia-
ment supporied by a majority of
the total membership of the
House and by a majority of not
less than two-thirds of the memn-
bers of that House present and
voting has been preseated to the
President in the same session for
such removal on the ground of
proved misbehaviour or incapa-
city.”.

Article 124(5) provideg that;

“Parlinment may by law re
gulat: the procedure for the pre
sentation of an addresy ang for
the investivation and proog  of
the mishehvaiour or aneapacily
of a Judge under clause (4). ...."

The above provisions gre a'so appli-
cable to a High Court jud«se under
proviso (b) to article 217 (1) read
with article 218 of the Comstitution.

The present Bil! geeks to lay down
the procedure for the investigation
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and proof of the misbehaviour or
incapacity of 5 judge of the Supreme
Court or of a High Court ang the
presentation of an Addresy by Par-
liament to the President.

There have been 8 few cases in the
past where an inquiry against a judge
might have been necessary. .. .

Shri Hari Vishng Kamath (Hosan-
gabad): Might have been? Thig is
vigue.

Shrl Jaganatha Bao: . . . and there
may be cases in the future salso
where it may be necessary to take
action against a judge. Dr L. M.
Singhvi had also brought forward
a resolution is this House which had
not been discussed here. So, Gov-
ernment {feel that legislation 1is
necssary ang accordingly they have
brought forward this lcgislation to
provide jor a procedure for inquiry
for investigation and pronf of niis-
behaviour #nd incapacity of g judge
of the Supreme Court or of a High
Court,

Judges

This Bill seeks lo provide for the
appuintment of a special tribunal, the
powers being given to the special tri-
bunal being the powers under the
Civil Procedure Code to examine wit-
nesses and then the submission of a
report by the tribunal to Parliament
to take action so that both Houses of
Parliament can present an Address to
the President for the removal of &
judge on the ground of either prowed
misbehaviour or incapacity.

This i 5 simple Bill
Sir, 1 move.
Mr Deputy-Speaker: Motion moved:

“That the Bill to regulate the
procedure for the investigation
and proof of the misbehaviour or
incapacity of a Judge of the Sup-
reme Court or of a High Court
and for the presentation of an
address by Parliament to the
President be taken jnto considera-
tion.”,
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Shri Harl Vishnu Eamath: On a
point of order. Before the House pro-
ceedg to discusg this wvery important
Bill one of the most important since
this Parliament came into being, I
would request you to see, though 1
have not been a stickler for quorum
because of the emergency that dis-
cussion on this particular Bill should
not proceed without quorum.

Shri Gauri Shankar Kakkar (Fateh-
pur): What is the time allotted?

Mr. Deputy-Speaker: No time al-
lotted. The bell is being rung—Now
there is quorum.

Bhri Hari Vishau Eamath: 1 beg to
move:

“That the Bill be referred to 2
Select Committee consisting of 19
Members, namely:—Dr. M 8,
Aney; Shri N.C. Chatterjee; Shri
S. N. Chaturvedi; Shri K. Hanu-
manthaiya; Shri Jai Sukh Lal
Hathi; Sardar Kapur Singh; Shri
Madhu Limaye: Shri Harekrushna
Mahatab; Dr. G. S, Melkote; Shri
H. N. Mukerjee: Shri Krishna
Chandra Pant; Shri  Raghunath
Singh; Shri N. G. Ranga; Shri
Sham Lal Saraf; Shri Prakash
Vir Shastri; Dr. L. M. Singhvi;
Shri Sinhasan Singh; Shri U M.
Trivedi; and Shri Hari Vishnu
Kamath with instructions to report
by the last day of the first week
of the next session.”

Mr. Deputy-Speaker: Both the ori-
ginal motion as well as this motion
are before the House.

Shri Harl Vishnm Eamath: This is
one of those Bills about which I am
constralned to say that the Govern-
ment has suffered from a sort of am-
nesia. The Bill was introduced as
tar back as February, 1964 by the then
Minister of State in the Ministry of
Home Affairs, Shri Hajarmavis  He
has lefy the Ministry, somebody else
has come in his place, and it was al-
most being relegated to the limbo of
oblivion, Then when a question
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which I had tabled with respect to a
Judge of a certain High Court was
disallowed on the groung that there is
no provision in the Constitution and
no law on the statute book for initia-
ting an inquiry into charges of incapa-
city or misbehaviour of High Court
Judges or Supreme Court Judges
the past was raked up and with the
assistance of the Ministry and our
very competent Library and Referen-
ce Section, I found that a Bill called
the Judges Inquiry Bill had been in-
troduced many many months ago soon
after a resolution on the subject had
been tabled by a colleague of mine oa
this gide of the House.

That is the genesis of this Bill. But
for that resolution introduced, which
sppeared in the Order Paper in
November, 1963, but was not ultimately
moved by Dr, L. M, Singhvi....

Shri Shree Narayan Das (Dar-
bhanga): What do you mean by ‘In-
troduced'?

Shri Hari Vishon Kamath: Tabled,
if you are a stickler for words.

It was not reached for discussion.
1 will put it very clearly. The reso-
lution tabled by Dr, L. M. Singhvi
appeared on the Order Paper. It be-
came the property of the House and
public Property. It appeared in the
press and the information was known
to the country. 1 would read rele-
vant extracts from the Resolution.
In the Order Paper it was put down
*To move the following Resolution'.
It was actually not moved because il
was not reached.

*“Dr, L. M. Singhvi toc move tLhe
following Resolutjon:
“Whereas Shri Justice  Jaffar

Imam, a Judge of the Supreme
Court is suffering from mental
and physical incapacity and the
Chief Justice of India hes not
thought it proper or posaible to
allot him his regular work on the
Bench;

“Whereas the said Shri Justice
Jaffar Imam ip spite of the request
of the Chief Justice to that effect
persisted in the first instance in
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declining to undergo any medical
examination to satisfy the Chief
Justice that he continuey to pe fit
and capable of discharging the
functions of that high office;

‘Whereas recently he was me-
dically examined and the examina-
tion indicated that the gaid Shri
Justice Jaffar Imam continues to
suffer from incapacity; and

‘Whereas the said Shri Justice
Jaffar Imam is not prepared vol-
untarily”—even after the medi-
cal examination certifisy him to
be unfit—

‘to retire or to resign from his
office or to remain on leave as
Judge of the Supreme Court{ in
spite of this known incapcity.

'Now therefore"—

the operative part of the Resolutiom

which follows is very important; it

shows where the Bill differs from
what we would like it to be—

‘this House hereby resolves to
present the following address to
the President of India wunder
art. 124(4) of the Constitution,
‘that the, President of India be
pleased to order the removal of
Shri Justice Jaffar Imam [from

his office on the ground of in-
capacity’ and that
further this House requests

Rajya Sabha to present a similar

address to the president for the

removal of the said

“Shri Justice Jaffar Imam @&

Judge of the Supreme Court, from

his office on the ground of incape-

city, within the duration of the

current session”.

This was in the winter session of
1063. In 1984, in the next budget
session, the Judges Inquiry Bill was

introduced. It remained hanging
fire uptil now. In September 1888,
eighteen maonths later, this Bill has

come up for discussion in the House.

While moving for consideraticn, the
Minister said, if 1 heard um anght,
that in the past there might have
been cases where such inquiries were
necessary, and may be—God forbid—
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in the future also there may be simi-
lar inquiries necessitated by circum-
stances. 1 am sorry he did not refer
to any concrele instance in the past.
Ag regardg the future, of ¢ourse, no-
body can say what is in store. But
certainly he knows what has happe-
ned in the past. I can understand,
if not appreciste, his reticence inside
the House. Outside, in the Lobbies he
might tell me put mtuully Inside the
House he is reluctant and reticent.

Shri Jaganatha Rao: I left it to you.

Bhri Harl Vishny Kamath: I do not
think you should leave so much work
to the Opposition. You should try
and help the QOpposition....

8hyl Jagaoatha Bap You are very
alert.

not hinder them. If there were in-
stances where it was necessary to take
some steps, yet Government did not
because they thought they were help-
less because there was nothing in the
Constitution or law for that matter to
proceed, they should not have taken
over much time for moving for consi-
deration and discussion of the Bill

Now, Sir, apart from this particular
instance of Shri Justice Syed Jaffar
Imam of the Supreme Court who, even
after the resolution was tabled in
the House—it became known, it ap-
pearcd in the press—even after that,
as far as my knowledge goes, conti-

nued to sit on the Bench of the
Supreme Court for some months
more. .

Shrl Dajl (Indore): Whether he
could meptally comprchend the reso-
lution. ...

Shri Mari Vishno Kamath: My (nl-
league Shri Daji's explanation i3 very
plausible, that he could not menlally
comprchend the resolution tabled in
the House. I would not go as far as
that hut T dn nnt know the reasons
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But he continued to sit on the Bench
of the Supreme Court for some months
~I do not remember the date on which
he resigned hig high office,

Besides that case to which I have
referred, there have been some other
cases where, though there was provi-
sion in law, though the Constitution
had been amended for that purpose,
yet the Government for reasons best
known to them refrained from order-
ing an inquiry into that particular
matter.

This Bill deals, I believe for the
first time since independence, with
high matters concerning our judiciary,
high judjclary—the High Court and
the Supreme Court Judges—and I do
wish that the House serlously devotes
itg attention to this. Because, under
the Constitution, under the separa-
tion of powers, each wing of the Cons.
titutional get-up has ot its own
functions and powers; they are the
executive, the judiciary and the legis-
lature, that is Parliament; and Par-
liament is now taking up this mat-
ter with regard to inquiry into alle-
gations of incapacity or misbehaviour
of judges. We tread, may I say, em
very sensitive ground; and Parlia-
ment, I hope, will give due importance
to this matter, more importance to
this matter than it has been pleased
to give to other Bills during this Em-
ergency. And we will certainly do
our best to refrain from imporling
Into the discussion matters, words or
phrases, which might needlessly in-
jure or adverscly affect the sentiments
of judges or their interests. Because,
the judiciary, ns has been well said,
is the last bastion of democracy, snd
more so  parliamentary democracy.
Therefore, while we are anxious, Gov-
ernment must also sce 1o it tha' the
judiciary in our country functions fn
such a manner thai il inspires the
confiience of the prople, that it is res-
preted as an efficient, hard working,
competent and incorruptible institu-
tion. Therctore, the Government, I
would have thought, would have, on
their own eun ot anfesd o~ moved
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for reference of this Bill to Select
Committee.

They might argue that there are
very few clauses here, it Is a simple
Bull and not controversial; they might
in their usual style say that it 1 a
non-controversial Bill, But, Sir, jt ig
highly controversial, in my judgment;
not judiciary, bul the provisions, the
manner, the modus operandi which
we are going to devise for this purpose
is a controversial matter.

Shri D, C, Sharma (Gurdaspur): Jt
is wery important.

Shrl Harl Vishna Kamath: And
therefore I expected that of the Gov-
ernment.

Sir, I am sorry none of the senior
Ministers is heré; neither ‘he Home
Minister Shri Nanda nor the Law Min.
Ister Shri Sen is here. As a matter of
fact, one of them should have been
here to pilot this Bill. It is an im-

nt Bill. I have got great regard
the Deputy Minister, Shri Jaga-
natha Rao . . .

Shri Jaganatha Eao: I cannot pilot
ir

Shri Harl Vishna Kamath: He does
not guffer from any incapacity.

Shri Jaganatha Rao: Nor Mr,
Kamath.

Buri Hari Vishnn Kamath: But ]
would have been glad, ard he per-
haps would also have been glad if his
senior Minister Shri Sen, if not Bhri
Nanda, had piloted the Bill.

Sir, there was an inslance of anntner
Judge, in whose case cven when there
was a provision in the Constitution,
no action was taken, Even afivr some
advocates of the Madras Bar had sub-
mitted a memorial to the President,
even aflter Members of PParl:ament—
twenly or twenty-five, 1 do nct  re=
member the exact numbéer—had sab-
mitted a representation to the Presi-
dent in which that matter, the age of
the Judge, wasz in question, and the
allegation was that the Judge had
given a false date of birth, he cnati-
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nued in office even after compleing
sixty-two years of age. In that case,
to which even the former Atturney-
General Shri Motila] Setalvad refer-
red in one of his recent speeches, that
where serious charges of having given
a false date of birth were made against
the then Chief Justice of Madras—
he resigned last year—in that case ne
action was taken by the President
even after petitions were presen-
ted to him by the Madrag Bar gnd
by Members of Parliament. The ex-
Chief Justice resigned shortly gfier-
wards, and the plea was taken hy the
Treasury Benches that “now that he
has resigned nothing can be done, he
is out of our clutches”. Because, they
said, the amendment of the Constitu-
tion says *“a Judge”, and ths plea
taken here was that a judge meang a
sitting judge, a judge why is in office;
and they said “against a judge who
hag resigned, we cannot take any sc-
tion."

Bhri Jagsnaths Rao: That Is cor-
rect.

Sbri Harl Vishnu Kamath: Correct
or not, that Is your view, and yol
have the majority, and you get away
with whatever you like,

It is all the more important, there=
fore, that when you enact legislation
of this kind, it is necessary that every
word and every phrase should be
scrutinized most carefully, for which
there is no time or patience in the
House. I know, the House will wlii-
mately pass every Bill, but the time
and the methods that are available in
a Select Commitlee of the House are
not available here in the House, And
considering that the Judges of the
Supreme Court and the High Court
are affected by this Bill, I would even
now plead in o'l humility but with all
carnestness, plead with Government
that it iz nol tou ilsle even now for
them to accept a motion for reference
to Scleet Committer. I do not urge
that my motion should be accepted
Let them bring forward their own
motion, and as it has waited for
eighteen months as it has bog, bang-
ing fire for eighteen months it does
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not matter if it continues to hang fire

for two or three months more. But

we must have a sound piece of legisla-
tion, a sound Act, on the statute-book.

Mr. Deputy-Speaker: The
Member's time is up.

Shri Harl Vishon Kamath: ‘There ig
no time fixed for this Bill. It is an
important Bill and we should not
hustle these matters. If you do not
permit me, 1 will sit down. But I
have got much to speak upon. 1 have
twelve amendments. You should not
make short-shrift of it like this.

Shri Baghonath Singh (Varanasi):
We ure also going to speak.

Mr. Deputy-Speaker: There are a
large number of speakers.

8Shri Hari Vishnu Eamath: The
Business Advisory Committee did not
even think it fit to say how much time
should be alloited for this No time
has been allotted,

hon,

Mr. Deputy-Spcaker: Shall we allot
now?

Shri Hari Vishnu Kamath: Yes, if
the House so desires. 1 personally
think that six hours should be aliot-
ted,

Shri Raghunath Singh: The interest
of the House is very clear in that the
House is not very full.

Shri Harli Vishnu Eamath: 1 ghall
raise the point of quorum ngain, then.

Shri Raghunath Singh: 1 do not

may there is no quorum, 1 say the
Houge is not full,
Mr, Depuly-Speaker: | think four

hours will do.

Shri Harl Vishnu Kamuth: If they
accept the Select Committee motion.
then | agree to four hours.

Shri Jaganatha Rao: No, no. (In-
Verrunton )

Shri Harj Vishno EKamath: My

friend Shri Joachim Alva will bhave
his chance. _
Mr. Deputy-Speaker: Four hours.
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Shri Harl Vishnn Kamath: It will
be too little, Sir. You will see as the
discussion proceeds,

Then, may I refer to the other case,
of a judge of another High Court. I
tabled a question during the last
Budget Session. It was not taken up.
I repeated it in this session, again it
was disallowed, and the Minister
pleaded inability to answer the ques-
tion because there was no provision
in law or the Constitution to proceed
in this matter. Therefore, the sup-
reme necessity of a statute like this
becomes obvious.

The essential difference between the
Constitution and the Bill before us is
something which should be taken
serious notice by my colleagues om
both sides of the House, and I for one
would venture to suggest that the
Bill before the House vioiates the
spirit of the provisions of the Consti-
tution, is a departure from the spirit
and letter of the constitutinnal provi-
sion. How? May 1 briefly explain
what I mean?

Article 124(5) reads:

“Parliament may by law regu-
late the procedure for the presen-
tation of an address and for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
under clause(4)."

But the preceding clause, which waus
read out by the Minister also, reads:

“A Judge of the Supreme Court
shall not be removed from his
office except by an order of the
President passeq after an address
by each House of Parliament sup-
ported by a majority. -~

In my humble judgment, the initia-
tive, therefore, must come not from
the executive, of which the President
is the head, but from the legislature,
of which Parliament is the supreme
symbol. The executive should not be
in a position, even the President
shoulg not be empowered to Initiate
proceedings in this matter.
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Mr. Deputy-Speaker: Is not the
Minister a part of the executive?

Bhri Hari Vishnu Kamath: Parlia-
ment must present an address. I am
not talking of the Bill, I am talking of
the procedure for removal of Judges.

If it were possible for Parliament
%0 move in the matter and present a
petition to the President, which would
automatically, ipso facto, be binding
on the President, then it will be excel-
lent. Such a procedure would be free
from the taint or suspicion of the exe-
eutive meddling with the judiciary or
the judiciary being in any way a
handmaig of or subordinate to, the
executive. They should not be put
into juxtaposition, I would not say
conflict, in this particular matter.
Parliament i= soverelgn under the
Constitution and under article 124(5)
is enmpetent to regulate the proeedure
with regard to this matter. There-
fore. the Minister has brought this
Bill forward, and with the majority
behind him. 1 am sure he will have
his way; whether in this matter or in
the Select Committee matter, he will
have his way, but if there is no whip,
1 am sure the Select Committee motion
would be accepted. Their own motion
may be brought. but 1 do insist once
again that the present motion should
not be acceptable to the House. The
House should reject this motion for
consideration of the Bill and should
instead prevail upon the Minister, the
Government, to bring forward annther
motion for referring the Bill to the
Seclect Committee, where all the issucs,
the very delicate issues, important
issues, vital issues for the future of
the judiciary ecan be thrashed out. 1
do not know whether the Government
appreciates those matters as well as
some of us do on both sides of the
House, T wish they did. Once the
judiciary is affected, adversely affect-
ed, badly affected it will have reper-
eussions on th~ . . .

Shri Raghanath Singh:
affected now.

Shri Hari Vishnn Kamath: There-
fore, it is more necessary for Parlia-

It iz being
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ment to see to it that this rot is arrest-
ed, it at all there is a rot as he says.
Therefore, 1 would insist that my
friends of the Congress Party, who are
arrayed in such vast majority, would
even now persuade the Minister to
accep! a motion for reference to the
Select Committee—not my motion, let
him bring forward his own motion—
and if that is done all the issues 1
have referred to can be discussed in
the Select Committee. There are
many amendments which I have given
notice of. In private talk I find that
many Members of the Congress Party
would also welcome a reference %o the
Select Committee. 1 hope they will
say in public what they have told me
in private, that they will say inside the
House what they have said outside
the House.

Shri Sham Lal Saraf (Jammu and
Kashmir): Why not?

Shri Harl Vishnu Kamath: 1 am
glad that with the valiant, stout sup-
port of my friendq Shri Saraf, there is
one more addition to the ranks of
those who want a Select Committee on
this Bill. T do hope that the Housr
by a majority decides that a Sclect
Committee should be constituted for
this Bill. Having waiteq for 18
months, the heavens will not fall if we
wait for two months more and the
next session passes this very vital Bill.

Shri Joachim Alva (Kanara). This
is & very important Bill. I dy wrish
thut the Bill goes to the Select Com-
mittee, for this Bill deals with enqui-
ries into the conduct and character
and calibre of our Supreme and High
Court Judges. I am also sorry that
the senior Minister is not here be-
cause this is a Bill which deals with
the conduct of Judges who are the
most important part of our Constitu-
tion. The Judges are the symbols of
the majesty of law. anq if that is im-
paired, woe betide our country.

I do wish the Home Minister were
here, because [ want to make a certain
statement about something which
recently occurred in the Bombay High
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Court. T had tabled interpollatians in
regard to it, but it has so happened
that the questions were shelved for
ong reason or other. I took up the
matter with the Minister of Stale fur
Home Affairs and I thought be too at
least would be here to-day.

We cannot afford to neglect any
kind of incident involving our
Judges. The Judges must be above
suspicion; the Judges must wot only
be above suspicion, but they must
give the impression that they are above
suspicion. We want fair-minded
Judges; we want independent Judges,
we want Judges of character and com-
petence. Unless these characteristics
are embeddeq in our Judges, our High
Courts nor our Supreme Court in the
last round cannot deliver the goods.
The man in the street cannot feel
happy, nor even the big parties or
big business or anybody, unless you
have Judges who are impartial. After
all, it should be remembered that a
Judge or a magistrate or even the
meanest judicial officer in the smollest
town or village is in the place of God
Himself. He holdy the scales of justice
in his hands, and he for good or evil
decides the fate of people. A Judge
or a magistrate or even a lawyer
affects the destinies of innumerabie
people, much more than even a doctor,
who disposes of only one party—ihe
patient may die on the table; 2 Judge,
magistrate or a judicial officey may
work havoc on countless people, with
a wrong and unjust decision and then
it will be too late!

I heard from one of the most im-
portant ICS officers—hg was the fizst
or srcond Indian  Secretary of the
Home Department of the Government
ol India that in the old days you could
make a foolproof casc of murder in
the Punjab against any person if you
werg not in the good books of the
authorities, and he could be hanged
This is a very serious matter,

Sir John Beaumont, one of the sblest
Judges of the British days—I had the
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pleasure of knowing him and discus-
sing matters with him—said that when
he came to this country he thought
the record of evidence here way like
King's evidence in England. He decid-
ed the famous Sholapur Patriots case
in which four accused were hanged.
The great Bulabhai Desai, whos2 voice
used to be marvellously heard in this
House, defended them, argued their
appeal. Sir John Beaumont hagd just
then come from England, end he
confirmed the death sentence of these
patriots ang it was too late. There-
after, when Sir John found that the
evidence that was produced before the
court was bogus, he went on hitting
the police evidence in later cases in
puch a way that he was in the pad
books of the British, but he did not
flinch. As a result of it all, Sir John
Besumont refused to hand over Ben-
jamin Guy Horpiman to the tender
mercies of the Allahabad High Court.
What was the offence that Homniman,
one of the greatest journalists, had
committed? He only wrote a [ew lines
in a very insenstive form, in a com-
plaining form, in a humorous colump,
and the Judges of the Allahabad Hi
Court were out raged and ordered that
Horniman shall be produced betore
them, that he shall be hauled un for
contempt of court. When the case
came up before the then Chief Justice
of Bombay, Sir John Beaumant, hap-
pened to successfully defend Hornimon
in half a dozen defamation cases; I did
not go in this case, though T am grate-
ful he asked me to assist him-—
Shri K. M. Munshj appearcd for him;
the Bombay High Court refused lo
hand over Horniman to the icnder
mercies of the European 1.C.S. Judges
of the Allahabaq High Court,

1 am mentioning to you this to point
out how o judge who came to this
country thought of the evidence that
was rendered before him as being
King's evidence. He later found that
it was not so; that the evidence here
could be false. We want to have &
new line of judges in free and inde-
pendent India. judges of character. We
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have had great lawyers like Motilal
Nehru, Deshbandhu Das, Bulabhai
Desai, Dinshaw Mulla, Srini-
vasa lyengar and others, 1 cannot
recall just now to my mind other men
who have left their stamp on our law
ang polity and law. Now it is time
that we produced a great line cf great
judges. We tempt them into office;
we tempt them out of office into a job;
we tempt them out of retirement und
put them on a job. That shall not
be. Let judges be great educators of
the youth. Our youngsters are not
getting teachers that they need. Great
judges have to be protectors and
pioneers. When they fall out uf grace,
what can 1 say? If judges have not
the decency to step down from office
when there are scandals, what shall
1 say? They must know when to
resign and how to resign, the mement
there is something against them. To-
day this Parliament is called upon to
enact a law by which we have to com-
pel them to step down. The President
is given the power, on recelpt of a
report or even otherwise, to constitute
a special tribunal for the purposs of
making investigations and remove the
judge. What happened a few months
ago in Bombay? 1 put my head down.
I have been assoclated with the Bom-
bay High Court on the appellate side.
1 was also to be hauled up befcre
Madras Judges when Justice Byers
shot a boy on the streets of Madras
during Quit India Campaign days. Hg
pleaded self-defence. ‘There was a
terrible uproar in Madras. 1 wrote
pretty strongly about it in my paper
Forum. Those were the days of the
mighty British Government. The
aggrieved European Judge felt that 1
should be hauled up for contempt of
court and produced in Madras but the
QGovernment of India did not oblige
him by refusing to amend the law, He
thought that it was highly objecticn-
able on my part to have written that
article when he hed shot & young boy
because he declared that he had the
right of self-dcfence. Judges shall
not bs touchy men; they shall no: be
sensitive men. We do realise that they
afe humen. The present distinguished
Chief Justice Gajendragadkar of the
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Supreme Court declared the other day
that the Judges are also human beings
and that they also have to view things
from the human point of view and we
should not fail to treat them from an
human angle. The Judges shall not be
eensitive as the Allahabad High Court
Judges had been in the case of Benja-
min Guy Horniman. We alse want
that judges should step down from
office when there is suspicion about
their conduct. I hold no brief for the
Blitz, but take the Blitz case. There

was Justice Tarkunda of Maharpshira

High Court. Something happeus.

Allegations were made. The Blitr de.

famation case went on for & long time.

It is one of the strangest cases, where

the complainant o plaintill is not ecal-

leq in the box. The Judge delivers a

judgment putting a very heavy fine on

the respondent? What do we say?

in the course of the case the first

cousin of the Judge Mr. Tarkunde a

civil architect of Nagpur, takes a Inan

of Rs. 10 lakhs from Bank of India

in which the plainti®® is a Director.

(Interruptions.)

Mr. Deputy-Speaker: No individual
should be discussed.

Bhri Joachim Alva; It has appeared
in newspapers. I shall be the Ilast
person to do dhything. (Interrup-
tions.)

shri Himateingky (Goida): Un a
point of order. There has been an
appea] and the cdse 1s subl judice. Can
it be discussed here?

Shri Joachim Alva: I want to know
whether any High Court Judge o ady
other judge who presides over 3 cuse,
can come under the influence of his
relative. T put a straight question to
my hon. friend. Let him or the learn-
ed solicitor Shri Himatsingka unswer.
Let the Judge be A, B, C or Himat-
singka; he does not call the complain-
ant or plaintiff into the box in a case
lasting days and wecks on end but
levies a heavy fing of over s iakh and
his cousin takes a big loan in the
course of the case (Interruptions.)
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Mr. Deputy-Speaker;: It has been
brought to the notice of the House that
the casa is sub judice,
Bhri Daji: He is speaking about the
conduct of a relative of the Judge.

Mr, Deputy-Speaker: Let
discuss individuals,

us not

Dr. L. M. Singhvi (Jodhpur): There
is a well-known procedure for a Mem-
ber to discuss the alleged misbehaviour
of a judge and that is by way of a
specific motion under the Constitution.
Therefore, if the Member wishes to
bring out these facts, he is perfectly
within his right to bring these facts
out but only on a specific motion. In
no other way can this House really
discuss any of these matters.

Shri Joachim Alva: Any Judge, A,
B, C, or X or even Dr. Singhvi if he
becomes & Supreme Court Judge
should be above board. No judge
shall give room for suspicion that he
came under the influence of his wife
or son or cousin or brother or friend
in the administration of justice. No
Judge should do anything which will
create suspicion. He may be moved
a Uttle perhaps out of friendship with
a man if he is about to be put on the
gallows itself. But a Judge shall not
take anything, shall not come under
the influence of any kind of pressure,
commercial, political, industrial, per-
sonal or monetary. That is how I
have been striving to build up my
case for clean and upright and inde-
pendent Judges.

This Bill is very important. 1 have
had a lot of experience of judges,
British and Indian. I shall, if 1 may,
mention one instance particularly.
Once 1 met Sir George Spens, now
Lord Spens of the House of Lords and
I said: My Lord, I wanted to meet
you; I am an old lawyer. He said:
What is your name?! Alval Well, I
know about you, he said. When I was
President of the Delhi Gymkhana Club
you were going to be admitted but
they were blackballing you. [ fought
for you and brought you in. That
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great Judge ‘was such good
Samarjtan! Why I am mentioning

this is to show the character of the
Judges. I compared them all to God
himself and gave them a place of
divinity, They should be above the
influence of others. We want the
Indian Judges to set up the highest
standards so that they may live up to
be guardians of the helpless, of the
weak ang these judges be the protec-
tors of the innocent and it does not
matter if even a hundred guilty ones
are hanged but not one innocent shaull
be denied the protection of law.

ot 30 go frdlt  (wzel)

FuTeny wgrem, ww & & ¥ g faw o
t mA N faw Hag WG gw
t e o W e = wmee faw
X9 awg ¥ g1IW # vy Ay fn 9w av
fadtez wdr aw ¥ w=f 7 § o T
99 % 93 §T, T W T =« f7y
7o R w1 et W g
§u ok @it Tw w1 ad e g
qgl 9T IW F AL H AgE A oy o
1 W & Wt 9 B A T fam
T, At v ¥ afearie ot drRd 6
TP AL TR GG

14 hra

T AT N § g gy
9T O [E EOT | VY qHG A% g
WAy e R A @t &
wAT w1 T I W S e A
fean 1 Afem arr wr o T Y o
a fear, @t @ 3w fe wmw oF
far w1 grow # v faar Wi fia w2 &
g ¥ A% TW WY w717 @ fea o ag
o wedt am R fr frgdt = fafee
mew & Az §, w@ifs gag v A
@1 ¥ 77 ¥ w7 v fafaeee ame
oW oeed ¥ g% ¥ @ fam oW
o femm o o &1 AR Wi T
firdt wogredt w Al & foewd
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w Q) @ fieht gufcde ) Awd ¥
& fwrer %t g1 a7 fieeft @12 ¥ Az
g ¥ I EIE wHAE €T g,
WA s d
oiw #1¢ & wfaw & g9 gwaEd
s e fam g wefamrmar ¢ 1 &
wEw ¥ wgAT I1gan § fw dar faw fom
&R A FE & Ffowr a1 g7 K K
wfora w fremad w1 goow w1 @ 8§
o 39 & fad oF Sre gw duTe WY
@ gl 39 amed w1 SO w3 F are
ag wwd g e oo w) fadae wid AT
fear oy e et v o g e A
g%, g0 I # g o9 ogw | wf
woa AT 99 # feelt 4 @ oo g
¥ qry ag faw o mar 6t & A &
g ey Y a1 v e 3 e fea
o W A3 §E gz 0O aE
o & qfaw § a0 W W€ [}
wTY & 9T g W A Wi wg fear
f& #w qiwdza at A ¥ awy § o
7 8% Ffewar Zare @ T qO g AT
nade & qTe AW GTET E ) §URTC
T T # vt @ go ¢ fafe
grgT § % aw whh awea b,
Wil AT & A e ARG W
g1 T A g RO aEw g,
fimz e enfwee &, foox an wfsax
AN Fm desl ox qEAw @R
X Atea dar i wOw wiw W faw
Ry § 1 dfew A a1 A
dz1gar § | TR T W qegEA w0
qyat &1 T e O W19 giy gy
a' @ 7 fawr or fedr o § Wi Wi
T o awd § e & few few o
fawre w& o' few fiem o fawre o
we | few ox 7% wiEizE ¥ § W
w1 ¥ § oy arw e g sfermr e ¥
¥ &7 T § | T www ¥ g faw o
w1 i fraa & fe 3F fawr wY aw
% a9 &9 & v e e § 79
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ax aw wry 1 fawre aff wom nfegy
7% OF oty a1 fadma & ewd s
wEat § ¥ wrear g6 wTere W
OF T EIT & | SEE W o) A g
&1 et ot wer e g et @ A 9w
at fagd g7 # Sifge & AT

T aT W o e o arar
k1w F gwrma oo e faw gt
wTaT 91 9/ g ¥ fAn 9w faer w
forar gov ar fe &t wfuwr fwer
wT g ey aw e ¥ | 87 aw e
a1 foF OF AT 98 w7 TR T Ay
T WY quTEE TN FEAF g
TarEE ¥ a7 &7 &1 wiaw
o TR AR AW oW & e W
wamay war i og wewy A wof
TEe g & gy S AT AEw W
Ty Y o g W an o orfeT # o
¥ Afer g aw agt ddh d?
¥ far frmwe vt fe &Y v &
FaTET ¥ YT 1 G w0 1 afaer
TuTa ®1 Af fmo e fafae
¥ w w T AN & o AR e
g 5 faan 8% g @ fam sy ot
ar ¢ &1 afer foe oft ag wfaee
g ot g afad e g o foe w2
W e aN o W fv aef & afh
ali% 9T W TATT W T & A
T

§ ©8 O ¥ ATE 9T K ANAR
femrn wrgen g 0 qwet aw & ag
wg wigen {6 gt agt ow ur
foarsr &t mar &, o dar dar ST R
fr xrew  werfow Qv w1 wwET &
T g A A R e v B
Wi s fear mn g
Clause 1(2): *“It shall come into
force on such date as the Central

Government may, by notification in
the Official Gazette, appoint™
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[t e 7o faddl]

wq w4 A Ars A ¥ feady §
ff & ag o] grm | ey g A
¥ srmAN AR S @ g fad
€ A 9T & qF § 0w A Ay
i wg ava § fr forg for oz am )
ATt 99 feA & ag sy g 7 @A
Tgt sifaora & s = e § fw forw
fea Sofidz ® qFz fiedt ot S
®) fam oy w4t for & ag Wi AT
g afgy |« W wfenE T #
foy afemcd Tz @ R E
M @ @1 ST §Te a1 9w '@
aw fwdt ifafewer S aog ¥ umw
W W 3g # aff ey § ot a7 A
W ¥ g T W A o S W
T @ W e ofene &
@ § ot wai oy 9w ) fow faw
Ffree sope we &, s faa & wuw #
a1 ) w9 A gReT ¥ A w9 g
w1 ag wmy W et ot T feaen
afgy WhmfAdmrfiard
wry &1 1 afeew w91 & 7 arw #F e
#ET 7T oWy g0 IE § awiy W
awx § ? foeft ot ag o wwrae dm
W &1 uravgwar A A sifgd o

Falt am A aTw & ow wroer
agvag fearm SmgaT § 0 W 3
AT 2 A § 16 § Qww fGegaw
F[ATY T AT wrAeqn § O w A
frara kot duma & fea frar §

*“The Special Tribunal shall
consist of such number of mem-
bers, being not less than three in
number, as the President may
think fit to appoint from among
jersons  who are or have been
Judges of tie Supreme Court and
one of them shall be appointed by
the President as the Chairman
thereof "
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I W gamzRe Wt § gfm
Z & ool a% a1 agr ¥ oy femt

“Those who are qualifieg to be
appointed as Judges of the Sup-
reme Court.”

oY e yFfawe W oa@ ¥ §f
Trer ot gw Wi a4 ww o #
qomgz ®¢ | g ¢ ot Jofeqa @
aex § s gfs gfm w2 w1 aow
fafids §, wmeg g it afow &
q T I ¥ ¥ wrv fedt £ gz
w1 o % it w12 & o § faeame
& wrerd §t W 99 fygaw #
ol ot gt & ot feera gt &, swwy

wTETT 9T g1 % § fv ag 9 A
" WA A w1 W Y wwar § R g
Ifa 7 gt 5 37 anfagt & Fox
e e foar ary 1 Afer & owe
form 2% & w1y #1 % aw1 AT fie
oy o % & W7 FAET AT wY
L ]

*“Those who are qualified to be
appointed as judges of the Sup-
reme Court.”
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wire oy fore firar syt 99 # fomad
vt o1 ¥ o ofr wr @R, i B o
fzrad e sfezw oy wr a¥m, oz
Tam ot ur wd, yfice o wrwdem
W et ag ¥ gt fawe W ol wr
& | QY grew ¥ Ao qeme §
gim w1E & ofory & ared o w9 W
qaT fesger aarar § Y 9@ F oy fewa
st or w7 &

“Those who are qualified to be

appointed as judges of the Sup-
reme Court.”

wre v ag feea faw foar ot
wHE FE TR T FT wEem Al
AT gara 7@ wram | TR
arefadt #1 7761 ¥ ¥ g7 71 'R

o Tl FNTT Y G948 WY
v § w1y ¥ orarvarg fearan ST § o
¥ W ferar gwr & ¢

“The President may, if he so
thinks fit, appoint a person to con-
duct the case against the Judge."

o T g g Y 7w gt
it T Ty & 1 W wa Y Fray @
frfifm g ars frgdm s | |

oft g oy (@) o oga-
wkz grar gy

!ﬂ‘tnﬁem:mfﬂ'{ﬂ
o A1d | wre w16 A o Wy
ot TC a1 qF s grow A6 g
g% arey ArfaeRy Qredt geAr
wifgd | st qwtdz oF a1 gEn
qratdE ™, {9 orf oo adr g
ug W oA Ty R @ o g &
wuwat § fs oy fedt v wredt 2
v fem § o wm wrEt &Y Ay
wrar T g€ 48 A g &
wwwar § f wwreremew o w #

fra Sty dm g Tl

1423 (AI)LSD—T7 1.
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§ y ot wmwar § fis dhfrew aw

w g W a% gATt qEt @, ewit
et ¥ feamt # ¥ anff Frwer B0

@forr | gt 71 & aforg & faors
w17 e £T @ § ol T sk
arar FEATA Wt g W1 ag wyer & Fw
& agr gexeen § A e § aTd

wredt gF gre f dwd §, ag 9w Tt
w¥aT §, IEET TH0 TAED WY T
oy & & %7 faorht § Wi ow avg A
fry wx wrg o ¥ aF § fee g
gitw w18 & o 1 fagmaa ¥ s 1y
Wi oarels greft & 1w owm ¥
srér § fe arga, %@ W wY qar
wefrr &Y, W WX g o WTT AT
glsd ¥z o f1 T 9%
g A e 37 0 dfora ¥ § qo
W § 1 Afrew AT &1 wrew
Lo C i

oft weartw (dfom) (@ E AT A
Wt w¥ s o dfeww avd ¥ s
Juxt faamr E6 AfY 4
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R ov AreTaE &, I O U & arer
Qwrianfwrwrhnaira;am
foars gue 7 qr@r AT | WY EEE
OF WTafaE 91| W T der s
SR £ fi 9T gesgAe & ow A
aq Wt foar e ag st e
o ¥ WL #1 food wr oy e ag
wTEHT T #Taw T g o Sfadz T
foird ®) am &, aw W @ ST "

wws & @ & fay There must be
an Address presented by the House—

g A oar wor o & W@
wfrwt @ S Smagwaw e
Wieqwa o1 G § 1 AfeT
ST F1 ey owm & 1 WA
WAl ez AT &y e 4§,
Fresge wrod e foan, ot wew &
W 8 WiTH! 3@ geegAw § o faw,
Fresge Y fogd & o, 9w # W
feder ot o sl R 4, ot s
w1 wiyT & fomr, &@ g8 W fam
& A sw T f gy wreeT ATeTae
mmogi R odT RIwTaew ¢ fe o
wTEHT ®7 TwAr § ar aff v
W For @) few ag  wifeew g
wifgr fF :

On the recommendation of the spe-

clal tribunal, the man shall be removed
by the President.
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wh fad o & s sifezawa
R T wwfE i
wiferdr | g Wt R ST o WY
Lo c i

TR AL WTOHT {HY R
& |

ot 3o go fawdit: ToTeIE WEvTm,
g aga wva fawy §, qufad gy o
om0
Shri Hari Vishnu Kamath: This Bill
should not be hustled. Let them

accept the select committee motion
and it will be easy for them,

ﬁ?nqom:ﬁwm
T g1 g e ag dmard wrer ot s
WY Wi & qeed ¥ frdew
e i gw wT R A ¥ o9gy
7§ #1¢ & ooy & fopzde & Frow
Iawt fa=re s g, wifs g
a7 famn, arE foq a3 59 A 9w
et = & waft o wré g W
¥ oW grge qq g fIaw agr we
S W @ 8, wOw W W W,
qITE AN 6T A | W g 9T 9w
RE I s T oA §, i
wTERT ¥ &5 T wwa § | 06 o6
fowred aga wi & 1 T frwd
forer wreet & a1 ¥ W1 ATE, @w™H ¥
TH qredt & ary ¥ faawr o aga
¥ o 1 i g Gt T w8, v
¢, e §, 13 e amn g, foma
T, TER A AT AT ST E f o
wafad fie wror o wamizie w1 day
t g ww o o & % wrow s
wem fiv ot T ¥ g S
w1 ara wEr T § A 0w A oeT e
T wraT gy e v @ & "
T4 & ag Wi g @ @

& qUeC 13 w9 ¥, wuiy &%
1953 ¥ BWT 1965 A% w|aT YN
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ez o feat & am et &8 & o )
ard & 1 & ey sufeq fadm & ot &
T #7an Afwa & qu W g 4@
wzw & fr ot wrolt amaw afY & ag
TET 9T WTRT FGT 45 A E | A7 ¥S
wT &% a1 48, W 77 qrow gy

wet waar foaar § 1 oF wwfudt &
folr o v vl fasemdi Wi
T AR qE 6 ag T amaw A g,
fast wwre, oToY AwT gl o o § Ay
it g fad #1 @1 GFa Fdve woAT
ErT—eTt ¥ awTT g

o% qrAtT goer - adET & fAl
ot qF fam agt s wfgg

ot 7o go Fakdt : & wgar WIEAT
E 5 @@ fam o @ e 1 |vites g
wifigt o @ ¥ T ey oww ¥
frec g wifgy witfs ve few &
" £ & a gETt 9T Iy QF 4T
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TR E W alw g o fe g W B S

gigadrm fiF

An address must be presented by the
House and then only he can be re-
moved—political atmosphere—

Ty o% gar mifeow @ o fe faegw
frodw € amar & | ogd f ww g
e & @t mf v dEh quN
3 %1 weT wrd  wrr ww Gifafoew
Qzmfere dt gut w7ar 1 fafres
wEHIferwT 3 aga qame g &
w1 AE grr | o g § & A
i Ay wem f& @ sy
o faer a7 e w7 &, v farard
o far w1 o mar § A maee
™ ar 9T fawre w2t fe @ w1 08
€ ®7 g wfe, wir f wifezgea
wie feqr o ar #r gEo @b
fepre amr fm o

When the Tribunal has come to &

unanimous finding that the man is
quilty, action must be taken,

1t e s g wfer 1 R
WTEHT ¥ FET AT TwwrT AT ey

oft vqaw fey ;. SyraEw A,
qg W fadow Ifesn war nar @
ag wga e fadow § ot & qmwar
g 6 oft wom & o ot forddy & o
W %1 facia fean § 3@ ¥ 3T anfors
WMawn 1 e oAfar | R fw
ot wraw ag Wy § s v fam Wy
dqe afafy & aope aeferr fom
amr W sft faddt 7y wwx ¢ fe
“qia’ & amy vz W g
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warqa A6 § | W€ "rfo To THo

oy oy & suwa afufa & avaw
# wgar wgan § 1 fom & oy oft #TAm
A FEY | G OF A AT T TAH
ot @ form & gpoitm 1 ot gk A
& oo W gATH &, IT KT WEAT W
waTa & | i o g ) 9w e
# or Ffemm ¥ fad sgw afuf
aart a ¥ AW W W A A
gare &, 99 W W A ¥ ww |
w3 & fod gw @@ # age afafa
¥ Ay W A Wi W o & fad
agt afew | gfaar & o w590 0
g9 0 O et wEw Y e )

geY Ay & ag o wgw W §
fie ¢u foags *Y @ agy Ay
| w frdew 1 Pam EREER
i & aw off frawemr fag w@)-
s AT F e g & 1 W A
W oo ad @ iy § ® wngteEet ar
GO AR AEfed § 1 22
i & 1949 ¥ ot e
¥ o gurt qagd TR S i, o
frrawarz famgr ®1 wAEE gt €8
¥ w ¥ fay sow IR0 9 W
g & ff yAgET § g ar )
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% oF I Wit FgAr avgar g
fr xodl oF sg @9V 3 A9 AW
2 & wgy mar § i &= o A0 1
wyr oM g o

“not less than three in number,
as the President may think fit to
appoint from among persons who
are or have been Judges. . "

K wgm g fr foalt aduma o9 1w
THEAw # AEY TaAr wifgn ) et
afz fodt G oo ® o9 g H
i A1 TRk AT 0% geEe Jufera
g fe oA ox Wit oo § faere
wHer 2 | yafan smage ot gfe @
A Fzmgd o= &, o1 =17 7 w0 g
TARY XA T ZTOAAT 97 7@ Wy |
v gEd CadaE aw wex A & at
weer §

oy gfc fiey wrem : wav afirfa
¥q 97 fawre v mwdt §

ot oqw fay ;s afafy & g
&5 %7 ¥ T WS AT fa=Te w7 med

[ 3

uw arr & WY wEAT wngAr g o
TH & 1 wreor feg €, ©7 oY Git
wea erifafadt | & i ow T o
wreAT wTeT 1 YT Ay & arefmfeet
W ¥TE WA THITY KT ¥ AT qW

Shr Japamaths Kao: It comes under
“misbehaviour”.

Shri Raghanath Siagh: “Partiality”
is not there. Partiality is more im-
portant. We are facing It every day.

it g qedn (mEr) o oife-
afrdt #y sreR ¢
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o vpre fg - orfirofedt a
gt ¢ fe of & & oF o g ol g
wrE AT AW § 1 Ap XA Toiee
AT W R | W TR HAT AT A
£ R gur mvw & greae e
Wt o= w1 A ) SrwETd § a9 50
9T §Z ¥F £ & | 39 ooaewE 97
awE w1 el frw oo §, o
foT & @t @1z & aw wa d

Qe wrfia qeew - ag ST AT
wETHT H AT wwar #

ot wrefrelt (geom) : w1o wifpay
aTgw w1 ag fiea & fe S aw
aoftév JT ot § g

g wifew | T g T e
¥ ot fezw 8, g9 TT% AT e
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[ T fe ]
Tt T wFA, FfE A gw gwd e
+ Sfiew w01 a1 geTgiwee IEEt
%S A ¥V wuT gr | qwiaw F0 Oy
|wTa ¢ s wa fedt &1 FgwT griwe
ar @f| ®1E w1 aF § a1 99 F fan
1 gu% Afcfeerem # Sfew w3
w1 gfse 7@ i afgm 1 W
oTq TR FTAA 7 qATE A T FAAA
£ & forar amg fis g & o fefesnm
# frar gfew 7 w0

Wy W1 a1 aAran § fe femd
gY ¥ are gty £ F1 a a1 i
w1 oo s g qfcfeewmm & dfiew
A ®T | IAF IE ¥ WY aET § e qerem
@ &1 | yafe vt arcfwefady # g3
wTAT AEY § A WOET AT AT 6t
afere o T0fgy o

o Wi & AT & xE fae A o
afafa & ary dox & S g
“eda" & wE oo ‘Teae wx
Y FoEWd T W !
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Shri H. N. Mokerjee (Calcutta Cen-
tral): Mr, Deputy-Speaker, Sir, I
understand that my hon, friend, Shri
Kamath has brought forward a motion
for reference of this Bill to a Select
Committee, and I do hope that my hon.
friend, the Minister is agreeable to
this suggestion. I say so because we
are proceeding to legislate in regard
to a matter which is not only difficult
but also rather delicate and it is im-
perative that we give more thought to
this matter than we have been able to
do so far.

We have been accustomed to look
upon our judiciary with a great deal
of well deserved respect. There was
o time when our judges would refuse,
on principle, to have any contact, even
innocent social contact, with leading
persons in the executive. I remember
an occassion when the Bar Library of
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Calcutta High Court had passed a
resolution protesting against the Chief
Justice having gone to a garden party
in Government House. The judges of
our country, especially the judges of
the High Courts and the Supreme
Court and even others lower down the
ranks of our judiciary, did have a
very great reputation which, unfor-
tunately, seems to be going down
somewhat. But our judges have had
this reputation and I do hope that the
generality of them would continue to
have such a high reputation, because
it we are going to maintain a decent
socio=political  system, our judiciary
must be incorrupt.

It is a very great pity that on
account of certain recent goings-on in
our country it has been thought fit by
Government to bring forward this
kind of legislation. It is a matter al-
most of shame that we have to bring
forward this king of legislation sup-
plementing the provision that there is
already in the Constitution. The in-
dependence of the judiciary is a con-
cept which has been achieved after a
great deal of struggle in certain other
countries and we were fortunate
enough to be able to inherit that
legacy. There was a time in Britain
when judges were threatened by the
Crown and there were very eminent
judges who were constrained to say
that they were “lions” no doubt, judges
were “lions but lions under the
throne"—but there were other cases of
judges who stood up to the hecturing
powers of the Crown ang its satcllites
of those days and it is a wonderful
chapter in the history of constitutional
liberty where ultimately the independ-
ence of the judiciary was won. At
that time the principle was enunciat-
ed—the principle which has come to
be incorporated in our Constitution—
that judges hold office on good beha-
viour as long as they are on good
behaviour and not at the pleasure of
the Crown or of the executive

‘This was something which is a fact
of history—the ].udl:iary winning its
independence—because it was very
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necessary if a decent social set-up was
going to be maintained. In our coun-
try the judiciary at every level had
such a wonderful reputation; but,
unfortunately, things began to change
for the worse, particularly In recent
decades.

We have seen appointments to the
Bench to which I do not want to make
any specific reference but which, on
principle, certainly we have a right to
mention—appointments made not on
purely juridical considerations but on
considerations which were rather
derogatory to our self-respect as &
functioning democratic country. There
have been instances of the appoint-
ment of a person who is a minister of
Government, who fights the election,
is defeated and, after his defeat, is
«levated to the Bench. There has been
a case in Calcutta where there was a
person who was set up as a candidate
for election by the ruling party: he
lost that election and he was appointed
to the judiciary.

This kind of thing has gone on so far
that we have found to our great regret
and consternation instances of judges
appearing at least to an outward
appearance, to be misbehaving. Some
time ago my hon. friend, Dr. Singhvi,
had been constrained much against his
will, I am sure, to bring up before this
House the instance of a certain judge
of the Supreme Court who, in spite of
decrepitude, physical and mental, re-
fused to leave his position on the
Bench. He went go far that the Chietf
Justice had also to ask him to leave;
but he would not leave. It was
unimaginable, as far as we cap urder-
stand the tradition of the old dnys,
that such cases would take place.

Only recently the assiduity of my
hon. friend, Shri Kamath, brought to
the notice of Parliament a wery extra-
ordinary case of a person holding so
elevated a position as the Chief Justice
of the Madras High Court against
whom there were petitions pending
and very serious allegations were
made. The rights or wrongs of it do
not concern me, but in his case what
happened was that a petition wag sub-
mitted to the President on the 13th
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May, 1964; relevant documents in sup-
port of the petition were received by
the President on the 31st August, 1964;
& memorial by Members of Parliament
was received by the President and the
Prime Minister on the 23rd September,
1964. And this gentleman was merrily
continuing as the Chief Justice of the
Madras High Court. But then, just
before the President could order an
investigation in this matter, on the lst
November, 1084, he had a bralnwave
and he resigned his office and got away.
I do not know—this gentleman might
be completely innocent; possibly he
was being persecuted by certain peo-
ple who were after him for God knows
what reason. I am not conccrned
about the merits or demerits of the
matter, but here was an instance of a
Chief Justice of the Madras High
Court against whom serious allegations
were pending, against whom a repre-
sentation was made by Members of
Parliament perhaps because they were
preparing to have a motion in this
House asking the President to remove
him, and what happens is that he
simply puts in his resignation and the
Government says—I am quoting from
Starred Question No. 127 answered on
the 24th February, 1965, where it was
said by the Minister of Home Affulrs —

“The resignation was a bar to
the inquiry under article 217(8)".

It is most amazing.

This one single instance pollutes the
reputation of a judiciary which by and
large is entitled to the highest renown,
I am very sorry to have to say that
some of these black sheep spoil the
entire herd's reputation and the result
is that all kinds of things are said and
done. What has happened is that the
executive sometimes treats the judges
with impunity in a most cavalier
fashion. The executive today is now
in possession of the most ample provi-
sion of patronage and judges, being
human beings, retiring at 0 or 02
these days or 65, who feel that they
are fit enough for work—possibly, they
do not want to rely on the next gene-
ration of breadwinners—look forward
to pgetting some kind of assignment
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under the Government and the Gov-
ernment having this power of patron-
age sometimes treate the judiciary with
contempt taking advantage of the
human failing on the part of certain
judges, about one of whom ] had once
occasion to say in this House without
mentioning his name that in his old
age he was running about in the cor=-
ridors of the Secretariate asking for an
appointment to a labour appellate
tribunal or some such enormity. Some
of these people are driven to this kind
of waiting upon the favour of Govern-
ment. And, what is worse is that
Government sometimes treats judges,
who try to stand up for their rights,
in a mosl cavalier fashion.

‘We have had the mortification in this
House of having to listen to the Law
Minister inveying against a former
judge of the Calcutta High Court—I do
not mind mentioning his name because
he has won his case—Shri J. P. Mitter.
We have had the mortification in this
House of being told that we knew
nothing of the judge, that he was mis-
behaving all the time. We have been
told here—and whatever is said in this
House becomes public property—that
a particular judge was behaving in a
manner which was unworthy of his
office. Yet, that judge had to fight his
casg in the most strenuous imaginable
fashion. He was being driven from
pillar to post because the entire influ-
ence of the executive was being pitch-
ed upon the judiciary in Calcutta and
elsewhere. The result is that he had
to fight his case single-handed in an
almost epic fashion before he won his
point. He had a simple point which
was that his age, as given in the matri-
culation certificate at the time of his
passing that examination, was not his
real age that he hag given his real
age to the Chief Justice of the Calcutta
High Court, that on the basis of that
statement of age the Calcutta Gazette
had printed a notification mentioning
the year of his retirement to be some
time in December 1964 and that he
should be allowed to continue up to
that point of time. But the Govern-
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ment had discovered the matriculation
certificate which was being flourished
against the word of this judge and
this judge was being maligned all over
the place till the judge by his own sole
endeavour—he could hardly find coun-
sel to take up his case; he appeared
everywhere himself; he came to Delhi
over and over again to appear before
the Supreme Court and in Calcutta he:
had to ask the Chief Justice to form
Special Benches in order to hear his
case—fought it most heroically and
ultimately got an order that the Pre-
sident will have to investigate in re-
gard to his real age. He got his point.
That was exactly what he wanted. I
do not know whether the President
has investigated. Possibly, the Gov=-
ernment would say that the President
has no means of investigating. I do
not quite know what the Government
will say. But the fact of the matter
is, here was an instance of a judge
who, after a heroic fight, after being.
driven from piller to post in the judi-
cial sense, won his point. But during
his fight, he was being maligned by
the most important representative of
the executive, the Minister of Law in
the Houses of Parliament.

An hon. Member: Shame!

Shri H N. Mukerjee;: This makes
the judges feel, “After all, thcy are
the gods of creation and they can
throw us out" and they can be malig-
ned and defamed in Parliament and
they have no answer because they are
not present here. Here was a case of
a judge who was malgined and attack-
ed when he could not answer back. We,
of course, did mot get any protection
because it was the high and mighty
spokesman of the executive who was
speaking on that occasion. 1 would
not have referred to it. But I do so
only in order to show that today the
behaviour of the executive, at least on
certain occasions—I do not say the
executives always behave badiy—in
relation to the judges has been so
cgregious that even the judges are
driven to conduct which is not proper.



6799 Judges

It is @ most unfortunate situation.
We are confronted with an unfortunate
situation where because of economic
conditions, because of political appre-
hensions, because of the behaviour of
the leaders of the Government in the
Centre as well as in the States, judges
also are behaving in a manner which
is not quite up to the mark and that
is why it becomes necessary to have
some kingd of inquiry in regard to the
defaulting judges. Normally, ] should
say: let us not touch the judges at all.
Let at least one category of people
remain in our country who are be-
vond suspicion. Normally, [ would
smy that they are beyond
suspicion and I will not touch them.
In a very extraordinary case, there
would be a motion in Parliament and
the man might be removed. That
would be most exceptional and that
would hardly ever happen as far as
most of our lives are concerned. But
the Government is  responsible st
least partly for having created an
abnormal situation in which certain
investigntions occasionally have got
to be made in regard to judges and.
therefore, something should be done.
But because judges are concerned,
normally, T will not touch them just
like that and pass a Bill here asking
them to be investipated in a particu-
lar manner. 1 would treat them with
a great deal more respect. I would
plead with my hon. friend, the Depu=
ty Minister, who is here: you may
please consult our colleagues, hold up
this matter for a little while and do
not in a huff pass legislation of this
kind. If I were a judge, I would in=-
terpret it as something which goes
against the grain of my self-respect.
I am sure the entire corps of judges
in our country on whom we depend
for the adjudication of the most im-
portant matters relative to the free-
dom of the citizen would look upon
this kind of legislation with a great
deal of distrust and indignation—they
cannot express their indignation but
they feel it, You should not let the
judges fec] hurt. The defsult of a
few people like the ex-Chief Justice
of Madras or the gentleman who used
to adorn the Benches of the Supreme
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Court and would not quit, the mis-
deeds of a5 few black sheep, should
not persuade you to lar the enlire
Judiviary with the same brush. That
i5 why 1 plead with the hon. Deputy
Minister to hold his hand for a little
while longer and refer this Bill to
a Select Commitee. If you du not like
the composition of the Selct Commit-
tee as suggested by Mr. Kamath, you
might change it or have another
mechanism. But | say, don't go
ahead with this kind of legislation.

I will not go into much detail in
regard to the various clauses of the
Bill. My point is that you should
give the judges more time, consull
the judges, speak to them and find
out their mind. You would'nt ex-
pect the judges to come and  give
evidence before the Select Commit=
tec, but we must find out their feel-
ings about thus, The Law Ministry
is there; that is their job. We can
also do it in different ways. Many of
us have some contacts with the Bar
and we can do something of that sort.
Let us not go ahead in a huff with
this kind of legislation only because
a few people have behaved badly
here and there. If you do, at least
you may try to make it as good a
piece of legislation as possible and
the composition of the tribunal and
that kind of thing has to be gone into
with a great deal of more care, I
like the idea of Mr. Kamath in re-
gard to having jurists who have not
been judges of the High Courls or
the Supreme Court to be the mem-
bers of the tribunal. There have
been many instances of jurists who
have not cared io become judges of
the High Court or the Supreme Court
or whom the Government have, for
some reason or the other, not wanted
on the Bench. There are a few jurists
like that and T need not name them.
It becomes an invidious process. They
are highly respected but they could
be put on trihunals of this kind. But
that is @ matter of detail. T will not
g0 into much deta:

I would make an appeal {0 the
Deputy Minister though [ know he Is
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in a difficult position—his principals
are not here; he cannot give a deci-
sion here and now—but at least the
channel of communication is  still
open, [ do hope that he gets some
kind of consultation with his collea=-
gues und postpones the consideration
of this matter so that this can be done
in the only way in which a difficult
and g delicate piece of legislation can
be formulated by the House.

Shri Sham Lal Saraf: Mr. Deputy-
Bpeaker, Sir, a number of aspects
have been brought forward by the
hon. Members who have preceded
me. [ personally feel that all of us,
the Opposition as well ag the ruling
Party, have to pool our heads toge-
ther and with a joint effort have to
set up a judiciary that has the pres-
tige and the name which commands
the confidence of the people as a
whole, Unless you do that, all our
efforts will go in vain,

Keeping that in view, I would sub-
mit that it will be absolutely wrong
if we hustle through a piece of legis-
lation like this. There is no doubt
that some occasions may have arisen
or may arise now when the Govern-
ment is bound to take some action
and enact a law that will help the
Government to do things in g proper
manner. But, I personally feel, that
when we try to introduce pieces of
Legislation about the judges of the
High Courts and the Supreme Court,
we should be very cautious and very
careful. Therefore, my submission
is this. A number of aspects have
becn brought out by a number of hon.
Members who spoke from either side.
Firstly 1 absolutely agree with Mr.
Trivedi and Mr. Kamath about the
constitution of the tribunals that
there may be others who may be
equally gualified as far as their ex-
perience i= concerned. their know=-
ledge is concerned and their legal
acumen is concerned and who may be
fit to be elected or nominated or ap-
pointed to these tribunals. 1 know in
a number of eases, also about some
friends of mine, who have preferred to
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serve at the Bar and have refused to
serve in the High Courts, Why? It
is because they feel that they have
a better position and prestige while
they are practising their profession
wherever they are. The hon, Deputy
Minister also comes from the same
profession and, I think, he perhaps
might be knowing something more.
Keeping that in veiw, with due de-
ference to the Judges of the High
Courts and the Supreme Court, today
that is not the only attraction, There
are reasons for that. Firstly, as some
of pur friends have pointed out, the
selection of judges peeds the absolute
impartial approach. The position
that the judge of a High Court or the
Supreme Court ghould get also needs
to be enhanced in a number of ways.
Then, as Mr, Trivedi pointed out, I
know the cases myself—I do not want
to namg the cases—where people be-
cause of certain influence or because
of certain opportunities that have been
given to them, they could get into
the profession and in no time they
could rise gz the High Court judges.
That ig one gspect of the matter.

‘The main aspect of the matter is
that we must build our judiciary
above board enjoying the confidence
of the people as a whole in whom we
can entrust the interpretation of our
laws, of our Constitution and every-
thing. Keeping that in view, it will
be absolutely necessary that this
piece of legislation which is wvery
innocent to look at but full of imp-
lications if we go into it deeply, be
referred to the Select Committee. I
perfectly agree with the motion mov-
ed by my friend, Shri Kamath, that
this be referred to the Select Come
mittee. If Mr. Kamath would agree,
let there be a Joint Committee of
both the Houses of Parliament.

I know from experience as far 38
the upper House, namely, Rajya
Sabha, is concerned, that there are
eminent jurists there; there are emi-
nent lawyers there; there are even
retired High Court judges there.
Keeping that in view, it would be
absolutely correct to set up a Joint
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Committee to go into this. We may,
in that case, be able to examine the
matter from more angles. My hon.
friend, Shri H. N, Mukcrjee, pointed
out certain relevant fucts; it is not
only the mind of the government but
the minds of all right-thinking people
that should go into this. After all, in
setting up a proper judiciary that will
function properly, not only the
interests of the ruling party but the
interests of the whole nation are
involved. The more we are success-
ful in giving a proper judiciary to the
<country, the more our ambitions and
aspirations will be fulfilled. Keeping
that in view, I would again submit
that this Bill needs to be gone into
from a number of angles. I do not
weant to go into the details. These are
the reactions that have come to my
mind when I heard some of my
friends and which were already in
my mind. I do not want to take much
of the time of the House 1 would
only say that it would be in keeping
with the purpose of the Bill which the
‘Government want to serve that 5 Joint
Select Committee is set up on which
Members from this House and from
the Rajya Sabha can serve. Within
a reasonable time, they will submit
their report; then that report wull
come before this House and such of
the hon. friends who may not get an
opportunity to serve on the Commit-
tee may expresg their opiniong again.
And after it goes through a general
discussion, let it be passed into a law.
I personally want that our entire
judiciary must feel confident that
they are not being treated in a light
manner. Let the judges, whether they
sre in the high or middle oy low
level feel proud about it. Keeping
these points in view, I welcome the
spirit of this Bill, but do not support
it as it is now, but would support the
amendment moved by Mr. Kamaib
with the addition, if mv hon friend
agrees, that it be referred to the Joint
Committee.

Shri Harl Vishnu Kamath;
wholeheartedly.

I agree
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15 hrs.

Dr. L. M. Siaghvi: May I submit
that we do feel that in a general dis-
cussion at this stage, since other hon.
Members have already had the liberty,
Dr. Ram Manohar Lohia also shou'd
have the same liberty to discuss the
place of the judiciary in a constitution-
ally democratic society? That is all that
he ig doing, from whatever poin, of
view he may do so.

Mr. Deputy-Speaker: The distribu-
tion of powers has been defined in the
Constitution. So, we need not go into
that now.

Shri Shinkre (Marmagao): Dr. Ram
Manohar Lohia's speech is not much
different from the previous speaches.
You 4id not object to the previous
speeches.
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Mr. Deputy-Speaker: I am not
citting him down, but he bas swd
cucugh on thig already, and I wact
him to speak on the Bill now.
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g A AY I9 g9 w1 4T § afwT gy
1 wx fe gt ofegag o 1 9%
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feaga s aagtay § ot wxd Afwa
T F Y F A I e F o™
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AN AT AT A% F A4 A G afew awy
ToMmAD am o o e e R
WTY & AT 7 €T AT FF @1 AT
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e T wAIET Wfgan . T &
FAT AT Wy FF A @R, AfeT o
# ff T W 9T A 9%E
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Mr. Chairman: The hon. Member
should address the Chair.

o W wifgar : wafed &
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¥zt § 1 afew afrm &
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oA WY 3 1 I I
w1 fgpema w1 T T
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W ST ET T g | wE T Ay
¥ A aw o § oA o o e
W %g AT q¥ar & fE g 9 ¥ I
T &R o wfaw T a1 @ g
wrE g Y e ey | ot g g
wwa gwT & 1 9@ & X og @Ew
T wy werEn fr wfmam @ "z
wear § e wrg # Wi "o & wre
& a9 W W & qae R faegw
e ¢\ dfaa wgm § fr w g
afFT ogd Wy ol g # oor §w
WA AW wRd "X gEIR
sraregT AT S g dt a arfordem
g & A ¥ vy fE fomar s
AT T FT F FTH KA AT
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wT awdt ft I8 wIW 1 Heew WA
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¥ wx & famamar | % € qgf o o
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wex forat gor & fe s wraw gwen
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& GTEH ¥ T wAAd AT § 1 oA
R w1 gt i wifzy fs ag
qTHA WEE §T " gaerd | afae
Tg AWt &Y AW § o9 R g aatsw
wqraTeT  wiawT 1 agr are afaam
% fram %1 Am w6 ) AR 0@ W
IO T Fgd §T AT WHAE G QY
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& Afew ot 7 aTow & art § Rl
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waigg i w1 ww
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|1 & are Wt qF @ e e
w9 W ¢ | gvmfa qEEm, O oAy
wiftew & & aren g i sy i
hﬁhglmar&wtmﬁ&ﬂ
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2 97 W A wor aran fadow
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twmmmzl

Shrimatl Tarkeshwarl Simha (Barh):
As many hon. Members have pointed
out, this Bill is a very significant Bill
indeed. It may have only a few
clauses but they are so  significant
not only to the relationship that we
have established jn the Constitution
between the executive, judiciary and
legislature but also to the preserva-
tion of pur democratic traditions which
clearly envisage the demarcation of
responsibilities and functiony of the
executive, judiciary and legislature,

The Judges (Inquiry) Bill which is
before us has got some precedents not
of law but of incidents. I assume that
Government were probably facing
some difficulty about some resignations

1887 (SAKA)
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or something of that kind and that
has compelled them to bring forward
this Bill

While considering the Bill, I accept
the basic spirit of it that there should
be a special tribunal to inquire into the
conduct of Judges go that from the
point of view of judges, they must have
ample opportunities to defend their
case hefore their name is tarnished or
reputation completely ruined. I agree
with my hon, friend, Shri Raghunath
Singh, when he said that this is bene-
ficial to the Judges more. I fecl that
any allegation without proper
channelisation and without an oppor-
tunity afforded to the person concerned
to defend onecself is allegation which
is very unfortunate, whether it is at
the judicial level or at the political
level. You probably have known how
thesg allegationg are made and what s
the fate of those allegntiong once they
are left to the discretionary power of
one authority or one department,
whether the allegation is right or
wrong. I have been a victim of that
when there was no opportunity for
me to defend myself.

Shri Raghumath Singh: Quite
correct.

Shrimati Tarkeshwarl Sinha: 1 was
under this limitation in not being able
to fing out how to defend my own
name and reputation

Mr. Chairman; I hope you are nut
a Judpge of any High Court.

Shrimatl Tarkeshwari Sinha: No, I
am not. T raise a basic, fundamental
issue, that any allegation, if it isleft to
the discretion or subjective satisfaction
of one authorily, one person or one
department or a few persons, jf it is
not inquired into properly, and if the
person against whom the allegation is
made, is not given proper opportuni-
ties to defend himself or herself, is an
allegation which is not fair to the
person concerned. Therefore, when
Shri Raghunsath Singh mentioned that
this is beneficial to the Judges, I said;
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yes, I do accept that the tribunal will
give an opportunity to the Judge con-
cerned to defend himself and vindicate
his name, honour and reputation. That
was how I brought in my own case.
I ssked all leading lawyers in the
country, How can I defend myself
against those allegations?’. They said,
“You have no opportunity to defend
yourself. The whole allegation is on
the basis of suspicion. It may be in the
mind of one person or department’.
There wag no legal sanctity available
and I have not afforded the oppor-
tunity to defend my reputation, I was
compelled to accept this king of
humiliation. No law was there to
answer my plight Therefore, I wel-
come thig tribunal which is contem-
plated for the Judges. This will give
an opportunity to the Judges to
defend their own case when, as Shri
H. N. Mukerjee pointed out, the
Judges are also trealed in a cavalier
manner,

But my owp apprehension ig that
this bill is not quite clear on some
fundamental issues arising out of the
point. A good suggestion has beecn
made, and 1 hope you will ask the
Law Minister, by taking the consensus
of the House, to refer the Bill to a
Select Committee, because there are
many fundamenta] jssueg which have
been raiscd, For instance, what will be
the procedure 1o level any charges
against a Judge, whether it will be
within executive discretion oy whether
it will be on the strength of some
complaint received, if so, who would
be the complaining authority, on what
basiy would thgt complaint be enter-
tained und deemed worthy of con-
sideration by Government or the
President? Who is going to be that
authority? Is it going to be at the dis-
cretion of one individual who would
make a complaint? What will be the
‘background of the complaint which
will get the sanctity of the authority
1o be inquired intg? These are things
on which the Bill is completely silent.

Referring to the Commissions of
Inquiry Act, the Law Commission has
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clearly warned the Government, so to
speak, that the history of liberty has
been largely the history of procedural
safeguards. What will be the pro-
cedural safeguards if a conduct of
misbehaviour is alleged against a
Judge, who would be the competent
authority to exercise discretion? This
Bill is silent about that.

We would like to have g full ana-
lysig and explanation from the Gov-
ernment, a satisfactory assurance,
thay no discretion would be exercised
prejudicing the very traditions which
we have in our country of the rela-
tionship, betweep the legislature, the
executive ang the judiclary.

The second point on which thig Bill
{8 silent, for which I would like this
Bill to go to the Select Committee,
is regarding the powers and regula-
tions by which the Tribunal will be
guided. It is mentioned that the
Tribunal will be guided by certain
procedures and rules which will be
made by the Government, and they
will be laid on the Table of the House.
I strongly feel that the Tribunal
should have independent regulatory
powers. In England, a Commission
under the Commissions of Inquiry Act
is quite independent to lay down its
own regulations. If you are creating a
high power Tribunal, do not harness or
load it with your rules and regula-
tions.

Shri Sham Lal Saraf: 1t will
be a permanent Tribunal,

Shrimati Tarkeshwari Sinha: 1 am
coming to that. I feel that there should
not be a temporary Tribunal, but that
there should be a permanent Tribunal
to look into these cases, a permanent
Tribunal which should not be influene-
ed by the various recommendations
ang choices of the nominees. Shri
Trivedi raiseq this point that while
appoiniing the members of the
Tribunal, enough consideration should
be shown to the qualifying capacity of
the members. That is a very vague
term. What will be the qualifying
capacity of the members to be com-
petent to be members of this Tribunal?

not
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Again, that leaves wide discretionary
powerg with the Government. Pro-
bably it may be fair today, but
tomorrow it is pregnant with so many
dangers, if we really leave the dis-
cretionary powers with the Govern-
ment, Therefore, there should be an
exceplionally high power Tribunal; if
there is ne work, it need not function;
it need not be g whole-time fully paid
body.

If youare theretochoose or nomi-
nate the members of the Tribunal,
they would necessarily be retired
Judges. I am one of throse who are
convinced that this tendency of co-
opting retired Judges, offering them
loaves and fishes, is a practice which
should be strictly discontinued. There
are se many commissions, and I have
before me a record of them, on which
Supreme Court or High Court Judge:
have beepn asked to preside, In other
countries, they follow the convention
that the Judges do noi retire, they
continue as Judges for thejr lifetime,
till they are competent ' to act as
Judges, because nobody should offer
them the temptation of an alternative
job.

What is happening in the case ol
our election tribunals? Only the
other day it was said in answer to a
question that they were thinking of
asking the High Courts to deal with
election petitions directly. I know the
basic background of this decision
which is likely to be taken in the near
future by Government. 1 know why
delay takes place. The tribunal mem-
bers get very handsome pay, and they
cre not interested in finishing the
cases quickly. Let us not hide this fact
from anybody. T do not doubt the
homa fideg of any Judge, but I fee!
that it is not desirable to tempt them
with high salaries and handsom~
appointments and really make them
susceptible to public suspicion. Like
Caesar's wile, they should be abovs
public suspicion. Nobody should be
able to point a finger at any Judge
thal he is unreliable or dishonest

1423 (Ai) LSD—8.
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Thercefore, [ think it should

permanent Tribunal.

be 8

A Supreme Court Judge may come
as a member of the Tribunal, but he
should not be a retired Judge, he
ould be g Judge in office. He should
be a permancent member. Then also
who would be the counsel to assist the
wribunal? The attorney general is the
legal adviser of the government, 1
nceepl the independent position of that
office, Stil] he is the legal adviser of
government 3nd there ic an intimate
relationship between the client and
the Jawyer. Lawyer-client relation-
ship is conditioned by a very subjec-
tive phenomenon. A lot of members
are lawyers and know, how lawyer=
client relationship goes on. Attorney
genera] is lawyer to the client which
happens to be the government, There-
fore, there should be independent as-
sistance, whatever may be the shape
of that assistance provided for any
tribunal which is to enquire into the
misbehaviour of judges.

The appointment of the tribunal
should not be made by the govern-
ment. 1 accept what the hon. Min-
ister says that the President s
competent to appoint a tribunal but
the tribuna] must get a mandate from
the House; it should be created after
getting the mandate of the House If
it is a permanent tribunal, it is siill
necessary 1o get the mandate of the
Hlouse to create a permanent tribunal.
I it is a temporary tribunal, it is all
the more necessary that while that
tribunal is being constituted the
membership should be accepled by 2
mandate of the House [ also suggest
that if the Tribunal's report has 1o
come to the House, il should be with
thig reservation. If a judge had been
released with no guilt, that report
should not come to the House; other-
wise it will damage the reputation of
the Judge which nobody would be
able to glve him back. If the charge
of misbetraviour ig proved agalnst
him, only that report should be laid
on the Table of the House and proper
action should be taken. With these
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words, I thank you for giving me this
opportunity.

Shri Ranga (Chittoor): Mr. Chair-
man, I am in agreement with this
Bill. But at the same time 1 support
the demand of so many Members that
it should be sent to the Select Com-
mittee. Member aftey Member from
all political parties including the
ruling party had given cogent reasons
why it ghould go to a select committee
and ] hope the government would be
good enough to agree to this demand.
It stands to the credit of the Law
Minister that though he has taken
such an untenable and unfair attitude
in regard to the Judge {rom the
Caleutta High Court sometime ago, he
has made himself responsible for
bringing forward this Bill to fulfil the
assurance given by the Constitution
that such a tribunal would come to
be constituted. Who is to take a final
decision as 1o the fact that there
should be a tribunal, what sort of &
tribunal it should be, who should be
its members? According to this Bill it
appears that the government wants
itself to have that power, at any rate,
with the President. Seeing the manner
in which the government has behaved
towards the judges of the High Court
and Supreme Court on the rare
occasions when it had the opportunity
of expressing itself, I fecl that it
would be much better to reserve that
right to this House so that whenever
Government makes any decisions they
would be only provisional and they
would have to place those decisions
before Parliament.

Mr. Chalrman: Order order, I re-
quest hon. Members 1o maintain
silence.

Shri Ranga: It is quite possible that
Parliament would accept the advice
of the Government, but it would be
a salutary check on the manner in
which the Government would be
making its own preliminary decisions,
because it knows that whatever deci-
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sion or provisional decision it makes,
it is likely to be examined by Parlia-
ment and it is liable to be accepted
or be thrown out by Parliament. Once
there is that check, it would be possi-
ble for us to expect the Government
to be a little more circumspect than
ordinarily it is, in making those deci-
sions,

We are all very keen, and so many
of our hon. Members have already
made it quite clear that the honour,
the prestige and independence of the
judges of the high courts and of the
Supreme Court should be maintained
and respected. Yet, they also are
human beings and they are likely to
make mistakes and they may also be-
come incapacitated owing to age or
some other ailment, They may also go
wrong somctimes and behave atroci-
ously, It is to ensure ourselves
against such mishaps that the Consti-
tution has given the power to Parlia-
ment to take up legislation like this
so that whenever the need arises, the
country may be saved from such of
the judges who really deserve to be
removed from office,

As long as there is this power in
the possession of this Parliament, the
Government may not do much mis-
chief in undermining the independence
of the judges, but if this power were
to be left with the Government, the
power to decide when a tribunal
should be appointed, against which
judge and for what purposes and so
on, it would act as a kind of inhibi-
tion, as o kind of fear in the minds of
the judges, and to that extent, the
judges’ exercise of their spirit of
independence would be undermined
and would be likely to be weakned.
Therefore, it is most essential that to
the extent that the Government has
to make its own preliminary decisions,
Government should be extremely
careful and should be unwilling to
resort to this means frequently or
easily. Only on very rare occasions,
when it must and it has no other
choice and in its judgment the inte-
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rests of the country are likely to be
jeopardised, that it would be willing
to come to the decision that there
should be a proper enquiry and they
should think of getting n tribunal ap-
pointed under this kind of legisla-
tion. Even then, I would not like to
leave this power entirely in the hands
of the Government. It is gnly when
the judges know that there are all
these safeguards provided by this
Parliament in this legislation that we
can expect them to feel and enter-
tain that degree of independence of
the exccutive as is desirable and as
is most essential.

1528 hrs.
[Mr. SrEAKER in the Chair]

special  with  this
the usua] thing

It is nothing
Government—it is

with - every government—to be
cavilling at the independence of
the judges, because it is inherent

in the very process of law, the use
of it, and the enjoyment of it. Who-
ever is in charge of power, whoever
is entitled to enjoy and exercise
power, would like really to have no
restraint at all and to be subject to
no other revision. Therefore, he is
more likely to make more mistakes
with a greater sense of impunity than
anyone else. The same fear can also
be expressed in regard to judges also.
They can also not only go wrong but
they can also be considering them-
selves as being so supreme as to be-
come autocrats; and they might also
try to ereate trouble for the eitizens
as well as for the Government, and
that is why there is this theory and
the spirit of checks and balances and
the separation of powers. All these are
inherent in that wery principle of
separation of powers. 1 would like
the government to keep that very
much in their mind and try to see
that thev show as much respect to
the Judges as thev expect the Judges
to be cognizant of the responsibilities,
troubles and tribulations of the exe-
cutive. Al! this is theory, but com-
ing down to brass.tacks here, T would
like the Minister to mive fresh thought
and agree to send this Bill to a select
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committee. Our party associates it
self with the principle underlying

this Bill.

Mr. Speaker; I have to moke one
announcement, unexpected though it
might be. The Prime Minister is not

making a statement at 3.45. That
would probably be made tomorrow,
not today.

Dr. L, M., Singhvi: Sir, while T wel-
come this Bill, which has been brought
forward in fulfilment of the promise
that has been conveyed by the gov-
ernment, I cannot help saying that
this is one of those instances of ml-
nisterial  forgetfulness or lepislative
amnesia in which the Bill was intro-
duced on the 14th February, 1964 and
it is now being brought before the
House more than a year thereafter.

Az one who has been most inti-
mately connected with this matter, I
should like to tell the House briefly
what the genesis of the Bill is. You
would recall, Sir, that it all started
with a question, which you were not
pleased to admit, but in respect of
which you directed the Home Minister
to convey the necessary information
to me. That done, the Home Minfs-
ter wrote to me to give the necessary
facts in respect of the various querles
I had raised about an honourable
Judge of the Supreme Court.

1533 hrs
[Srmr KrapmLxar in the Chairl

The Home Minister wrote to me
saying,

“It has been  reported by the
Chief Justice of Indin that Shri
Justice Jafar Imam of the Sup-
reme Court has nnt been in good
health for some time past now,
The Chiet Justice. therefore, has
been directing him at times to sit
as the sixth Judge on the Bench
and at other times Justice Jofar
Imam having no regular work on
the Bench has only been sitting in
hiz Chambers. The Chief Justice
of Indin rrquested Shri Justice

Imam to undergo a medical exa-
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mination, but Shri Justice Imam
has declined to do so. There is
no provision of law under which
he can be compelled to do so. A
Judge of the Supreme Court can-
not to compelled to resign from
the Bench either. He can only be
removed under the provisions of
article 124(4) of the Constitu-
tion.”

The Home  Minister went on to
say:

“Before any action under article
124(4) of the Constitution can be
undertaken, Parliamentary legis-
lation in terms of article 124(5)
will be nccessary. The gquestion
of undertaking such legislation is
engaging our attention™

This was on 20th Scptember, 1963.

After this, I wrote to him expres-
sing the puint of view that I did not
think that the absence of a specific
legislative enactment under article
124(5) suspended or effaced the pro-
cedure and remedy provided in article
124(4) of the Constitution. My view
was and still is that in spite of the
fact that there is no legislation under
article 124(5), Parliament has every
right to proceed in respect of the im-
peachment of a Judge.

Answering various queries I had
raised. the Home Minister on the
11th November, 1963 said:

“Shri Justice Imam was off and
on away from Court work cither
on leave including leave on full
pay and leave on half allowances
or because the Court was closed
for wvacations, between 31st Jan-
uary 1961 and 15th July, 1962

On the 15th  July, 1962, the
Chief Justice of India advised
Shri Justice Imam that he should
not resume work until he had
{fully recovered and that he should
get a certificate from his attend-
ing physicians that he was fit for

work again. Shri Justice Imam
declined to accept this advice and
joined the Court on the 16th
July, 1962, He sat as the sixth
Judge on a Constitution Bench
for a month and a half after that
and after another couple of
monlhs’ leave he joined the Court
again and he heard criminal ap-
peals as the fourth Judge on a
bench for a period of about four
months and 12 days,

After short periods of leave
Shri Justice Imam returned Lo the
Supreme Court on the 4th Feb-
ruary 1963. But after that date
he was not allotted any reguli.
court work, but continued to sit
in his chambers.”

Mr. Chairman, the Home Minister
went on to add that more recently
Shri Justice Imam had on the advice
of the Prime Minister undergone a
medical examination which showed
some improvement and which alsn
showed, at the same time, that there
was a marked degree of impediment
in his speech resulting in difficulty in
expression of certain words and to a
lesser extent comprehension of the
spoken speech,

Sir, in view of this situation and the
great concern and aaxiety all of us
had in the legal profession in respect
of a matter like this, T was constrain-
ed, much against my wishes, with the
utmost reluctance, to table a resolu-
tion for the removal of Mr. Justice
Imam, as he then was. Mr. Justice
Imam was a distinguished judge in his
own time. I had the pleasure of
knowing him personally and when 1
brought this resolution before the
House it was in sorrow and with the
utmost reluctance, as I have already
stated. But it seemed that in spite
of my having taken up the matter
at the highest level—the President of
India, the Prime Minister and also
the Home Minister—there was no
remedy available at that time,
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15.37 hrs. I
[Mr., Deruty-SPeAKER in the Chair)

It was unfortunate that in conse-
quence of this resolution, as has hap-
pened in other countries of the world,
Mr, Justice Imam thought it appro-
priate to resign his office as judge of
the Supreme Court. But the pro-
blem was not altogether solved, be-
cause the Government had taken the
view that in the absence of an ap-
propriate legislation wunder article
124(5) proceedings could not be start-
ed in this respect.

Mr. Deputy-Speaker, the genesis of
this Bill which is before us is, in short,
this particular case, which I believe
was the only case in the history of
this Parliament, where a resolution
or impcachment of a sitting Supreme
Court Judge or any other judge was
admitted. It seems to me that in
spite of the fact that this is a piece of
legislation which is brought forward
in fulfilment of an article of the
Caonstitution, which says that such a
legislation would be brought inte
existence, it is rather ill-conceived.
Article 124(4) says:

“A Judge of the Supreme Court
shall not be removed from his
office cxcept by an order of the
President passed after an address
by each House of Parliament sup-
ported by a majority of the total
membership of that House and by
a majority of not less than two-
thirds of the members of that
House present and wvoting has
been presented to the President
in the same session for such re-
moval on the ground of proved
misbehaviour or incapacity.”

Sub-clause (5) says:

"(5) Parliament may by law
regulate the procedure for the
presentation of an address and
for the investigation and proof of
the misbehraviour or incapacity of a
Judge under clause (4).
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Of course, ag I said, I was of the
view, and I am still of the view that
this is an enabling provision of the
Constitution, It says that *“Parlia-
ment may by law  regulate the pro-
cedure”. Tf, however, there does not
exist any specific piece of legislation,
then Parliament can also regulate the
procedure of such inquirics in an ad
hoc manner.

Having said this, I should like to
say that the Bill that has been brought
before us is a departure from all
known institutions and all known
procedures and also all known instru-
mentality in this respect, It seems
that inspiration has becn derived per-
haps from the Burmese Constitution
for bringing forward this device of a
special tribunal to be appointed and
constituted by the President of India
on a report or suo motu. It is a very
poor Constitution to take inspiration
from. Ours is one of those Constitu-
tions which enjoy great respect in the
entire world. It is an exercise in
ecletic scholarship. It is also an exer-
cise in statesmanship. It is a consti=
tution which, I think, derives a great
deal more, so far as constitutional
liberties are concerned, from the gol-
den chapters of constitutional liberty
in the West.

Thig Bill derogates in a very wilful
or negligent and cavalierly manner
from the entire tradition in respect
of judicial tenure. Judiclal tenure,
in our Constitution and in our socicty,
is considered sacrosanct. As far as
possible we are not supposed to infer-
fere with judiclal tenure In a camual
manner. What js sought to be done
through this Bill, with all respect, i8
to interfere with judicial tenure—at
least to give that impression that
interference with judicial tenure is
possible at the will of the exccutive
and at the will of the President.

I would invite the atiention of this
august House tgp clause 3 of the Bill
which says:—

“If the President, on receipt of

a report or otherwise, is of opi-

nion that there are good grounds

for making an investigation Into
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the misbehaviour or incapacity of
a Judge, he may constitute a
Special Tribunal for the purpose
of making such an investigation
and forward the grounds of such
investigation ts the Special Tri-
bunal.”.

This Special Tribunal is then provid-
ed and armed with all the powers of
investigation and in so far as the
alleged misbehaviour or incapacity is
concerned, it is this tribunal which
would tender its finding. After this
the House would, of course, go
through the formalily of passing a
Resolution. Noturally, after a judi-
cial finding s recorded, this House
would either be committing an omis-
sion or & serfous commission if it did
not gcecept that advice, This, as I
said, derogates from the privileges of
this House. This derogates from the
parliamentary tradition known all
over the world and I wish presently
to show that this lg so.

Before I do this, T should like to
draw the attention of this House to
what this judicial tradition has come
to mean in the great countries from
which we drew this inspiration, in
the countries which we have tried to
emulate in respect of constitutional
liberties in our country. This is what
Sir Winston Churchill said speaking
of Great Britain:—

“Judges are appointed for life.
They cannot be dismissed by the
executive Government. They can-
not be dismissed by the Crown
either by the Prerogative or on the
advice of Ministers. They have
to interpret the law according to
their learmning and conscience.
They are distinguishable from the
great officers of State and other
servants of the Executive high or
low, and from the leaders of
commerce and industry. They are
also clearly distinguishable from
the holders of less exalted judi-
cial office. Nothing but en Ad-
dresg from both Houses of Parlia-

ment, assented to by the Crown,
can remove them.”

My hon. friend, the hon. Deputy
Law Minister, would say that this is
what we are also providing; that,
ultimately, it is this House which
would present an Address to the
President. But what is proposed to
be done through this Bill is to wrest
that initiative, that explosive prero-
gative, from this Parliament and this,
I think, is certainly improper. It is
unconstitutional,

I should also like to draw the atten-
tion of the House to another state-
ment made in respect of the indepen-
dence of the judiciary which we have
enshrined in our Constitution.

“The principle of the complete
independence  of the Judiclary
from the Execcutive Is the founda-
tion of many things in our island
life ™,

says Sir Winston, speaking of the
Constitution of Great Britain.

“It has been widely imitated in
varying degrees throughout the
free world. It is perhaps one of
the deepest gulfs between us and
all forms of totalitarian rule.
The only subordination which a
judge knows in hig judicia] capa-
city is that which he owes to the
existing body of legal doctrine
enunciated in yecars past by his
brethren on the bench, past and
present, and upon the laws pass-
ed by Parliament which have
received the Royal nssent. The
judge hag not only to do justice
between man and man. He also
—and this is one of his most im-
portant functions considered in-
comprehensible in some large
parts of the world—has to do
justice between the citizens and
the State...... The British Judi-
ciary, with its traditions and
record, i3 one of the greatest
living assets of our race and peo-

ple and the independence of the
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Judiciary is a part of our message
to the ever-growing world which
is rising so swiftly around us.”.

Obviously, such indcpendence of the
judiciary would not be continued or
preserved in our country if we allow
such power to be vested in the Pre-
sident cither on receipt of a report
or suo motu.

The position in America is also not
different,  But before 1 go to the
position of America, 1 would like to
say that what this Bill seeks to do is
to take us back to the pre-history
of the Act of Settlement of Great
Britain. 1t is definitely a retrogres-
sive step and a step which this Par-
liament in asserting its privileges
must strongly resist, If 1 may be
permilted to cite an authority on the
British Constitution, it says:

“....Anciently, the judges held
their commissions during the
King's pleasure and under the
Stuart kings the Bench was syste-
matically packed with partizans
of the Crown. Ag carly as Lord
Coke's time, indeed, the Barons
of the Exchequer wcre appointed
during good bchaviour and at the
resloration of Charles II, the
Commissions of the Common Law
Judges were in this form. But
there was no statutory restriction
on the Crown's pleasure until
1700, when the Act of Setlle-
ment provided that “judges’ come
missions be made quamdiu se bene
gesserint, and their salaries ascer=
tained and established....™,

The very doctrine of judicial inde-
pendence is founded on the fact that
the tenure is protected; it is founded
on the fact that the salarics cannot
be altered. It is founded on an
accepted customary  doctrine in -all
the democratic countrics that they
cannot be interfered with except in
specified manner. By investing the
President, which means, in effect, the
executive, with the power of appoint-
ing tribunal on a report, or suo motu,
what we are trying to do is to aban-
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don the doctring of judicial indepen-
dence and supremacy which we adop-
ted in our Constitution.

I would like briefly to make a refe-
réence 1o the procedure in the Ame-
rican Constitution. This is what it is:

“Constitutional  authority to
impeach is vested solely in the
House; power to try impeachment
cases resis with the Senate
alone. . ..

Shri D. C. Sharma: You are refer=
ring to USA.; there they are elect-
ed.

Dr. L. M. Singhvi: My hon. {riend
has been to the United States several
times. Normally, 1 would not con-
test his statement. But perhaps here
he is not well-informed. The judges
of the Supreme Court are not elected
in the United Slates but they are
appointed. It further says:

“...The House usually refers a
motion proposing impeachment of
an officer to the appropriate
standing committee or to a specl-
ally created investigating com-
mitiee. If an impeachment motlon
is adopted by the House, a com-
mittee may be set up to draft
articleg of impeachment. After
their adoplion, managers are
chosen in whalever manner the
House dirccts. The Senate, upon
being informed of House action,
sets up a committee to prepare for
the trial.”.

The initistive is that of the legisla-
ture,

1 would like to make a brief refer-
ence to the Australian Constitution
in this contexl.

Mr Deputy-Speaker: The
Member should conclude now.

Dr. L. M. Singhvl: As I gubmitted
earlier, this is a technical subject and
you might have 5 fewer speakers.
You should give an opportunity and
latitude to us to speak on this subject
on which we have taken great pains

to study.

hon.
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Shri Harl Vishnu Kamath: You
should not hustle the discussion.

Dr, L. M. Singhvi: The provision in
the Australian Constilution is analo-
gous to that of our own. Seclion 172
says: —

“The Justices of the High Court
and of the other courts created by
the Parliament—

(i) Shall be
Governor-General
cil;

appointed by the
in Coun-

(ii) Shall not be removed except
by the Governor-General in
Cuuncil, on an address from
both Houses of the Parlia-
ment in the same session,
praying for such removal on
the ground of proved misbe-
haviour or incapacity...."

These ave the very words which we
have usvd in our Constitution.

Mow, T should like to draw your
a'tention to  the procedure in the
Ausirulian Constitution. It is not the
Governor-General who takes the ini-
tiative cither on the report received
by him or on his own motion to

appoint  a tribunal. The initiative,
the entire powers and privileges,
rests with the legislature and the

legislature alone. I gquote from the
Annotaled Constitution of the Austra-
lian Commonwealth. On p. 731, it
says —

“Parliament iz ‘limited by res=
traints' which require the proof of
definite charges; the liability to
removal is not ‘a qualification of,
or exceplion from, the words
ercating a tenure,’ but only urises
when the conditions of the tenure
are broken; and though the proce-
dure and mode of proof are left
entirely to the Parllament It
would seem that, inasmuch as
proof is expressly required, the
duty of Parliament is practically
indistinguishable from a strictly
judicial duty™.
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He goes on to cite:

“The matter is disqussed and
the proper procedure  indicated
by Todd where it is laid down
that 'no address for the removal
of a Judge ought to be adopted
by either House of Parliament
except after the fullest and fair-
est enquiry into the matter of
complaint by the whole House
or a Committee of the whole
House, at the Bar; notwithstand-
ing that the same may have al-
ready undergone a thorough in-
vestigation  before other tri-
bunals’—such as a Royal Com-
mission or a Select Committee.”

It seems to me that, after having
cited the Constitutional precedents
of coyntrfies from where we have
derived much of our Constitutional
provisions, there should be no need
for me particularly to insist that a
similar procedure should be adodird
in opur country. At this stage what
1 am trying to add, Mr. Deputy-
Speaker, is to emphasize that this is
an impobrtant picce of legisiation;
this is a piece of legislation which 1s
brought forward here Dbecause the
Constitution enjoins upon us the
cnactment of such a legislation, Of
course it is unfortunate that this
Parliament has not passed, and the
Government, who have the legisla-
tive initiative in the malter have not
passed, many such pieces of legislation

which the Constitution specifically
enjoing upon us to pass.
That apari, it seems to me that

such an important legislation should
not be passed in o hustle; it should
be entrusted not only to @  Select
Committee as my csteemed and hon.
colleague Mr. Kamath, suggested, but

to a Joint Committee of both the
Houses,
Shri Hari Vishne Kamath: T have

already agreed to the Bill being re-
ferred to the Joint Committee,

Dr. L. M. Singhvi: This is a mat-
ter of utmost importance, Let it
not be gaid that the Parliament acted
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in haste; let it not be said that we
were hustled into passing an enaci-
ment merely because of the compo-
sition of Parliament which has the
majority of a Party,

Mr, Deputy-Speaker, you have wit-
nessed the wnanimous consensus on
this matter. My  friend, Shri
Raghunath  Singh spoke rather
strongly regarding the need for
making a reference of this Bill to a
Select Committee, which should bring
out the Bill properly and after a
detailed study of the comparative
Constitutional provisions.

Mr, Deputy-Speaker, great con-
cern and anxiety have been voiced in
respect of judicial standards. [ do
not think jt is necessary for me 10
go into this, bui it must be empha-
sized that judicial standards will not
be maintained unless we are williag
to sacrifice our prejudices; judicial
standards will not be maintained un-
less Government is willing to act in
an entirely above-board manner, in a
manner which does not allow any
suspicion whatever, There have been
lxpses—these have been pointed by
some hon. Members, especially Prof.
Mukherjee—which have given room
for some kind of denigration of ihe
judiciary. It would be most un-
fortunate if this shining part of our
Constitution, the shining part of our
great Constitutional armour, is al-
lowed to be tarnished, if its image is
allowed to suffer. Mr. Depuly-
Speaker through you I would like
to plead and entreat the hon, Minis-
ter of State in the Ministry of Home
Affairs who is now back in the
House gnd Shri Jaganatha Rao who
was holding the fort until  Shri
Fathi came back, to accept the una-
nimous ! of this
House, the sentiments of this House,
and agree to meke a reference of
this Bill to a Joim Committee,

Shri A. 8. Alva (Mangalore): The
Bil} as it has been brought out, seems
tp offend the provisions of the Consti-
tution itself because under Article
124, clause (4), it is the privilege of
Parliament to present an address to
the President by s majority of the
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total membership of the House and
by a majority of not less than
two=thirds of the members present und
voting, for the removal of g Supreme
Court judge, and by Article 2T7, the
High Court judge could also be
removed in the same manner.
It has been said that the Chief Justice
of a High Court was sought to be
removed by a petition to the President
or by a number of Members of Parlia-
ment writing to the President. There
is absolutely no provision in the Cons-
titution under which the President
can &ct in such a case. The grounds
gEiven in clause 4 of article 124 are
only two, namely proved misbehaviour
or incapacity., So, we have to see
whether the tribunal which is scught
to be brought into being by this Bill
would answer that purpose.

One thing is to be made clear in the
beginning, namely that the tribunal is
not the final authority but it is Parlia-
ment. Of course, any judge must be
given all the powers and all the rights
to defend himself and to repe] the
charges. But at the same time, it must
be secen whether the Bill could be
enacted as it is or whether any modl-
fications are necessary and whether
the comstitutional provision is observ-
ed. So, this matter must be Thoroughly
Eone into.

One criticism which has been voiced
by some of my hon. friends is that
under this Bill it is only the President
that can refer a case to this tribunal
ang nobody else can do #t. In that
case, let us see whether there will be
any power left to the Parliament itself.
Supposing the President does not take
any action, that is to say, if the execu-
tive does not take action against a
judge, then whether Parliament iteelf
can take action egainst the judge ls s
point to be dered. U 1
& of article 124 of the Constitution you
wil] see that it is Parliament alone
which could pass a resolution. Unless
that article is smended 1 am afraid
that this particular provision in the
Bil] will offend the Constitution.
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Clausp 3 (1) of the Bill reads thus:

“If the President, on receipt of
a report or otherwise, is of opinion
that there are good grounds for
making an investigation into the
misbehaviour or incapacity of a
Judge, he may constitute a Special
Tribunal for the purpose of mak-
ing such an investigation and for-
ward the grounds of such investi=
gation to the Specia] Tribunal.”.

Under this clause, the power has been
given only to the President. If the
President does not refer the case to a
tribunal, then no action can be taken
against the particular judge. The
question, is whether that is consistent
with the provision in the Constitution.
My submission to you is that it is not
consistent. As a matter of fact, it will
be open to any Member to bring for-
ward a motion to say that a judge
should be removed from his office, and
then the matter could be investigated
under clause (5) of article 124, which
reads:

‘“Parlinment may by law regu-
late the procedure for the presen-
tation of ap address and for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
under clause (4).".

Even the verdict of the tribunal is not
final. What is final is the satisfaction
of the Houses of Parliament that a
judge has committed misbehaviour or
is incapable of doing his functions.
So, my submission is that ultimately
Parliament has the authority, and as
such clause 3 which is incorporated ‘n
the Bill will clearly be a violation of
the constitutional provision.

Mr. Deputy-Speaker: The hon, Mem-
ber may continue his speech tomor-
Tow,

Now, we shal] take up the half-an-
hour discussion.
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16.00 hrs.

RISE IN PRICES OF ESSENTIAL
COMMODITIES
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*Half-An-Hour Discussion.
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. . Mr. Deputy-Speaker: I a
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gt =fgg adjourned till 10 A.M. tomorrow.
16.07 hrs.
favquen & qvarg g feai The Lok Sabha then adjourned till
ten of the Clock on Wednesday, Sep-

. wfeg .. tember 22, 1065/Bhadra 31, 1887
(Saka).
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